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LOK SABHA

—_—

Thursday, July 21, 1977/Asadha 30,
1899 (Sakn)

The)Lok Sabha met at Eleven of the
Clock.

[MR. DEPUTY-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Manufacture of Indigemous Medicines
in Public Sector ang by Cooperatives

*565. SHRI ANANT DAVE: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether there is a proposal un-
der consideration of the Government
to manufacture Ayurvedic, homoeo-
pathic and other indigenous medicines
in the Public Sector and by Coopera-
tives;

(b) if so, the salient features of the
proposal; and

(¢) when a final decision is likely
to be taken in the matter?

o W qf@r seamr @5
(st o= AE@w) o (F) T ®
s fafeer Y oF 3= et
F gy F1 T F forg FroT gfafras
1956 ¥ =i T &a ¥ OF
frae &Y o F@ &1 Ao ferar
mr R

(@) w fomr & wer SRHE
W TFC g —

(i) fermm® &= & =76t foew
F w1 Ffeat gwE FAT 0

2
(i) zamai & #21 & foo
HET ST |
(iii) wrefet AT F AR I
qF # ey GH1= Ty A
S F Hwgred S Wiy
fafemr Tefr i Frary
T | feg, ST st
F I1eT ¥ afg g s
IR @AY W wem)
Tl BT arere ¥ O
ITH AETE Y Sy

T[T AR FW@ F wEET
qEY aar wfaw & wigw
afasl &1 Iggnr § w@r
ST |

(x) ag T3 =& Izam |

st QR0 TriTE P : () FT
I FhT A IIAT § 7

oft s 74 : 7 fror el W &
UF FHT § 99 g9 uifua fa=ar 47,
va & g9 FT 9@ 99 @7 47T, g
W F1 G0 9FA §9E H FET
ot | & JrAr a9ear g fF o Fiwew
¥ frg-feg @ & @ F wrr feram,
IgM T wgEq  fawfar @ 7K
o7 #1 89 994 gu o = faog &
19T TgA qET AT A A )

ot T ATCAW : §F KT I &
drar w9 2, SfE ge
FT AEFTY AT HAT FT FoA ghaw



3 Oral Answers

2 ITHET FTRA AT gIAT @, AN @W
1<+t fom o & forg e & 1 T
&1 TG & WX I HY qATE AT HE
fromr &7 &

U ¥ WEAE e ¥ ger §
fF () F1 9w 71 T Isar &
() & gw foar mom & fF 55w
% gfaw fom &9 o fod s &
TEAT 2 | SO A A q qamar 2 &
T T 99T TEF Soar g, WifF g q
ot & fora & w7 9w foom & wanfas
FEHH 9 @I |

ft e T4 < 59 FeYE A faweay

¥ O ¥ wEr o g

“The Conference has also recom-
mended the establishment of a
National Institute of Indian systems

of medicine including naturopathy,

homoeopathy an¢ a Central Univer-
sity in Delhi.”
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Setting up of Committeg of Members
of Parliament for Calcutta Telephones

*566. SHRI SAMAR GUHA: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether he has considered the
proposal for setting up of small Com-
mittee of the Members of Parliament
to go into the grievances of Calcutta
Telephone subscribers and suggest
measures for improvement of the
functioning of Calcutta Telephone; and

(b) if so, the action taken in pur-
suance thereof?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) and (b). The proposal has been
examined. The grievances of telephone
subscribers are being looked into and
attended to by Calcutta Telephone
Administration on a continuing basis.
‘The Telephone Advisory Committee
which discusses various grievances of
telephone subscribers and advises the
Department on improvement of local
and trunk services is shorty to be re-
constituted for Calcutta. This Com-
mittee will have on it Members of
Parliament, Members of Legislative
Assembly and representatives of other
civic and local organisations. A Com-
mittee of Senior Experts has been con-
stituted to go into such aspecis as
organisational structure, procedures of
work, system of forecasting and per-
spective planning necessary for efficient
functioning of the four metropolitan
Telephone Districts. In view of these,
it is considered that a special Parlia-
mentary Committee for going into the
grievances of telephone subscribers of
Calcutta Telephones is not necessary.

SHRI SAMAR GUHA: Sir, I am
again to remind our hon. Minister of
the Janata Party that although they
are known as Janata Ministers, still I
find that the 30 years ghost of Congress
mentality is till not only haunting
them, but also dominating their mind.
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I had raised the same questmn. pre-
viously.

AN HON.
times?

MEMBER: How many

SHRI SAMAR GUHA: Many times.
I put the same type of question. The
continuing hasis of examination has
been going on. And when the continu-
ing basis of examination is going on,
the misery is continuing for the sub-
scriber. His telephone is continuing,
then the wrong connection to his tele-
phone is continuing, no reply to his
telephone calls is continuing and the
miseries of the subscribers of the
Calcutta telephons are continuing. If
a real survey is made about the func-
tioning of the Calcutta telephones, I
think the House will be surprised and
shocked to see for how much time the
telephones remain in operation and for
how many hours and how many days
the telephones remain dead. If you
just make a survey, you will be astio-
nished to see how the telephone sub-
scribers in Calcutta are suffering.

Now, the hon. Minister has given a
stereotyped reply like the one given
by the Congress earlier in big and high
sounding terms like organisational
structure, procedures of work. system

- of forecasting etc. It is said that an
Expert Committee has been gppointed.
This Expert Committee is not the one
which is appointed for” the first time,
In the last two Lok Sahha also this type
of Expert Committee had been appoin-
ted. I had the misfortune to remain as
a Member of the Telephone Advisory
Committee for three successive terms.
I know the functioning of this Com-
mittee, I know the functioning of this
Telephone Advisory Committee. Some
40 or 45 members are there. For one
hour from the start of its meeting,
there is a pandemonium Fprevailing
there. There, they talk. about how
many members will be able to get sane-
tion for specialized categories of tele.
phones. That is the only function.
Never are fundamental and basis pro-
blems discussed there,

ASADHA 30, 1899 (SAKA)
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SHRI S. KUNDU: I request Mr.
Samar Guha through you Sir, to be
kind to others whose questions are
there to be answered after him.

SHRI SAMAR GUHA: I appreciate
it. I am one of the victims-there are
thousands of them-among the Calcutta
telephone subscribers. The expert
committee is not going to do anything.
I want to know whether Government
of India will re-examine the question,
because the appointment of a parlia-
mentary  commiitee has a different
meaning. Its influence will have an
effect on the officials there, as well as
on the public., Will the assurance given
by the earlier Communications Minis-
ter, Mr. Fernandes that the matter will
be considered thoroughly, be fulfilled,
and the question of instituting a parlia-
mentary committee will be considered
again-to go into this plaguing disease
that is continuing for years in the Cal-
cutta Telephones?

ot Fwer TAE ;. ArieETREA
ﬁ?"rmqmvﬁ‘riﬁ%ﬁ'ﬂwa@
ffm mar & | owg S W @afEar
AT R 2, 3% T H F A19HT FA@T
g | g ¥ S Faew ¥ gufaat @
g, 37 Ul #1 3o F& & oo
FANT 2 G F HeEL A g et
HeT Fa=l #Y FEEAT FT g0 FHATRL
FTARE

*ft @9C MG : WA FAT Fae qOX
&, o agt 9w fEn | g ama §
Calcutta is no longer the industrial
capital of eastern India, because of
the horrible conditions of the tele-
phones. (Inteiruptions)

MR. DEPUTY SPEAKER: If you go
on like this, he will take more time.

st g Tt : I WA,
1 6T AR § FET A T §E X
e § f agt safaat § | o I
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&% T ¥ e Faw o1 o7 W E
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[T E | &8 AA AAAT 3 FaAT fFAT
Hex v d  Fad FY geEq 9 TS
FURE AMATH FT FE A B A |
St gafaat @@t ax § I gEed w1
Ffaqag gage aa gn & foar o
wW

SHRI SAMAR GUHA: I want to
know from the hon. Minister: (a) the
number of telephone connections at
present, i.e. these given to the sub-
scribers in Bombay, Delhi and Calcutta,
as also the new telephone lines which
are to be connected and given to the
subcribers during 1977-78; and (b)
whether it is a fact that in the rural
areas, in the expansion programmes
of tRBe telephones, exorbitant charges
are being levied by the government.

ot awaret qAt : FAFAT F T
## #g avar § 5 @ @ AW
TR THN FagmA Aq¢ agi fag
S |

ot e g ;e 7 7

s IR qWE : Ig&T Azw [
|1 ag ¥ Far g |

SHRI DINEN BHATTACHARYA:
The Minister has stated that during the
last two years 3,000 lines have been
laid in the Calcutta area. Exchange
numbers 67, 64, 18, 44 24 and 47
are always out of order. But the
peculiarity is this that at the end of
the month the Telephone Department
sends bills for regular charges as if
these telephone exchanges were work-
ing throughout the month. May I know
whether the Government have any in-
formation regarding this? What is the
maintenance  procedure of these ex-
changes and telephone lines in the
Calcutta nrea? = '

JULY 21, 1977

Oral Answers 16

ot g« o aWA : TG JATE B
Hieg €1 AR @UE g | IA% | 9
& fw scfag g & ) @i a2 24 W2
F fwar o @1 8 | Tl ) 7@ 99
St gafaat § Iawt gL w fear sma

SHRI DINEN BHATTACHARYA: 1
have gone to the Telephone Bhavan to
find out the procedure for maintenance.
The man in charge was saying that it
is only because of the maintenance pro-
cedure and maintenance arrangement
that the Caicutta telphones is suffering
so much, but the Centre is not looking
into the matter. That is their com-
plaint.

=t oo anf @ Faew F1gEEd
7 ¥ fag  Joogsww foew gF
farar T @1 & | forw 9g &% &1 ST
7L @A F FTOT IAF goEd F
firg 7% Sedl & FAW IO AT W@ §
AT ITA FIATG A @ & | $F AGH
98 FE T BT A R TF T IR FE
ST AT & artE g =« 9 F s
FTET § AT IEHT g FA & (A
ZT THTT A F30 IS¢ A1 G T

PROF. DILIP CHAKRAVARTY: The
Minister in charge of the Department
gwes some plans for doing certain
things in the course of the next two
years. Is it the intention that the
subscribers of the Calcutta teleph.ones
will be waiting for these two years?
Here I would like to mention my per-
.-,unal experience. [ submitted my Do-
mmatmn on the 16th, February and, t.h.e
voting was on the 16th March. For
20 days during this period my telephone
was out of order. Even ‘though I
wrote so many lette:s to the General
Manager. Calcutta Telephpnes I re-
ceived a reply only a!f.er the. comple-
tion of the third week. Then, I will
nartate another :nterestmg experience.
The Delhi telephongs seems to be no.
better. Day before yesterday I tried
to contact Shri Georgje; Fgmande& who
was the Minister in charge of this
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Department til] the other day. Both his
residential telephones were out of order.
Even telephone No. 198 kept me wait-
ing for more than half an hour to
have it recorded that these telephones
were out of order. So, the Delhi tele-
phoneg also seem to be in a bad con-
dition., Is the Minister aware of it?

WY Awere awt : § oean g fF
Tgi a< W @afaat § # FEEA § T
A @R TG ¢ | THA TEA FA &
forg steeY Few I3rg Wr @ § ) faww
¥ aga € o gxfaat ar € § S0
e 7@ & fau oF TR FR
FATE WE

qY WEAAE TR FaTEnE
weE, 7 e fewedz # wafwe
gu s IfAd W WEed gg aqi
# g o & A fegeaa ® -
w % frwag 2. .. (sw@ew)
I 2§ ) fowmd § g% for w8
gat sqgear & sgqr fF foEaa
FAE, A AOY FF 14 T A
¥ 700 fosad &5 gf € 1 A IR AW
% & TwE ¥ et foead @
ITH A% F@ F fqy wE Sfea
sen § 5 7

) TwEw . ;A ot §
faa, 981 goe 0 ¥ a0 Twwe
A 45 g8 & fomd 2@ &
fega W W § @F IEER I
uF TR FArg v § AT A 2w H A
gafagt & ST9 48 v o IR
oA fald v 2 W9 F TR q|
Tt g W |

SHRI ASOKE KRISHNA DUTT: The
hon. Minister stated that these pro-
blems can be dealt with by the Tele-
phone Advisory Committee. Like my
bon. friend, Shri Samar Guha, 1 was
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a Member of this Committee for a very
long time. This Cominittee merely deci-
des about ithe priority amongst the
pending applications, nothing more
than that. The problems of the Cal-
cutta telephones are very much more
acute because for over ten years there
has been an annual backlog of over
100,000 telephones. Besides, there are
certain new cross bar exchanges which
have been introduced there and when
vou try to get a cross bar exchange
number from a traditional number, the
answer that you get is that the ex-
change is out of order. So, will the
hon. Minister apnoint a smell parlia-
mentary committee to look into these
chronic problems?

mgﬂamaﬁ:ﬁ%mm
¢ 5 veaed F%Sr amh @afet #1
ﬁﬂ%%aﬁﬁﬁmm%&r&
A g g s A wdT § O s
aﬁ?ﬁ. rafar oifsaried 72T a3
F 7T faa 4@ 3 g IEE
are | AT gEEAT @Y gri ar fawre
Fia 5 oifgarder F39dr 39 X
feare 2 ar 7 F0

Q[b

Expansion of Public Sector Steel Plants

*567. DR. HENRY AUSTIN:
SHRI R. V. SWAMINATHAN:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have taken
a final decision to expand the existing
integrated public sector steel plants;
and

(b) if so, the salient features in
regard to capacity and expenditure in-
volved?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). A Statement is laid on the
Table of the House.

Statement

Expansion of existing public sector
steel plants are being undertaken in a
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phased manner keeping in view chan-
ges in demand pattern, availability of
resources ete.

2. The Expansion of Projects cover
not only increase in capacity but also
diversifications that result in pro-
duction of more sophisticated products
The Salient Features of the schemes
presently under implementation/con-
sideration are as given below:—

(i) EXPANSION OF BHILAI STEEL
PLANT

Bhilai Steel Plant expansion from
2.5 million tonnes to 4.0 million tonnes
to produce additionally .95 million
tonnes of Heavy Plates and 238 mil-
lion tonnes of Billets at an estimated
cost of Rs. 937 crores including a
foreign exchange component of
Rs. 126.5 crores.

(ii) EXPANSION OF
STEEL PLANT

BOKARO

Bokaro Steel Plant expansion from
1.7 million tonnes to 4.0 million tonnes
with increased production of Cold
Roiled Flat Products at a total cost
of Rs. 947 crores including a foreign

exchange component of Rs. 154.4

crores.

(iii) ALLOY STEEL PLANT, DUR-
GAPUR

The proposal to set up additional
melting facilities to produce ingots for

rolling into blooms, billets in the exist- _

ing blooming and billet mill with an

estimated cost of Rs. 8.46 crores in-

clusive of a foreign exchange com-
ponent of Rs. 0.18 crores, has been
approved by SAIL.

(iv) COLD ROLLED GRAIN ORIEN-
TED AND NON-ORIENTED
SILICON ELECTRICAL SHEETS
AT THE ROURKELA STEEL
PLANT

The proposal to manufacture Elec-
trical Sheets with an estimated cost of
about Rs. 111 crores is under conside-
ration.

(v) INDIAN IRON AND STEEL CO.
(Rehabilitation Scheme).
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In order to bring up the capacity of
the Plant to its rated level of 1.0 mil-
lion tonne, a rehabilitation scheme
with an estimated cost of Rs. 61.0
crores is under implementation.

(vi) DURGAPUR STEEL PLANT

Certain diversification proposals are
under consideration of Government.

DR. HENRY AUSTIN: From the
statement it is understood that the
Government are undertaking in a
phased manner the expansion of the
existing public sector steel plants. I also
understand that the expansion pro-
jects cover not only increasing capacity
but also, diversification resulting in
production of more sophisticated pro-
ducts. May I know from the hon. Minis-
ter whether, in view of the insipient
glut situation in the steel market, this
programme of increasing the capacity
of production will result in the utili-
sation of steel in a socially desirable
way? May I also know whether the
proposed expansion programme will
affect the steel projects reporteq to
have been alraady sanctioned in the
country, particularls in Vizag, Salem
and Vijayanagar (Hospet).

SHRI BIJU PATNAIK: The hon.
Member has made a statement instead
of asking a question. He has assumed
that Vishakhapatnam and Hospet steel
plants have been sanctioned which is
only partially correct. ’

As far as the expansion of plants is
concerned, there is a schedule of ex-
pansion and it is continuing. It will
be completed by 1980, 1981 and 82 and
by that time both the internal as well
as the external demands will be there.

As far as the other projects—Salem,
Hospet, Vishakhapatnam are concern-
ed, the hon, Member knows very well
that a Task Force was appointed by
the previous Government and new
locations recommended for considera-
tion of Government were:

1. Vishakhapatnam plant based on
Bailadila ore.
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2. Another plant based on Bonaigarh
iron ore deposits in Orissa.

3. A plant on the Western Ghat
based on Kudremukh iron ore de-
posits.

4. Another plant based on iron ore
deposits of Goa Supplemented by iron
ore from Bellary-Hospet reserves.

These were the possible locations re-
commended by the Task Force. As
I have said earlier during the debate
on the Demands for Grants of my
Ministry, all these matters are receiv-
ing the urgent attention of the Gov-
ernment.

DR. HENRY AUSTIN: What are
the particular sophisticated products
which various stzel mills are propos-
ing to produce? Whether these so-
phisticated products made as a result
of diversification programme are
meant for the onsumption of affluent
segments of our society or whether
they are meant for export purposes.

SHRI BIJU PATNAIK: Any so-
phistication of these products does
not mean that it will go to the affluent
sections of the peopie. All the sc-
phisticated products are meant for the
consuming industries like the elec-
trical and other industries which need
better class of steel for quality manu-
facture for interna] consumption as
well as for export.

SHRI S. KUNDU: For a long time
the expansion programme of Rour=-
kela Steel Plant is hanging fire. When
we demand a second stee] plant, we
are told that Rourkela Steel Plant will
be expanded and when we ask for
its expansion, we <re told that it has
not yet reached i's rated capacity.
For a long time, the people of Orissa
in particular and the people of India
in general have been befooled. Dust
has been thrown in their eyes and
the national interest has been given a
go-by for political interest by the for-
mer Congress Government. I wouid
like the present Minister to announce
a firm date by which time the expan-
sion of the Rourkela Steel Plant will
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begin. Secondly, when will the s=-
cond steel plant be located in Orissa?

SHRI BIJU PATNAIK: I can as=
sure the hon. Member from Orissa
that all the political or economic im-
balances which appear to be there,
according to the Member, in planning
and location of steel plants will be
corrected by this Government.

SHRI MOHD. SHAFI QURESHI:
The hon. Minister is rather very lucky
in going to a Ministry which has given
an all-time high record of production
of 10 million tonnes of steel to this
country. In 1947, we had only two
integrated steel plants with a capa-
city of 1.3 milhon tonnes. Then,
there was an ambitious steel pro-
gramme in the Second Five Year
Plan to raise the production from 1.3
million tonnes to 6 million tonnes.
Later on, the capacity was raised to
8.9 million tonnes. I am sure he will
keep up this progress because this
is an indication how the country
should progress.

May I know from the hon, Minis-
ter as to by what time the 4-million-
tonne stage of ihe Bokaro Steel Plan#
without the cold rolling mill or with
the cold rolling mill will come into
operation and, secondly, wha* is the
latest position with regard ‘o steel
plants of Salem, Vizag, Vijyanagar
ang Hospet and whether he has made
any further feasibility studies of
locating steel plants without political
considerations in other parts of the
country?

SHRI BILJU PATNAIKX: This is a
counter question to the question ask-
ed by the hon. Member from Orissa.
As to when the expansion of Bokaro
Steel Plant is expected to be com-
pleted, ac I said earlier, it will be
done by 1981-82. About the other
plants, I have said that any political
or economic imbalances that may be
found ip the location of all these steel
plants, these wfill be taken ints 2c-
count angd correcfed.
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SHRI MOHD. SHAFI QURESHI.
He has not replisd to my question.
My question was as to when the 4-
mullion-tonne  stage of the Bokaro
Steel Plant without the culd rolling
mill or with the cold rolling mill will
come into operation.

SHRI BIJU PATNAIK: I have said
already that it will be done by 1981-
82.

SHRI WMOHD. SHAFI QURESHI:
Without cold rolling raill?

SHRI BILJU PATNAIK. With cold
rolling mill. There is no expansion
without cold rolling mill. That is the
_only expansion which the hon. Mem-
ber should know.

SHRI M, SATYANARAYAN RAO:
In reply to the hon. Member, Dr.
Henry Austin, the hon. Minister men-
tioned some projects, like, Vizag and
others ang he said that that has not
been sanctioned. 1Is it a fact that
the Vizag project has nct been sanc-
tioned? If that is so, how is it that
the Andhra Pradesh Government has
spent so much money on acquisition
of land and other things?

SHRI BIJU PATNAIK: The feasi-
bility studies were ordered; the land
acquisition had been ordered by the
Steel Authority of India under the in-
structions of the then Government.
Til] today, the feasibility report, what
js called the Jetailed project report
or the DPR, as it is sometimes called,
of. the Vizag project has not been re-
ceived by the Government as yet.
“Therefore, you cannot say that ‘he
project has_beep sanctioned. The
allocation of funds and everythmg has
“been done ‘by the’ Plannmg Commis-

But I would
assure thls House that what the pre-
vlous Government had done only for
political c0n51ﬂerat10ns. we shall im-
plement it for economic considera-
‘t:ons

HRYET, AT AR AW T
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s¥ 569 37 A9gt ¥ fawy # gy
T &1 3% fom gy =T =rfEe

PROF. R. K. AMIN: The expansion
programme which has been stated
by the hon. Minister must have been
based on certain demand projections
and these demand projections were
based on the basis of the pattern of
investment which we were going to
have according to the Congress Party
manifesto. But now the Janata Party
is having a different pattern of in-
vestment and, therefore, the demand
projections will be different. Will the
hon. Minister make changes in the
expansion programme according to
the investment pattern which the
Janata Party is going to have?

SHRT BIJU PATNAIK: As far as
the investment pattern of the Janata
Party and its Government js con-
cerned, I can assure the hon. Member
that there will be ng conflict in the
investment pattern regarding the pre-
sent expansion ,t the steel plants and
future rapid expansion of the steel
industry.

SHRI K. LAKKAPPA: Mr. Deputy-
Speaker, Sir, I think, the other day
also, the hon. Minister, while reply-
ing expressed :ertain doubts regard~
ing in coming steel plants located in
various parts of the country includ-
ing Karnataka and Andhra Pradesh.
When Mr. Kundu put a question, he
had politicalised it and now he is
not correctly coming out with an ans-
wer. On the hasis of that, he said
that they were politically sanctioned
projects and now he is recommending
on economic consideration. That
means he wants to do some injustice
for the consideration of the steel
plants located in South. A suspicion
hag been created in the minds of the
agitated Members from South, I
want a categorical answer. We have
spent-a lot of money. I want a cate-
gorical assurance from him, as far as
the. economic aspect is concerned and
he must also see that the economic
imbalances of the southern States are
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also taken into consideration. He
should also assure us that they are
going to implement all the projects
which are under consideration.

SHRI BIJU PATNAIK: I do not
know what Mr. Lakkappa, my friend,
was trying to get at. I have answered
the question of my friend. (Interrup-
tions) I will not let them down. Even
so, if the Andhra friends take up
cudgels against me for the Karnataka
triends because you are contiguous, I
have to say that there is a possibility
of steel plant being located in Karna-
taka, but the location may change.
But there is a clear possibility. As
I have said earlier, the Visakhapat-
nam Plant will have the first priority
in the expansion programme of the
Janata Government., Salem produc-
tion will be on stream by 1981. As
far ag the plant at Vijaynagar is con-
cerned, I had discussions with the
Chief Minister, experts and other peo-
ple. It is very clear that the cost
of production of the land—locked
plant located in Karnataka will be
far higher than the port based plant
in Karnataka, in Mangalore. The eco-
nomic possibilities are being studied
and I can assure the hon. Member
that I will not deal with such massive
investment for any political conside-
ration, whatsoever.

SHRI D. D. DESAI: The items
which are imported, namely, cold
rolled grain oriented silicon steel elec-
trica] sheets for electric industry as
well as tin plate—I would say tin
sheets—which are required for the
" container industry, both are continu-
ing to be imported. Would the hon.
Minister say what is the time table
for manufacture of both these items
within the country?

SHRI BLJU PATNAIK: I have al-
ready given it in the statement. Per-
haps the hon, Member wants to know
about cold rolled grain oriented and
non-oriented silicon electrical sheets.
I think what he says is about CRGO
sheets. A project of Rs. 111 crores
is now under conideration of the Gov-
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ernment which will produce about
65,000 to 70,000 tonnes of CRGO
sheets, and other improvements are
being made in the Rourkela Steel
Plant itself for which we have re-
cently sanctioned Rs. 27 ¢rores to re-
vamp the hot strip mills so that more
cold-rolleq sheets couldq be produced
from that plant. By 1981-82 when
the Bokaro expansion is complete, the
entire demand of the cold-rolled
sheets of India will be more than
fully met.

Sixth National Conference on Com-
municable Diseases

*568. SHRI SHIV SAMPAT] RAM:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether the Sixth National Con-
ference on communicable diseases had
urged the Government to establish a
statutory agency to look into the pro-
blem of water pollution and enforce
effective control through suitable mea-
sures to be adopted by local agencies;

(b) whether the Conference had also
said in a resolution that the tubercu-
losis programme in the country was
not progressing satisfactorily; and

(¢) the reaction of Government and
the steps taken in this regard?

wrw At ofEr swmw Js56y
(st 7= AvevEw) c (F) S oEf
(7) g

(1) ¥7F17 F =@ ¥TEY ¥ FT
F0 el #1 gAwr 0% fEem awr
e X @ fear @ g

farrzm

(n) @ 7 faafafas s

I & —

1. I §3FIX X 1974 # OF
gfafraw @ fFar a1 fesr am



27 Oral Answers

“Sw (dgew frarn wir fefa)
wiafaa, 1974" o =g o=
Fgyw ¥ fadaw ¥ wefaa ot ATa=)
#T T FY AT TFAT | TS AfafeE
To-fma (FE SR 9Es w7 oA,
ART T AIAT) AT weFEEAT SIS
HEEW FT ALY FT G, BT W T
gfafaw & g smar @ &)

2. g e i fadan
FTAFA & F1A47 #IX faear § fao
HTEEH FIH I5T @I & | T FIH 59
IFL F1—

(7) 3o & was o9 # F@@@a
foomr s fadaw srrww
ST |

(=) Hotitostte A% FA ¥ FTH A
qETT e 84T & 49
faemaT

() 2wt el ® fafeer wfa-
FEl A Fgewm @y

FRiFATT (qRY W AfgET) w71

aq T F AFE FT 9@ T
& FTH § agan ureq o forad
I FET F qF TFCET FAT
T gaaw ¥ difeq fmt
T T AT FAT A avfaer & 1

o) Tt ® fom foen emdm &=
# A aF FE TR SUFECT
T § agl TH IIRw I
A & fou s gggar
¥ TAR IUF I FET )

(%) s FaaT FE F FH F1 BT
¥ A9 FAT AT I§ ITT FOWA
FY AT BT gIETET FA F
AT |

(7) udw a7 TF fAgaw FEwT
¥ &Y FT gt agavr ghafag

JULY 21, 1977

Oral Answers 28

F & fou W[ &= F TI-
fafeersl, w3z fafrasl Wk
HWEIAS AATHT FT GEENT ST
FET |

(v) wadm & w@rea faam &1 9=
afva & €7 § gTOw FE@T |

st form wwfe ww ;AW
Hel 91 & IO & grafeEg | 7T AWA
W&t St aqrad fF 2w W H Yo Ao &
g fraa AT E 7 Tvwew | OF §Eed
¥ wer g F 3w A sww T W
HareeE 0 ¥ WA @ $C QT 8
a1 FTETT A TH FTUFA F1 A6 FH
FfcM s e s I qUFE &
et Tug A% @=i 7@ ?

st = ATOEAW : TS qee 7
e & ¢ 9 fFar 31 geen
&1 77 fricew & g § e aRux
a1 § 1 gg awed 17-19 feams
FI §AT 4T HI TAET wea@r 4 o
g A7) gEE fodsww g9
3| 9FIL § ¢

“The tuberculosis programme
the country is not progressing satis-
factorily. A national sample sgur-
vey is required to be taken up as
the 1ast survey is 20 years old. Apart
from the survey, it shoulg be re-
viewed and a methodology should
be worked out to intensify it.”

(mmam) = #1E FR AT a1 W
grm g & s A @ 9w g
S AH HIA FIT WX AT § AT
grm & & st wrewTST § & S |

T 91 srfady fgear & 99w W
fugq:
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“For effeciive public health edu-
cation, it is necessary that there
should be a study of social habits
and customs of the population in
rural areas. Involvement of local
leaders, school teachers, local Dais
and local indigenous practitioners
seems to be necessary for effective
health delivery to the masses, Fu-
sion of modern ideas has to be
made with the established health
practices the people have been fol-
lowing for a long time. Exposure
of medical students to the commu-
nicable diseases is top meagre in
comparison to the mortality and
morbidity brought about by com-
municable diseases. At least three
months should be devoted to the
study of communicable diseases.”

“Every hospital should have an Iso_
lation Ward. In the training of
medical students, it is necessary to
place much greater emphasis on
Pollution of Water, Land and Food,
Campaign for improvement of en-
vironmental sanitation to be taken
up at al] levsle".

s, & A aeEEr 98
FAE A F30 § 6 ed & Jner wrm
X ¥ ok £7 &7 ¥ o 3o foa
™ T o e 30w dxa R
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2T qiaar | AfsT & ow aw w2 ;|
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¥z 2, faeg 71 3= §, e arooEt
F W § fEEAr v i @, S
FETACT T Gl | AT 7EY F1 K gH
g a1 7 fearé geat —frdm sfezs,
VEE & AfewFT, FEFA FT FHAT,
TES FT g3 HIT AT qUTATT 9197
¥ fa¥ Wy w1 A@eT | a7 WY ofqw
T A ara #1 owag # e g
QAT IFTT A T T479 7§ 7q IF F%
FEART T A, AfFw 7= TE AR
S AT AT 36T F AR WA G
gw 9a% fad e s W @ )

MR. DEPUTY ESPEAKER: The
Question Hour is now over.

SHRI A. BALA PAJANOR: I would
be thankful tg you if you can ask
the Hon. Minister to at least speak
slowly while speaking in his beauti-
ful Hindi so that we may also be
able to follow something. The entire
House ig laughing at hic jokes and
humour, but we are mere spectators
without being able to participate in
the discussion.

WRITTEN ANSWERS TO QUESTIONS

Aty SfAwl ® AALT T WO
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Diseases due tp Pollution in Visakha-
patnam

*571. SHRI DRONAMARAJU SAT-
YANARAYANA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether Government are aware
that on account of pollution from,
Hindustan Polymers of Visakhapat-
nam, people are getting ill and suffer-
ing from various diseases; and

(b) if so, the steps being taken to
check this menace?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) and (b). The infor-
mation is being collected and will
be laid on the Table of the Sabha.

afua wfwel & grata & Jem
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Appointment of Ambassadors, High
Commissioners and Consuls General

*573. PROF, P. G. MAVALANKAR;
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether any new appointments
of the Indian Ambassadors, High Com-
missioners, Consuls General, etc. have
been made since the Janata Party took
office in March this year; if so, full
facts thereof;

(b) the number of such vacant posts
not yet filled;

(c) when will they be filled; and

(d) how—by career diplomats or
from amongst the eminent people
drawn from public life?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes, Sir. There
have been 10 appointments of Heads
of Mission since the present Gov-
ernment took office. They are in the



35 Written Answers

course of completing their formali-
ties, briefing, etc.,, before assuming
office.

Counsuls—Genergl/Consuls ete.
have also actually assumed charge
during this period. At other levels,
a number of appointments have been
made in the course of normal adminis-
tration.

(b) There are four such vacant
posts of Heads of Mission.

() and (d). Persons concerned
have been selected for 3 of these posts
and will be proceeding shortly to
assume charge. Two of these have
been drawn from public life and one
from within the service. Formalities
connected with the selection of a suit-
able Head of Mission for the fourth
vacant post are being completed.

Nicke] Plant at Sukinda

*574, SHRI S. KUNDU: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether Government have sti-
pulated any time for completion
of modification of the pilot plant for
Nickel to be located at Sukinda; and

(b) if so, facts thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). Yes, Sir. While sanction-
ing the additional cost it was stipu-
lated that the modifications of the
Pilot Plant, and requisite testg on the
ore should be completed by the Con-
sultants M/s. Chemicals & Metallurgi-
cal Design Company and report sub-
mitted by end of September, 1977.
To ensure that the Ccmsultants ad-
hered to the stipulated schedule, a
Bank guarahtée of maximum Ks.
40,000 was obtalted from the Con-
sultanfs.
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Formation of Trust for Research in
AyurrqiaiCd:ﬁlfatote

*575. SHRI D, B. CHANDRE GOW-
DA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether an Ayurvedic frust
for undertaking research in Ayur-
ved hag been formed at Coimbatore
in collaboration with the World
Health Organisation and the Indian
Council of Medical Research; and

(b) if so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) and (b). World
Health Organisation and the Minis-
try of Heallh and Family Welfare
through the Indian Council of Medi-
cal Research have agreed for mutual
collaboration on the research study
entitleq “Research on Efficacy of
Aurvedic Treatment ‘Rheumatoid
Arthritis’ (Amavata in Ayurveda)” to
be conducted at the Ayurvedic Trust
and Research Institute in Coimbatore,
Tamil Nadu under the joint sponsor-
ship of the WHO and the ICMR dur-
ing the years 1977 to 1980. The World
Health Organisation has agreed to
provide the ICMR a total sum of US
$20,000 in a phased manner during
the first two years, namely 1977 and
1978, of this four year study. The
research study has started with effect
from 1st April, 1977.
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Survey regarding T.B. incidence

*5377. SHRI SHANKERSINHJI VA-
GHELA: Wil] the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether Government are aware
of the views of the Director of New
Delhi Tuberculosis Centre that 40,000
citizens in the Capital do not know
that they have T.B;

(b) when the last survey was con-
ducted in this regard;
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(b) The latest round of the survey
wag completecl in March 1977 and the
resilts are being arxlysed.

(c) Does not arise.

(d) Does not arise as the survey
has already been conducted and the
patients are being treated in the
normal pattern,
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Taralin powder as adulterant of

(c) the reasons for not conducting coffee

survey for a very long period; and «579. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(d) the reaction of Government
thereto and the action proposed to be
taken to conduct the survey and treat
the patients?

(a) whether Government propose
to allow the use of C, Tarélin powder
like chikori to be used as &ddulterant
of coifee;

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Yes Sir.
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(b) whether Government are aware
that C. Taralin powder, which is pre-
pared from C. Taralin, if added with
coffee powder like chikori, a better
drink than chikori mixed coffee can
be prepared;

(c) whether Government are also
aware that C. Taralin is available in
plenty in our country and especially
in Ratnagiri district in Maharashtra;
and

(d) if so, whether Government
propose to make necessary amend-
ments in Prevention of Food Adulte-
ration Act to allow free use of C.

Taralin Powder as adulterant of
coffee?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) There is no proposal

to allow the use of Cassiatora Linn
in coffee,

(b) Such information is not avail-
able.

(e) It is a small weed plant found
throughout India.

(d) No, Sir.

Demands of Resident Doctors and
Interns of Safdarjung Hospital

*580. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH

AND FAMILY WELFARE be pleased
to state:

(a) whether the Resident Doctors
and Interns are demanding the solu-
tion of their old demands in the Saf-
darjung Hospital;

(b) whether accommodation and
amenities at the Hospital are grossly
inadequate for the situation;

{c) whether Resident Doctors Asso-
ciation has approached the Govern-
ment for solution of their demands;

(d) the steps Government have
taken to solve the problem and avert

agitation or satyagrah by the Doc-
tors?

L
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) There are no specific
demands in writing from the Resident
Doctors of the Safdarjung [Iospital
However, the Resident Doctors’  As-
sociation of the Hospital had a meeting
on 1-7-1977 with the Medical Supdt.
to discuss about improving amenities
for them.

(b). A total of 272 resident doctors
are eligible for alloiment of accom-
modation. The Hospital authorities
have been able to provide accommoda-
tion to 253 officers of different catego-
ries of the regsident doctors.

(c). The Resident - Doctors’ Associa-

" tion of the Safdarjung Hospital have

met the Medical Superintendent of the
Hospital to discuss about their various
requirements which includes the pro-
blem of accommeodation.

(d) The problems relatings to ac-
commodation for resident doctors will
be sorted out after the new Nurses
Hostel is built and the resident doctors
are provided accommodation currently
allotted to Nursing staff.

dft Sor § w1 w ¢ wiAe w
wm % feafa w wiw & fog
MU IR

*581. St FATATA FACR WA :
#r g7 F 5

(%) 1 3w § I sqaW H
frafsa @i =fasi 1 w=aw



41 Written Answers

(&) afz &, @t o =T w7 F
s SR afz ad, & @ .

A W W F TNl 03 wfgemAl wR
feard & 7. 00 &t aw@F= ¥ 6. 00
| &1 & @ fre o %
¥ fog 18t aan fere R (Pt
1 we) wiafrw, 1966 ¥ s
W ¥ @ wifafuw swEw fagmm
& | I Aot =X sy T wfe,
T AR wegdr wfafrms, 1948
F wiw frgife & ot & 1
TR FEqTT TF FT 5T HCAT HTARF
g FHET |

New instrument for eye operations

*382. SHRI K. LAKKAPPA: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether National , Physical
Laboratory has developed a new
instrument for eve operations;

(b) if so, whether thousands of
patients will be able to get their eye
cataract operated within seconds; and

(c) if so, the facts thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) No, Sir.

(b) Does not arise.

(c) Does not arise.
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Discontentment among Junior Doctors

*583. SHRI D. D. DESAI: Will  the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether there is considerable
discontentment among Junior doctors
all over the country about their ser-
vice conditions and prospects; and

(b) if so, what the Government
propose to do about jit?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (ay and (b). Yes, Sir
There is considerable discontentment
among junior doctors about their
service conditions gnd prospects. The
service conditions vary from State to
State and gince health is a Siate Sub-
ject, there cannot be a uniform policy
for providing emoluments and other

facilities to junior doctors in all the
States.

The service conditions vary from
State to state and depend on the avai-
lability  of financial resources, the
spread of the existing services and the
further needs of the community. In
our view the prospects for sclf-employ-
ment of doctors in rural and semi-rural
areas are bright Available informa-
tion in respect of State Governments/
Union Territories is given in the State-
ment.

Statement

CONSOLIDATED INFORMATION

REGARDING DISCONTENTMENT

AMONG JUNIOR DOCTORS IN THE
COUNTRY

The requisite information in regard
to the question is available from the
following States/U.Ts. namely, Hima-
chal Pradesh, Kerala, Uttar Pradesh,
Manipur, Orissa, Andhra . Pradesh,
Pondicherry and Madhya Praf.lesh.

The position in respect of the various
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States/Union Territories 'is as given against each:—

Himachal Pradesh . . There is no discontentment among Jumior Doctors
mbout their service conditions and future prospect:.

2. Kerala . There is no category of  Junior Doctors as such. The

lowest category of doctors inrthe State arc'the” Assis-
tant Surgeons and Insurance Medical Officers.
Their main difficulties are accommodation and other
minimum facilities when posted to rural areasand
in remote and hilly areas. These difficulties are
being solved on a l:ghmael:l programme according to -
availability of funds.

Uttar Pradesh, . The Junior Doctors in the State went on  a strike from
: May 4 to 14. Their demands included enhance-
ment of emoluments, scrapping of C.D.S., stipends
to unpaid post-graduate students, provisicn of free
accommodation, 1eave facilities etc. These demands
are under the active consideration of the State
Government.

Manipur . There is discontentment among Junior Doctors in
the State. The State Government is trying to
improve working conditions and to provide neces-
sary amenities.

Orissa . The Junior Assistant Surgeons with D.M.S.M. quali-
fication and Junior Assistant Surgeons who acquired
M.B.B.S. in condensed course demznded re-desig-
nation as Assistant Surgeon and service conditions
and future prospects. The demands are under
consideration of the State Government.

Andhra Pradesh . The Association of Post-Graduate Students and Interns
in the State made representation to the State Gov-
ernment _coutainiﬁ several demgnds. The main
demands include cement of stipends to Post-
Graduates and Interns, assurance of job after pas-
sing, increase of post-graduate seats, creation of
senior house surgency, formation of a Medical
University in Andhra Pradesh and manner of selec-
tion of post-graguate students. These demands
were looked into by the §tate Government and the
State Health Minister made a statement ca the Floor
of the House regarding fhe deécision of the State
Government in regard to the demands of the Junior
Doctors.

. Pondic, . There are no Junior Doctors in the Union Terri
7. Pondicherry e Becry’ Doctors tory

g,

‘MC Nﬂlﬂl . 'The Junlor Doctors Association in the State hed re-

presented for revision of scgles and improvement
of service conditions and prospects. These demands
are under consideration of the State Government.
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Introdactien of Watch Making Trade
" in LT1s, Delhj

4254¢. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whether no training facility is
available in respect of watckh making
trade in various LT.Is., in Delhi;

(b) if, so, whether there is any pro-
posal under Government's considera-
tion to introduce such course in the
I.T.Is. of Delhi; and

(c) if so, by when the same will
commence?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (c). At
present no training facility is available
in respect of this trade. It is, however,
proposed to start this trade in the In-
dustrial Training Institute, Narela
(Delhi) from 1st August, 1978 on  an
experimental basis.

Survey for Lime stone in Himachal
Pradesh

4255. SHRI DURGA CHAND: Will
the Minister of STEEL. AND MINES
be pleased to state:

(a) whether Govarnment have con-
ducted any survey regarding lime-
stone stock in Bilaspur, Chamba,
Kangra, Sirmur in Mimachal Pracesh;

(b) if so, the findings thereof; and

(c) the manner in which these
stocks are being utilised?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): (a)
Yes, Sir.



47 Written Answers

(b). Total estimated reserves in
Bilaspur, Sirmur and Kangra Districts
are approximately 225 million tonnes
and in Chamba District are tentative-
ly placed at 350 million tonnes.

(c) Production from Bilaspur and
sirmur is presently being utilised in
hydrated lime, paper and sugar indus-
tries, The cement Corporation of
India are setting up a cement factory
in Sirmur district with a capacity of
2,00,000 tonnes per annum.

Post Offices to every Villages of
Bihar

4256. SHRI RAMANAND TIWARY:
Will the Minister of COMMUNICA-
TIONS be pleased to state: :

(a) whether Government have any
time bound programme to provide
post offices in each village in Bihar;
and

(b) if so, the .2umber of post offices
to be opened during the current year
and time by which all the villages will
have post offices?

THE MINISTER OF COMMUNICA-
TION (SHRI BRIJ LAL VERMA): (a)
No, Sir.

(b) It is proposed to open 100 post
offices in the rural areas of Bihar in
the current financial year.

Dismissal of Workmen in Khetri
Copper Complex

4258. SHRI S. G. MURUGAIYAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether management of Khetri
‘Copper Complex hag dismissed nine
workmen on 31st May, 1975 without
any charge sheet enquiry etc.;

(b) if so, the reasons for not follow-
ing the procedure as per standing
orders and law;
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(c) whether out of 13 workmen in-
volved in the same criminal case pend-
ing, management has chcsen 9 trade
union workers only for summary dis-
missals on 31st May, 1975; and

(d) if so, the reasons thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a) .
and (b). Nine workmen were dismis-
sed on 31-5-75 in connection with cer-
tain incidents of serious violence which
took place on 29-5-75 at Kolihan Cop-
per Mines of Khetri Copper Complex.

‘The issues relating to these work-
men have been referred by the Central
Government/State = Government of
Rajasthan to the Industrial Tribunal at
Jaipur for adjudication. The matter is
subjudice.

(c) No, Sir.

(d) Does not arise.

Alleged misuse of Telephones
installed at Officers’ residences

4259. SHR] SHEQO NARAIN: Will-
the Minister of COMMUNICATIONS
be pleased to state:

a) the economies made by his Min-.
istry in the context of the recent
orders issued by the Ministry of Fin--
ance in the matter of reducing ex-
penditure on telephones installed both
at the residences and offices of the
P&T Department;

(b) whether only book adjusiment
is made in case of calls made from.
the P&T Officers’ Telephones, if so
what check is exercised against the:
misuse of S.T.D. facilities as also the
unlimited number of calls allowed to
these Officers;

(¢) which of the categories of Offi-:
cers are allowed STD facilities at
their Office and Residences and the.
justification for the same when there*
is a facility of booking Service Calls
always available to them; and

Es
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(d) what other measures he pro-,

poses to take to prevent the misuse
of the telephones for private purpo-
ses when no payment for the calls
made is to be made?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) All Heads of P&T Units have been
instructed to effect economy in expendi-
ture on telephones consistent with
efficiency and interest of service. The
need for economy is constantly kept
in view, Telephones are installed only
as they are needed.

(b) Telephones provided in the
offices of P&T officers are service con-
nections and the guestion of book
adjustment does not arise. For re-
sidential service connections, the same
rules apply as for other Government
servants.

(¢) Officers of Senior Time Scale
and above are allowed STD facilities
on office connections and the gazetted
officers on residential telephone con-
nections, Exigencies of service require
this arrangement.

(d) The existing arrangements are
satisfactory and no other measures are
contemplated for the purpose.

Stainless Steel Industry

4260. SHRI TULSIDAS DASAPPA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a} whether according to Indusiries
(Development and Regulation) Act,
1964 no new capacity should be created
in the field of Stainless steel industry;

(b) whether ihe Stainless Steel Re-
rollers have established industries in
contravention of above Act; and

(c) if so, whether Government pro-
pose to initiate action against such
Stainless Steel Re-rollers?
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THE MINISTER OF STEEL AND:
MINES (SHRI BLJU PATNAIK): (a)
No, Sir. The Industries (Development
and Regulation) Act does not deal with
the subject of creation of capacity. The
industry is being regulated in accor-
dance with the licensing policy deter-
mined from time to time.

(b) No such contravention has come
to notice of the Government.

(e) Does not arise.

Setting_ up Corporation for Production
of Indigenous system of medicines at
Ranikhet, U.P,

4261. SHR1 SUKHENCRA SINGH .
SHRI PRASANNBHAI MEHTA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Governmen: have de-
cided to set up a Corporation for the
Centralised production of medicines
of indigenous systems (Ayuarvedic and
Unani) at Banikhet in'U.P.;

(b) if so, keeping in mind the effi-
cacy of Indian svstems of medicine
and their availability in rural areas,
whether Government have sought the
assistance of some experts in ayurve-
dic medicines from various States
also; and

(c) if so, the Jetails regarding the
plan of Government in this regard?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
RAJ NARAIN): (a) Yes.

(b) A Board of Directors of the
Corporation, comprising of experts
in Ayurvedic medicine also is pro-
posed to be costituted.

(c) The main objectives of the Cor-
poration shall be:—

(i) Collection of good quality
herbs from the Himalayan region.
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(ii) Cultivation of adequate quan-
tities of herb required for the
manufacture of medicines.

(iii) Manufacture of Drugs and
sell them to the dispensaries under
the C. G. H. S. Scheme and the
Ceniral Council for Research in
Indian Medicine and Homoeopathy,
to start with. supply will, how-
ever, be extended in phases, with
the corresponding increase in pro-
duction to other hospitals/ institu-
tions and in the market.

Post Offices/Branch Post Offices/Pub-
lic Call Offices/Telephone Exchanges
in States.

4262. SHRI VAYALAR RAVI: will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the total number of Post Offices
including Branch Post Offices and
Public Call Offices and Telephone
Exchanges in the country and State-
wise break up; and

(b) the conditions laidg down to
open a Post Office and a telephont—:_
.exchange and when it is introduced?

THE MINISTER OF COMMUNI-
CATIONS (SHRI BRIJLAL VERMA):
(a) The total number of Post Offices
(including Branch Post Offices),
Long Distance Public Call Offices and
Telephone Exchanges as on 1-4-1977
was 120099, 6633, and 5819 respec-
tively. A State-wise breakup is
given in statement ‘A’ laid on the
Table of the House. [Placed in Lib-
Tary. See No. LT-780/77].

(b) (i) New Telephone Exchange
are opened whenever Technoecono-
mic studies based on registered de-
mand indicate financial viability of
exchanges 1i.e., enough revenue to
cover Annual Running Cost of pro-
viding the service.

(ii) Conditions for opening of
post office are given in the state-
ment B’ laid on the Table of the

JULY A1, 1977

- AFFAIRS

Written Answers 52

House. [Plaged in Library. See
No. LT-780/%7]. Th ese conditions
were intraduced in 1959 last modi-
fied in 1674

Inclusion of Violation of Foreign
Exchange Reguiations in extradition
Treaties

4263. SHRI RASHEED MASOOD:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state whe-
ther the Government has any pro-
posal to include wviolation of Foreign
Exchange Regulations in Extradiction
Treaties with other countries?

THE MINISTER OF EXTERNAL
(SHRI ATAL BIHARI
VAJPAYEE): Yes, Sir. The Gov-
ernment has the proposal to include
violation of Foreign Exchange Re-
gulations in Extradition Treaties with
other countries.

Diplomatic Exchange with Israel

4264. SHRI F. H. MOHSIN:
SHRI M. EKALYANASUN-
DRAM:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether there is a proposal to
have diplomatic exchange with Israel;

(b) if so, reasons therefor; and

(c) whether Government propose
to support P. L. O.s demand for a
separate State?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) No, Sir,

(b) Does not arise.

(c) India has all along supported
the legitimate rights of the Palesti-
nian people including their right to
a national State and sovereignty.
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Mode of Compulsory Sterilisation

4266. SHRI KANVAR LAL GUPTA:
Wil] the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the different modes of compul-

sory  sterilisation adopted by the
erst-while Government;

(b) the result of the policy of the
Congress Government;

(c) what steps Government pro-
pose to take to popularise family wel-
lare, and

(d) what result Government expect
from this policy in the coming year?
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THE MINISTER OF HEALTH
AND FAMILY WELFARE ‘(SH]‘H
RAJ NARAIN) (a) Since Health and
Family Welfare was a State sub;[ec;
para 15 of the National Population
Policy statement dated 16-4-1976
stated as follows: —

“Where a State legislature, in
exercise to its own powers, decides
that the time js ripe and it is neces-
sary of pass legislation for com-
pulsory sterilisation, it may do so”.

No such legislation, however, was
brought into force in any State. Al-
though the  Maharashtra Family
(Restriction on size) Bill 1976,
duly passed by the Maharashtra
State Legislatures, was referred by
the State Government to the Centre
for obtaining the assent of the Presi-
dent of India, President’s assent was
withheld to the Bill. “ Draft Bills
on Compulsory Family Planning/
Sterilisation referred to the Central
Gevernment by the Haryana, Punjab
and Uttar Pradesh Governments were
similarly returned.

Para 16 of the Statement stated as
follows:

“Some States have also intro-
ducted a series of measures direct-
ed towards their employees and
other citizens in the matter of pre-
ferential allotment of houses, loans
etc. for those who have accepted
family planning. In -this sphere
also we have decided to leave it to
each individual State to introduce
such measures as they consider

- necessary and desirable. Employees
of the Union Govt. wil] be expect-
ed to adopt the small family norm
and necessary changes will be
made in their services/conduct
rules to ensure this.”

As a result, some State Govern=-
ments introduced disincentives like
the following: (i) stoppage of incre-
ments, pay and promotion etc. etc. and
withdrawal of facilities like children’s
education allowance, medica] reim-
bursement, allotment of house, trans-
fer T. A, loans advances, efc., to
Government servants who had {wo/
three children and had not undergone



55 Written Answers

sterilisation.  (ii) In the case of the
general public, making sterilisation a
condition precedent for the grant of
licences under the Essential Commo-
dities Act, issue of permits under the
Motor Vehicles Act, grant of Scholar-
ships for higher education, admission
against reserved MBBS/Engineering
seats, allotment of lands/sites, vehi-
cles, loans, etc. These disincentives
have now either been withdrawn
fully or are being withdrawn by
the State Governments.

In the case of the Central Govern-
ment servants Rule 21-A was intro-
duced in the C.C.S. (Conduct) Rules,
1964 and orders were issued with-
drawing some facilities from Govern-
ment servants whg produce a child
in excess of three after 30-9-1977.

(b) Forcible sterilization campaign
resulted in more harm than benefit to
the country. It js true that since the
inception of the programme 27.05 mil-
lion sterilization have been perform-
ed and 20.6 per cent of the total
couples in the reproductive age group
have been covered and 29.00 million
births have been averted, yet the
country has suffered the following
direct and indirect consequences:—

(1) This campaign gave rise to
acute public resentment and the
very name of family planning came
to be hated by the people.

(2) Many public lives were lost
in police firing.

(3) The real objective which
was denied, could not be
achieved by  forcible sterili-
zation. This marginal annual
decline in population growth rate
could have also been achieved by
voluntary sterilization, 1.U.D. inser-
tion and by popularization of Ayur-
vedic contraception methods in the
rural and far flung areas through
rural health workers by pursuasive
means,

The so called gain cf marginal
control of population growth which
could have been achieved by cther
methods and through motivation,
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also resulted in complicated prob-
lems Family Planning beceume a
symbol of hatred and the concept of
“limited family” for social wel-
fare also became suspect in the
eyes of the people This led to a
feeling of discontent in the public
and in some instances resulted in
acute resentment.

(4) The presant Government in-
herited hundreds of thousands of
persons who were suffering from
forcible sterilization and inadequate
medical attention. Providing relief
to these was a complex task and
directions had to be given re-
peatedly to State Governments to
provide medical aid and relief to
them,

For this reason, the new Govern-
ment had to completely stop this
forcible campaign.

(¢) The Family Welfare Pro-
gramme will now be based on the re-
vised Family Welfare Programme.
Policy Details of revised Policy had
been indicated in reply to Lok Sabha
Starred Question No 79 and Unstar-
red Question No. 638 announced on
16-6-1977.

Government of India is re-energis-
ing the publicity set ups, both at the
disposal of the Centre and State
Governments to popularise the Family
Welfare Programme. All media, in-
cluding Extension Education, will be
utilized for this purpose, The State
Governments have been told in parti-
cular that the basis of the programme
is absolutely voluntary, Rule 21-A of
the C.C.S. (Conduct) Rules, 1964
shall be repealed and the orders with-
drawing certain facilities from Gov-
ernment servants who produce more
than 8 children after 30-9-1977, shall
be withdrawn.

It is proposed to obtain the co-
operation of the rural women in im-
plementing the family welfare pro-
gramme with the assistance of Mahila
Mandals functioning in the rural
areas. It is also proposed to obtain
the assistance of the co-operatives
functioning in the rural areas.
For this purpose an integrated
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approach is being developed. Greater
emphasis and attention will be paid
on schemes for improving the health
of mothers and children. A maternity
centres approach towards populariz-
ing the small family norm will be
adopted, The training of the tradi-
tional Birth Attendants who assist
‘women at the time of child birth in
villages will be intensified. A special
campaign will be mounted through
the mass media to educate and inform
the community about the services
provided by the G~ '~rnent for ma-

ternal and child health and family

welfare.

(d) Efforts will be made to bring
down the birth rate at the rate of
one per thousand per annum, reach-
ing the level of 30 and 25 per thou-
sand by the end of Fifth and Sixth
Plans respectively.

Facility of Transfer of Bond

4267. PROF. R. K. AMIN : Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether the facility of Transfer
of Bond (for technical training) from
one Government Department to an-
other as per Ministry of Home Affairs
Memo. No. F5/10{66-Estt(C) dated
15th April, 1966, is given to all em-
ployees by Government and Public
Undertakings including Heavy Elec-
tricals Limited;

(b) whether this facility has been
denied by M]|s. Hindustan Copper
Limited to Scheduled Castes|Schedul-
ed Tribes candidates for their rise;

(¢) whether it has flouted the above
policy and even harassed and prose-
cuted SC|ST' candidates who left
Government job to join higher posts
in other Government wundertakings;
and

(d) whether M|s. Hindustan Cop-
per Ltd. has waived Bond amount for
non SC|ST candidates who left Gov-
ernment job to join private employ-
ment?
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THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): (a)
Ministry of Home Affairg O.M. No.
F.5|10/66-Estt(C) dated 15th April,
1966 is applcable to Government em-
ployees only, and is not applicable
automatically to employees of the
Public Undertakings. )

Whereas Bharat Heavy Electricals
Ltd. have introduced practice jn line
with the above O.M. of 15-4-1966 of
Minisriy of Home Affairs, the prac-
tice In a number of other undertak-

ings is at variance with these instruc-
tions.

(b) According to the existing rules
of Hindustan Copper Ltd., the facility
of transfer of Bond is not permissible
to any employee, whether SCIST" or
not.

(¢) Since the Home Ministry’s in-
structlons referred to in (a) above
relate to Government servants only,
the question of Hindustan Copper
Limited flouting these instructions
does not arise,. The Company files
civil suits in cases where the em-
ployees default in fulfilling the terms
of bond.

(d) So far, Hindustan Copper Ltd.
have walved the bond conditlon on
extreme compassionate grounds in
respect of two candidates who were
not SC|ST.

In one case, under tragic clrcum-
stances, the wife of the employee
died at Khetrl hospital. After leaving
Hindustan Copper Ltd. he took up an
appointment in the private sector.

In the other case, the employee
was released from the bond after he
contacted pulmonarv tuberculosis and
was on leave for 153 days in a period
of 12 months, It is not known whe-
ther he has taken up employment
anywhere, after he resigned from the
Company’s services with effect from
24-2-1977.
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Adulteration in Groundnut 0il

4269. SHRI G. Y. KRISHNAN: Will
the Minister of HEALTH AND FAMI.
LY WELFARE be pleased to state:

(a) whether Groundnut oil availa-
ble through retailers has unpleasant
taste and smel] and apart from some
stickness due to lon; holfling thig smell
is due to the mixtufe of castor oil
which is cheaper tHan groundhut ofl;
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(b) whether Government realise-
that this adulferation enables the fra-
ders to increase their profifs; and

(¢) the steps Government propose
to take to prevent adulteration which
will soon spread to the rural areas
particularly in the State of Karna-
taka?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN) : (a) to (c). The information
is being collected and will be laid on
the Table of the Sabha.
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Expendittive on Expansitn of Tele-
phone Services in Orissa

4271. SHRI D. AMAT: Will the
Minister of COMMUNICATIONS be
pleased to state the amount of money
proposed to be spent on the expan-
sion of telephone services in Orissa
during the current year?

THE MINISTER OF (X)MMUNICA-
TIONS (SHRI BRIJ'LAL VERMA):
An amount of Rs. 167.38 lakhs is pro-
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posed to be spent on on-going Capital
Works during 1977-78. In addition,
several New Major Works are also
budgetéd to be taken up during the
year.

Cases pending before Dhanbad Ihdus-
trial Tribunal

4272. SHRI A. K, ROY: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) the number of cases of the la-
bour pending before Dhanbad In-
dustrial Tribunal;

(b) the oldest case pending and
average rate of disposal of the cases;

(c) whether despite large number
of labour cases pending always, one
Tribunal remains cut of function for
one reason or other; and

(d) if so, what action Government
propose to speed up the disposal of
the cases?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) : (a) At
present two Central Government In-
dustrial Tribunal-cum-Labour Courts
are functioning at Dhanbad and as on
'30-6-77, 81 cases were pending with
each Tribunal-cum-Labour Court at
Dhanbad.

(b) The oldest case has been pend-
ing since 1973 because of a stay order
by the High Court. On an average 7
cases are being disposed of in a month
by a Tribunal-cum-Labour Court.

(c) and (d). It is a fact that occa-
sionally one post of Presiding Officer
remains vacant due to the formalities
involved in selecting a suitable pérson
following transfer or reversion to the
parént cadre of the existing incum-
bent. But the cases pending with the
Tribunal-cum-Labour Court having no
Presiding Officer are distributed among
other functioning Tribunal-cum-
Labour Courts so that cages are not
unduly delayed.
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Conference of Practitioners of Indian
System of Medicine and Homoeopathy

4275. SHRI PRASANNBHAI
MEHTA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether two-day All India Con-
ference of the Practitioners of Indian
system of medicine and homoeopathy
was held recently;

(b) if so, the subjects
and

discussed;

(c) the decisions arrived at?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Yes.

(b) and (c). The subjects discussed
in the All India Conference of Prac-
titioners of Indian Systems of Medi-
cine and Homoeopathy held on the 25th
and 26th June, 1977, at New Delhi and
the recommendations made thereomn,
are given below:
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Item No. 1

Training and Utilisation of Practi-
tioners of Indian systems of Medicine
and Homoeopathy in Rural Health
Scheme.

The conference endorsed the pro-
posal to select the village level wor-
ker by representatives of villagers to
ensure gheir active participation; in
this programme. It recommended that
preference should be given in such
selection to practitioners of Indige-
nous medicine (ISM&H) who are al-
ready serving the community in that
area, Where such a practitioner of
Indigenous medicine (ISM&H) is not
available it should be ensured that
the villager chosen is not less than
20 years old, has studied at least upto
10th class and is mature. He should
be given necessary trajning for a
period of not less than 3 months If
a practitioner of Indigenous medicine
(ISM&H) is selected, such a person
may be given a shorter orientation
training in preventive and public
health aspects. For standardised train-
ijng programme proper manuals
should be prepared and made avail-
able in all regional languages. The
Primary Health Centres may be made
the Centres of training. Training
should be carried out by qualified and
trained staff in the Indian Systems of
Medicine and Homoecpathy. Referral
centres for treatment should also be
established at Taluk and District
levels. The health workers ghould be
given training in methods of Yoga
and Nature Cure and books/periodi-
cals on these courses should also be
arranged for the health workers to
keep them abreast with the develop-
ments. -

Item No. 2

Production, manufccture and distri-
bution of raw drugs, formulations and
medicinal kit.

The kit should contain medicines
of all systems and care should be
taken to avold contamination and
mixing up. A manual or hand book
in simple language should be provid-
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ed for the guidance of the health
workers, Booklets on health educa-
tion may also be provided. Adequate
arrangements should be made for re-
gular supply of prepared medicines
and replenishment of the kit without
delay. Pharmacies should be estab-
lished under the public as well . as
cooperative sector to produce quality
medicines at cheap prices. The tax-
ation rates of raw materials used and
the finjshed products of Indian Sys-
tems of Medicine and Homoeopathy
medicines should be reviewed and tax
burden lessened or eliminated comple-
tely to reduce their prices. Accesso-
ries and other implements for treat-
ment under Nature Cure and Yega
should be produced and distributed to
the Health Workers.

Item No. 3

Utilisation of attached hospitals of
colleoes of Indian Sustems of Medi-
cine gnd Homoeopathy for patients
from rural areas and contribution of
teachers of such colleges in rural
health schemies.

Primary Health Centres involved in
rural health programme should have
close liaison with the nearby colleges
and hospitals of Indian Systems of
Medicine and Homoeopathvy in the
State. These Collecez should also
adopt certain numbe: of villages in
the vicinity and organise mobile cli-
nics and impart nractical training to
students in rural medical needs. These
Colleges mav also be utilised for the
training of the health worker.

Other recommendations:

1. The States should be allewed
reasonable flexibilitv to deveiop the
rural health scheme to suit the local
conditions and the ‘acilities awvailable.

2. There shouid be a model Insti- -

tute established in every State and
the National Institutes already started
by the Centre should be developed
expeditiously, An apex body of Na-
tional lustitute complex on the lines
of All India Institute of WMedical

ASADHA 30, 1899 (SAKA)

Written Answers 66

Sciences should be established along-
with a Central University utilising the
Tibbia College Campus for develop-
ment of Indian Systems of Medicine,
Homoeopathy, Yoga ana Naturopathy.

3. Research efforts should be re-
oriented to ensure that Indian Sys-
tems of Medicine, Homoeopathy, Yoga
and Naturopathy get their proper
place and full opportunity for deve-
lopment according to their individual
doctrine.

4. Educational Institutions of
Indian Systems of Medicine and Ho=
moeopathy, Yoga and Naturopathy
should be brought under tha2 purview
of University Grants Commission so
that the scales of pay aud the finan-
cial aid is made available to them.
State/Central Government should give
adequate financial assistance. for the
development of under-graduate Insti-
tutions.

5. States which do not hav: sepa-
rate Directorates for Indian Systems
of Medicine or Homoeopathy should
establish them on priority basis. There
should be separate budget provision
for these systems and these funds
should not be diverted to other heads.

6. Villagers should be made aware
of the importance of and be familiar
with the medicinal plants of their
region and should be encouraged to
grow and develop herb gardens in
Panchayat Peripheral land and con-
serve medicinal plants in forests and
agricultural lands.

7. Steps should be taken to expe-
dite compilation and publication of
Official Pharmacopoeias in Indjan
Svstems; of Medicine and establish
full-fledged laboratories for testing,
standardisation of these drugs. .

8. Sufficient funds should be pro-
vided by the Central/State Govern-
ment for implementation cf various
recommendations which should be
entrusted to the officers of the Indian
Systems of Medicine.
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Mszn-days 10st during iast six months

4276. SHRI NIHAR LASKAR:
DR. HENRY AUSTIN:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether a large number - cof
man-days were lost during the last
six months;

(b) if so, whether this is a record
one;

(¢) how many of them were in the
Central or State sphere and how much
in the public sector; ahd

(d) what steps are being taken in
this regard?

THE MINISTER CF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRT RAVINDRA VARMA): (a) to
(c). Complete statistics in regard to
the number of mandays lost due to
industrial disputes are still awaited
from several State Governments; till
such reports are available it is not
possible to reach any conclusion.

However, a statement giving the
break-up of available figures of man-
days lost for the years 1974, 1975 and
1976 and 1977 (Jan. May) is laid on
the Table of the House. [Placed in
Library. See No. LT 782/77].

(d) Wherever necessary, the Govern-
ment is intervening in disputss with
a view to promoting cettlements. The
Government are also proposing to
make changes in the law relating to
industrial relations, angd for this pur-
pose hag sét up a triparrite Committee
which is likely to submit its report
within a period of two months. The
report of the Comniiftee will enable
theé Government to hring forward the
necessary legislation o1 the subject:
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Telephone Oynnu_:tions in Anklesh-
war Industria; Estate in Gujarat, .

4278. SHRI AHMED M. PATEL:
Will the Minister of COMMUNICA-
TIONS be pleased to state:
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(a) the number of telephone con-
nections operating in Ankleshwar In-
dustrial Estate in Gujarat State;

(b) the number of applications
still pending for comneéction; and

(c) the time by which these con-
nections will be provided?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) The number of telephone connec-
tions in Ankleshwar Industrial Estate
as on 15-7-77 is 37 (Thirty seven).

(b) The number of applications still
pending as on 153-7-1977 is 19 (Nine-
teen).

(c) These connections will be provi-
ded within four months.

Grant to0 Central Board for Workers
Education

4279, SHRI P, RAJAGOPAL NAIDU .
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Central Board for Wor.
kers Education is training workerg in
the techniques of trade unionism; and

(b) whether any grant has been
given to the above Board this year?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes.

(b} A provision of Rs, 151.63 lakhs
has been made in the budget estima-
tes for 1977-78. Out of this, an amount
of Rs. 71.25 lakhs has been released
1o the Board as grant till now.

Pension and G.P.F. facilities to the
Employees of All India Institwie of
Medical Sciences -

4280. SHRI JALAGAM KONDALA
RAO: Will the Minister of HEALTH
AND WAMILY WELFARE be pleased
to state:
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- (a) whether pension scheme has
been introduced for the employees of
the Al] India Institute of Medical Sci-
ences;

(b) if so, whether while employees
opting for pension have been allowed
the benefit of death-cum-retirement
gratuity, no such benefit of death-cum
retirement gratuity is available to
the employees opting for the G.P.F.
scheme of the All India Institute of
Medical Sciences;

(c) the action Government propose
to take in this regard i.e. the extension
of benefit of the death-cum-retire-
ment gratuity to the G.P.F. optees of
the AI.IM.S.; and

(d) the other educational institu-
tions of Delhi University having both
the G.P.F.-cum-pension scheme as
well as G.P.F.-cum-gratuity schemes,
where benefits of death-cum-retire-
ment gratuity have not been exten-
ded to the employees opting for the
respective G.P.F. schemes as made out
by the University Grants Commis-
sion?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
RAJ NARAIN): (a) to (c). The exist-
ing Contributory Provident Fund
Scheme operated Ly the All India In-
stitute of Medical Sciences, New
Delhi, has been replaced by the Pen-
sion-cum-Gratuity Scneme as appli-
cable to Central Government servants.
There shall be cnly one s:heme name-
ly Pension-cum-Gratuity Scheme ob-
ligatory for all fresh entrants. So far
as existing employees are concerned,
they have been given an option either
to continue undzar the Contributory
Provident Fund Scheme or to come
under the Pension-cum-Gratuity
Scheme. However, employees opting
for CP.F. Scheme are eligible for
death gratuity in case if he/she dies
while in service.

(d) Necessary informalion is being
collected.
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Functioning of Telephone Department
in Earnataka

4281. SHRI K. LAKKAPPA: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Posts and Telegraphs
Department in State of Karnataka is
not functioning well and the telephone
department in particular;

(b) if so, whether Government are
considering to overhaul the depart-
ment for efficiency;

(¢) whether the letters posted are
delivered very late and in certain
cases are not delivered at all;

(d) whether complaints made
against them are not being properly
responded and even they are not for-
warded to the Central Department;
and

(e) if so, whether Government are
considering to get the reports from
each State on the complaints made
and action taken by the department?

THE MINISTER OF COMIMUNICA-
TIONS (SHRr BRIT LAL VERMA).
(2) and (b} Mo, Bir, The Posts and
Telegraphs Department in general.
and the Telephone Department in
particular in the State of Karmataka
are functioning well. To maintain the
_efficiency, constant mcnitoring of the
service performance is undertaken and
corrective measures taken promptly,

(c) No, Sir. The arrangements for
delivery of letters are satisfactory.

(d) and (e). All complaints are be-
ing attended to promptly. Perindical
review of pending complaints is
undertaken by rhe Heads of the Kar-
nataka Postal and Te=lecommunication
Circles.

The P&T Directorate, New Delhi
obtains periodical reports on the com-
plaints work in each circle ang carri-
&8 out systematic review.
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Opening of Post Offices in Andhra
Pradesh

4282, SHRI M. RAM GOPAL
REDDY: Will the 7 inister of COM-
MUNICATIONS be pleased to state:

(a) whether Government propose to
open more post offices in the villages
of Andhra Pradesh during this year;
and

(b) if so, the number of post offi-
ces to be opened during this year and
time when all the wvillages will have
post office each?

THE MINISTER OF COMMUNICA-
TIONS (SHR] BRIJ LAL VERMA):
(a) Yes. Sir.

(b) 155, during the current financial
year. There is no proposal al present
to provide Post Offices to all the vil-
lages of Andhra Pradesh.

Malanjkhand Copper Deposits

4285. SHRI S. R. DAMANI:. Will
the Minister of STEEL AND MINES
be pleased to state:

(a) the progress made on develop=
ing the Malanjkhand copper deposits
in Balaghat District of Madhya Pra-
desh; and

(b) by what time commercial pro-
duction will start and the details of
the phased programme drawn for the
purpose?

THE MINISTER OF STEEL AND
MINES (SHRT BIJU PATNAIK!: (a)
The Government hug accorded sanc-
tion for the Malanjkhand Copper Pro-
ject which envisages a production of
2 million tonneg of ore at full capa-
city. The preparatory work which
includes  development of infrastruc-
ture and ordering of eauipmen! con-
struction of residential accommoda-
tion etc. has been initiated by Hindus-
tan Copper Limited.

(b) The commercial production at
Malanjkhand is scheduled to start in
the last quarter of 1981, The details
of the phased programme for the exe-
cution of the project are as below:
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(1) Completion of mine pre-construction work By October, 1978.

(2) Mineconstruction and erection of matching
Cone:n'rator of one million tonnes capacity

(3) Expan:ion of m‘ne and concentrator capa-

city to 2 million tonnes annum.

3 years after the completion of the pre-
pa;atory period i.e. by September,
1981.

By September, 1983,
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Target for opening post offices/sub-
Post Offices in Bihar

4285. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether target fixed for open-
ing of new Post Offices and sub-Post
Offices in Bihar for the year 1976-77
has been achieved; and

(b) if not, the reasons therefor?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) No such target was fixed.

(b) Does not arise.

Increase in Cycle Allowance to Post-
men

- 4286. SHRI YAGYA DATT SHAR-
MA: Will the Minister of COMMUNI-
CATIONS be pleased to state:
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(a) whether Government are aware
that cycle allowance granted to Post-
men is far from minimum to meet
the requirement;

(b) whether Government propose
to increase the cycle allowance; and

(c) if so, to what extent?

THE MINISTER OF COMMUNICA.-
TIONS (SHRI BRIJ LAL VERMA): (a)
‘The grant of cycle allowance is govern-
ed by the general orders issued by the
Government which are applicable to
all Central Government employees.
There are no separate orders for the
Postman cadre in the P & T Depart-
ment and they are getting Rs. 6 P.M.
as Cycle allowance as
other Central Government employees.
The present allowance is not consider-
ed inadequate.

(b) and (c). There is no such pro-
posal.

Private Agencies appointed by SAIL for
sale of Iron.

4287. DR BALDEV PRAKASH: Will
the Minister of STEEL AND MINES
be pleased to state: “

(a) whether SAIL has appointed
private agencies for the distribution
and sale of iron to consumers am‘d
have opened iron dockyards for this
purpose;

(b) if so, the nameg and number
of such agencies throughout _the
country; and the criteria in appoint-
ing these agencies;

(c) whetheyr Government received
any representation against the agency
running iron dump at Batala, Punjab;

(d) whether political persong were
benefited by the previous Govern-
ment in giving these agencies; and

(e) the amount earmed by the
agency at Batala upto date year-wise
since its inception?
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THE MINISTER OF STEEL AND

MINES (SHRI BIJU PATNAIK): (a)
Yes, Sir.

(b) The names and addresses of
handling and storage agents appointed
by HSL are given in the enclosed
Statement. In appointing these agents
the following general criteria have been
taken into consideration:—

(1) Reputation of the party.

(2) Financial standing of the
party.

(3) Business dealings of the party
with HSL.

(4) Its experience
fulness.

and resource-

(5) Availability of equipment like
weighing bridges, cranes etc.

(6) Suitability of land, facility of
railway siding and road trans-
port.

(T) Security in the shape of de-
posit/Guarantee, etc.

(8) Remuneration
the party,

demanded by

(c) Yes, Sir.

(d) This complaint about Batala is
under examination.

(e) The agent at Balala was appoint-
ed in November, 1974. Remuneration
paid to him since inception is furnish-
ed below year-wise:—

Period Quentity Remunerationy
delivered pa'd
~
Tonnes Rs.
1974-75 11,188 3,63,I36- 84
1975-76 43,623 16,32,272.66
1976-77 62,342 9,62,286°35
1977-78 17,528 3,82,193.04

(upto June '77)
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Statement
CALCUITA ZONE.

Calcutla

1. M/s. Aditya Iron and Steel Co..
Santoshpur, Calcutta.

2. M/s. Mahindra and Mahindra
(P) Ltd., K. P. Docks, Pahar-
pur, Calcutta.

3. M/s. Tata Scob Dealer's Associa-
tion, Shibpurchar, Shalimar,
Howrah.

4. M/s. Feroze Sons. Shibpurchar,
Shalimar, Howrah.

5. M/s. T. D. Kumar and Bros..
Shibpurchar, Shalimar, How-
rah.

6. M/s. Pig Iron Supplying Syndi-
cate (P) Ltd., Shalimar, How-
rah.

7. M/s. Soorajmall Baijnath, Shali-
mar, Howrah.

Gauhati

8. M/s. Ashok Industries. Tinsukia.
NORTH CENTRAL ZONE

Kanpur

9. M/s. Singh Engineering Works,
Kanpur.

10, M/s. U. P. Small Industries
Corpn. Ltd., Kanpur.
Bhilai
11. M/s. Mssidc Near Shakti Ofiset,
‘Wardha Road. Nagpur.
WESTERN ZONE

Bombay

12. M/s. MSSIDC, Managanese QOre
Depot, BPT Rly., Bombay.

13. M/s. Mathani Handling and
Transport Co; MNathani Steel
‘Yard Bdg., Bombay.

¥ M/s. Western  Ministeel Yard,
Muland, Bombay.
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15. M/s. Crescent Enterprise, Kurla,
Bombay.

16. M/s. Gupta ‘Tubes and Pipes
(Py Ltd, M, Vasenji Road,
Bombay.

17. M/s. Shah Iron and Steel Co,
Bombay.

18. M/s. Amrit Steel Lid., Thana.

1. M's. Rathi Ministeel Ltd,
Thana.
20. M/s. P. V Sharoff, Pune Goods
Yards. Pune.
Ahmedabad
21. M/s. GSSIC. Shed No. A/5/6

Gorwa Indl, Estate, Baroda.
NORTHERN ZONE
Ghaziabad

22, M/s. Amrit Steel Ltd., Amrit
Nagar, Ghaziabad, Agra.

23. M/s. UPSIC Ltd., Hathras Road,
Agra-6.

»

Jaipur
24. M/s. Rajasthan SIC Ltd., Kota.

NORTH-WEST ZONE

Jullundur
925. M/s. Punjab Steel Corpn., Bata-
la,

96. Puniab SIC Ltd., Focal Point,
Dhandarv Kalan. Industrial
Area '‘B' Ludhiana.

27. M/s. Mahawar Steel Trading
Co., Mandi Gobindgarh.

28. M/s. Punjak  SIC Ltd.,, Mandi

Gobindgarh.

Srinagar

29. M/s. Kashmir Rolling Mills,
Canal Road, Shakti Nagar
Jammu.

SOUTHERN ZONE

Madras

30. Mys, India Co., (P) Lid., Koruk-
kupet, Madras.
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Secunderabad

31. M/s. Ravi Machineries, Lakhmi
Nagar Vijayawada-II.

Bangalore

32. M/s. R. Kuppuswarn.y, Banga-
lore.

33. M/s. Vithal Balwant Hirward-
har, Raviwarpeth, Belgam-2.

Coimbatore

34. M/s. India Co., Ltd., Tiruchira-
paili.
Total number of Consignment
Agents-34.

Aid to Lesotho

4288. SHRI P. K. KODIYAN: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the U. N. Security
Council had unanimously recom-
mended to member countries to pro-
vide $ 100.8 million aid to Lesotho
to enable it to withstanq any pres-
sure from South Africa to recognise
the independence of Transkei, a South
African created ethnic area; and

(b) if so. what assistance India has
provided in this respect?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYYEE): (a) Yes, Sir. But the figure
is $ 113 million.

(b) We announced ag our contribu-
tion a sum of Rs. 1 million in form of
commodity and services from India to
this special fund at the Commonwealth
Prime Ministers’ Conference in London
in June, 1977.

Territorial Sea

4289, SHRI K. PRADHANI; Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

JULY 21, 1977
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(a) whether Indiza made a non-
committal statement at the Law of
the Sea Conference on 24th June,
1977 to review a Bangladesh proposal
for delimiting its ‘baseline’ on the
northern part of the Bay of Bengal
on a liberal basis;

(b) whether Bangladesh also lined
up Islamic States to support its pro-
posal at the discussion of the Com-
mittee dealing with Territorial Sea
issues; and

(c) if so, the reaction of Indian
Government thereon?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) to (¢). On 23rd June,
1977, the Indian delegate to the Law
of the Sea Conference made a state-
ment on the proposal made by Bangla-
desh to draw - straight baselines in
special circumstances joining points at
sea near their coast. In his statement,
the Indian delegate stated that no such
baselines should be drawn in demar-
cating the maritime boundaries and in
measuring the zones of national juris-
dication such as the territorial sea, the
exclusive economic zone and the conti-
nental shelf. Several countries in-
cluding some Muslim States spoke in
favour of the Bangladesh proposal.

Expansion of Ballabgarh Telephone
Exchange

4200. SHRI DHARAM VIR VASISHT:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the steps taken to expand the
Ballabgarh telephone exchange
under Delhi District; and

(b) whether the Government has
under consideration the consolidation
of Ballabgarh, Badarpur and Farida-
bad Telephone Exchanges into one
Exchange system; if so, the dead line
for the same together with the prog-
ress made so far?
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THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA): (a)
Plang are in hand to replace the pre-
sent 500 lines exchange at Ballabgarh
by a 1500 line main automatic ex-
change. Land for construction of the
building for the new exchange has
been taken over in April, 1977. Build-
ing plans are being drawn up. Auto
exchange equipment is also being
arranged to be supplied to match with
the progress of construction of the
building.

(b) No, Sir.

Waiving off Regulations at Chasnala
Colliery which caused accident

4291. SHRI JAGDAMBI PRASAD
YADAV: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether it is true that Direc-
torate General of Mines' Safety had,
on the basis of the enquiry report
filed for Chasnala accident occurred
on 27th December, 1975, waived cer-
tain important provisions of Regula-
tions in the area where accident took
place without any request from the
management;

(b) if so, what action has been
taken against those who waived off
the important provisions of the
Safety Regulations;

(c) whether the officials of the
management of Directorate General
of Mines’ Safety had any knowledge
or were they negligent in not having
the proper knowledge of the exten-
sion of old water logged working
which caused the accident; and

(d) how did such a situation arise?

THE MINISTER OF PRLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) There is no
mention, in the Report of the Court of
Inquiry appointed to enquire into the
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causes of and circumstances attending
the accident that occurred in Chasnala
Colliery on 27th December, 1975, of any
waiver of any important provisions of
the Regulations having been made by
the officers of the Directorate General
of Mines Safety in the area where the
accident took place.

(b) Does not arise,

(c) The Court of Inquiry did not
hold any officials of the Directorate
General of Mines Safety responsible
for negligence or for not having know-
ledge of the extensions of the old water
logged working.

(d) The Court of Inquiry has observ-
ed that the accident in Chasnala Col-
liery on 27th December, 1973 must be
considered to have occurred due to the
carelessness of some of the officers of
the mine management.

Aluminium Industry hit by Power cut

4292. SHRI K. A. RAJAN: Wiil the
Minister of STEEL AND MINES be
pleased to state:

(a) whether the Aluminium fac-
tories have been badly hit by the
drastic power cut during recent
months;

(b) if so, the extent of the power
cut in majer industries and the ex-
pected production loss thereby; and

{c) the immediate measures being
taken to ensure the power supply to
these units? S

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Yes. Sir.

(b) The maximum power cuts im-
posed by the State Electricity Boards
on aluminium smelters in recent months
are as indicated below:
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Percentege of
power cut on
power actually

Location of Smelter

sunctioned
i) B:giam (Karnataka) . 50%
(ii) Renukoot (U.P.) . 90%
(iii) Mettur Tamil Nadu 50%

As a result of these cuts, the loss of
aluminium production during April—
June, 1977 was about 6,000 tonnes.

(c) Government have taken up the
matter (regarding increasing of power
availability for aluminium production)
with the concerned State Governments/
Electricity Boards.

Retention Price of Steel

4293. SHRI D. D. DESAI: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether there ig any proposal
to revise the retention price for steel;

(b) if so, facts thereof; and

(c) the parties that have demanded
a higher steel retention price?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Yes, Sir.

(b) ‘The retention price for steel does
not affect the selling price. The re-
tention price is calculated. taking into
account the cost of production, fair
return on investment etc. The diffe-
rence between selling and retention
prices is funded plant-wise and can be
withdrawn by the plant concerned for
utlilisation on capital schemes.

(c) All the main steel plants have
been asking for higher retention price.

Payment to Blood DOnOrs

4204. SHRI VASANT SATHE: Will
the Minister of HEALTH AND FAMILY
WELFARE PBe pleased to state:

(a) whether there is a large va-
riation in the rates paid to the blood
donors per 300 cc bottle;

(b) if so, detailed rates prevaleat
in different States;

(c) the reason for such a large
variation in the rates paid; and

(d) whether various malpractices
in Blood Transfusion Centres have
come to the notice of the Govern-
ment and the action taken to ensure
fair deal to blood donors?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) to (J). The information
is being coliected and will be laid on
the Table of the Sabha.

Kudremukh Iron Ore Project

4295. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the erstwhile Govern=
ment gave the Canadian firm Met-
Cham the entite contract for cons-
truction in Kudremukh Iron Ore
Project in contravention of the pro-
posal put forward by the experts
that two separate contracts with two
different firms one for engineering
the Mining Complex and the other
for laying the pipe line should be
given;

(by if so, the facts thereof and
reasons therefor;

(¢) whether the US firm, Beichel
is assisting the Canadian firm in this
construction; and

(d) if so, the details of the terms
of agreement?
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THE MINISTER OF STEEL AND IAT q2w T
MINES (SHRI BIJU PATNAIK): (a) (EF) i . = EE"I’
and (b). There was no proposal at any gored gfafa v IASH FLH Eah'r
stage to separate the pipeline from the faare & ;
Mine Complex and to award separate
contracts for these works. Originally, ' : = i
the thinking was in terms of having a (E) ﬂa_,a' A g .:-’W i [@‘i
Mining Associate for preparing mine S /I gwE fEa-fee et & wfa-
plans, drawing ur the basic process fafeaat =1 sfafafca fear s ;

flow-sheet, selecting mining equipment
etc.,, and a separate Engineer Construec-
tor for the design engineering and (‘f) T T T AT AGTESHIRIA F
construction work. Bids were invited fau usqg. & g9z gAY & oF q9F

accordingly. Canadian Met-Chem had ~
inter alia quoted for both the services. afafa a7 #1 o fa=mc E; LIns

After careful consideration of the offers . .
received and detailed discussions with (w) afegi, AT s a & 79 aF
the tenderers by an inter-ministerial 3 7

Negotiating Committee, it was decided ™ s

to accept the unanimous recommenda- ] ]

tion of the Committee in favour of the "] ‘ﬂf (!ﬂ' FENTA. ﬂ'ﬁ)

StfDOSs offes 9t Cansilian: Mel e (%) el wamgFe Cafafai ©
or appointment as ining ssociate ' -
gTET & are ® fa=re fFam oo

and Engineer Constructor for the pro-

ject.  Apart fiom being the cheapest, g i

this offer provided the best guarantees

regarding timely completion, satisfac- (H) T afafagt ¥ @t &1

tory performance and elimination of -~ -
AAWE FW & Iewm | fafww fgair v

inter-face problems,
TR ¥ JE1 Irq F F U FTLETE

(e) Yes, Sir. - .
& FT A wE g | § afafaar e &
(d) The slurry pipeline is an integral afsg & & wm@E
part of the project and its engineering
and construction is within the scope .
of work of Canadian Met-Chem. In (11'} st q@- !

accordance with ‘the arrangement stipu-
lated in the Letter of Intent, Met-Chem
have appointed Bechtel Corporation as
their sub-contractor for the basic de-

sign and engineering of the slurry pipe- wiEl & fed Weww 309 #FA ofte

line. From out of the fees payable to

(=) sv7 & 7Y Jzar |

them, Net-Chem will pay a fee to Bech- s

tel Corporation for this work. The de- 4297. =it ga™ s

tailed engineering and construction of st omE Twt ¢

the slurry pipeline will be done through

suitable Indian agencies, under the a7 e s qfE weqn

supervision of foreign consultants. B Cit T FT[H FT FaT 47 5 ¢

AT R WY SR wengwTe afafa w1 (%) = Fewe 1 fa=e geew
- - h) .

giE TiEY  F AeTee & #9¢ giAer &

T FH FT g; A
4296 st Ty fgg kg™ : _ .
T WATC HAY T A B FA IR (@) afz &, @ qewEdr s
f& - Fr g ?
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e WX qf @R weamwr |/EY
(st Tst wzma) @ (F) AR ().
ffewa FIsi F Areaw ¥ 7wy fqqa-
WTATH ITE FIH ¥ UF T=aTd 9 faams
frar s @ g 1 foT o, TS den
HT & weawa 2w & fafaw awi ®
G QF T FqEEA  UFF HIC AW
oA T4 T @ ¢ |
Proposal for shifting Sub-Post Office

from Kiri Buru

4298. SHRI GOVINDA MUNDA:
Will the Mimsier of COMMUNICA-
TIONS be pleased tc state:

Al
(a) whether there is any proposal
under consideration of the Govern-
ment to move the Sub-post Office
from Kiriburu to some other place;
and

(b) if so, the reasons therefor?

THE MINISTER OF COMMUINICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) No, Sir.

(b) Does not arise.

WO 93M W TTEEY

4299, =Y TGIHA : FT qATT HAT
qg FAE Y FAT FO o

(%) weasRw & W &9a 9 fFaq
THFUT §; AR

(@) wex w23w ¥ @ AT WIS
100 frriier &t g 9X witgew
feat sat € A =i oW fe
¥ yafes fogs &= o=l & am
g7

#aR WAt (st gwew a@w)
(%) 70901
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(&) s@F 100 af feaniez
Ffag 1.61swaT § | wefe &
weafus faes &= faet & am § : sy,
AT AT TAYT |

Splitting up Primary Health centres
in Maharashtra

4300. SHRI S. H. NAIK: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether there is any proposal
pending with the Health Department
in respect of splitting the primary
health centres into two in each block
of the Panchayat Samiti in Maha-
rashtra;

(b) the steps taken to sanction it
so far:; and

(c¢) by what time it wil] be ap-
proved?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) No, Sir.

(b) and (c). Does not arise.

Closure of Bidi Units

4301. SHRI BALASHEB VIKHE
PATIL: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether some bidi units have
been closed on account of levy of
excise duty on it; and

(b) if so, how many workers have
gone out of employment due to this?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA BARMA): (a) No ins-
tance has come tg the notice of the
Government.

(b) - Does n{t arise.
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(7) FEWR F smarr 97 fEa-
TS qgE H oA ¥ T fedow
A &1 wifwed qgr @war €

Extra-Departmental Post Offices in:
West Bengal

4303. SHRI GADADHAR SAHA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of extra-depari-
menta] Post Office in rural areas in
West Bengal, district-wise;

(b) the number of extra-depart-
mental branch Post Offices upgraded

to departmental Post Offices; and

(c) the condition of up-gradation
from Extra-Departmenta] to Depart-
mental Post Offices?

THE MINISTER Of COMMIUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) The districe-wise information is
furnisheq in the enclose2 statement.

(b) Seventy extra-departmental
Branch Post Offices were upgraded to
departmental Post Office during the
period from 1st April, 1974 to 3lst
March, 1977.

(c) Extra-Departmental Post Offices
are upgraded to Departmental Sub
Post Offices if:

(1) the parent Sub Post Office of
the proposed Post Office has
more than 20 Branch Post
Offices 1n account ang its sub-
account work needs decentra-
lisation.,

OR

(ii) the proposed Extra-Depart-
mental Post Office has on its
own a minimum: work-load of
5 hours per day.
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Statement

Statement showing the number of extra-
departmental post Offices in rural areas in
West Bengal, district-wise.

— -

JULY 21, 1977

Name of the District No. of Extra-
Departmental

Post Offices
1. Burdwan 511
2. Birbhum 325
3. Bankura ‘ 341
4. Darjeeling 55
5. Cooch Behar . 152
6. Hocg'y . 351
7. Howrah . 223
8. Jalpa‘gur: 202
9. Malda 210
10. Midnapur 977
11. Murshidabzd . 407
12. Nad'a 282
13. Purulia . 264
14. West Dinajpur 235
15. 24 Parga. ) 806
ToTAL . . . 5341

FEaY ¥ @TW §T W

4304. st TW AW EEAR ¢
g FATH T FW FG fF
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Mode of selection for admission in
Medical institutions

4305. SHRI VENUGOPAL GOUN-

DER: Will the Minister of HEALTH

AND FAMILY WELFARE be pleased
to state:

(a) the mode of selection of stu-
dents for admission to the institutions
such as JIPMER, AIIMS, Post Gra-
duate Institute, Chandigarh etc.;

(b) the extent of reservations of
seats for candidates hailing from the
States in which the Institutes are

located; .

(c) the number of seats reserved
for students from most backward
classes;

(d) the extent of participation of
the staff of this Institute concerned
in conducting the examination such
as paper setting, valuation ang other
assessments; and

(e) whether the authorities publish
in this case the names of all success-
ful candidates, the number of marks
got by them ip University, written
test and viva voce test to avoid mal-
practices?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): fa) to (e). Requisite in-
formation is given in the statement
attached.
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Statement

FAYPMER, Pondicherry ALLM.S., New Delhi  Post-gradnate Institute,
‘Chandigarh

* (a) Admission is mrde entirely (a) Admissionis mzde on the (a) All the Selecticns 10
on the basis of meritin the basis of merit by hold'ng  Post-grzduate courses are
entrance examination which competitive entrance exa- made on merit on All-India
is conducted on All-India mination; basis. (There is no MBBS
basis; course in PGI).

®) & (c). Out of 65 seats for (b) No seats are reserved for (b) Thereis no reservation of
BS 15 seats are reserved any State or Union Territory  seats for candidates hail-
for State candidates as under: including Delhi in which ing from the States in
: the AIIMS is located; which the Institute is
located;

Pondlchcrry open Genl. 11
Pondicherry open S.C. 3
Pond'cherry open S.T. 1

(c) For admission to MBBS (c) No seats are reserved for
Courte 209%, of the total students frem  bzckward
seats are reserved for SC/ classes.  Reservation is,
ST cand'dates. however, made for cendi-

date: belonging to SC/ST.

For zdmission to Post-gra- ‘
duate courses, 259 of the
total sears are reserved for
those who have served in
the rural areas for more
than 2 vears; medical gra-
duates from backward areas,
SC/ST candidates and
those who are working
under Family Welfare pro-
gramme;

(d) The Institute has no part (d) For admission to MBBS (d) The staff is mvol\ed in the
in paper s:ting, valuation courses, the paper setting conduct of ex2mination and
and assessment. and valuations is done by  assessment of the cendi-

teachers from other Univer- dates.
sities in India.

As regards admission to Post-
graduate courses, paper set-
ting, valuation and c'inical
assessmentis done by facul-
ty Members of the rerpec-
tive Departments. ter
the assessment by the facul-
ty, the cand’dates are finally
interviewed by the Se!ccnon
Committee consisting ¢
Director, Dean, a repreaen-
tative from the Dte. G.H.S.,
Head of the respective De-
partment and one senior
faculty member from the
allied specialities.

(e) The marks obtained by the (e) The Institute does not (e) The marks obtained by
candidates are not published ublish or notifv either to  all candidates, who aze
but alist of selécted candi-  the succassful Cand'd#tes  successful or otherwise in
dates is displayed on the of others, the mumber of the written and practical/
notice board and the selected marks obtained by them in clinical exsminsgticns sre
candlli:‘tes are informed im- written viva-voce test. :g;plzycd on the Notice

ately. ard.
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Telephone connections to subscribers
’ of Chapakhrowa-Sadia

4306. SHRI K. B. CHETTRI: Will the
Minister of COMMUNICATIONS be
pleaseg to state:

(a) whether a large number of tele-
phone subscribers of Chapakhrowa-
Sadia under D.E.T., Dibrugarh, Assam
have deposited their money lorg back;

(b) if so, whether they have been
provideg with telephone connections;

(c) if not the reasons for delay;
and -

(d) by when, the Government pro-
pose to provide the connections?

THE MINISTER OF COMMUNICA- .

TIONS (SHRI BRIJ LAL VERMA):
(a) No, Sir. Only two applicants have
paid advanced deposits so far out of
the 25 prospective sutscriberr.

(b) to (d). The connections can be
provided only when a telephone ex-
change is opened at the place which
in turn depends on registration of ade-
quate demand to make the project
ecenomically . viable

JULY 21, 19%7
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New centres for vocational training

4307. SHRI V. KISHORE CHANDRA
S. DEO: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Government propose
to open new centres for vocational
training quring 1977-78;

(b) if so, the number of proposed
vocationa)] training centres and where
they are to be located; and

(e) the number of trainees to whom
the wvocational training would be
imparted?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(c). The responsibility of opening cen-
tres for Vocational Training now rests
with the State Governments/Union
Territories c¢oncerned. The State
Directors dealing with the Craftsmen
Training Scherae were, however,
addressed and the information as made
available by them is given in the state-
ment enclosed.

Statement
S. Nime of State! Wheather No. of Centres propo-ed to No. of
N» U+rion Territory Govt. be opzned and where to be trainees to
propose located. whom
to open vocntional
new Training
Centres would be
during imparted.
1977-78
I 2 3 4 5
1 Andhra Pradesh . No —_ —
2 Assam . Yes One at Dhemaji under Tribal 156
Sub-Plan.
3 Bihar . No —_ —
4 Gujarat . . Yes One at Ahwa (Distt. Dangs) 76
s Haryana . . . No —_ —
6 Himachal Pradesh . . No - —
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b 2 3 s
7 Jammu&Kashﬂﬁr No - —_
8 Karnataka Yes One at Lingasugar 32
(Raichur District).
9 Korala Yes One at Kattappana (Idukki) 120
and one for women at and
Trivandrum. 144
12 Mihirashtra Yes Tribal Areas Shahs da (Dhule)
Ambegaon (Pune)
Gedchiroli (Chandrapur) and 100 at
at Kinwatt (Nanded Distt.) each
Centre
11 Madhya Pradesh Yes One I.T.I. for women at
Bhopal 8o
12 Manipur . Yes Two (a) at Nungba (West 24
Dist.) (b) At Henglep (South
Distt.).
13 Meghalaya No — —
14 Nagaland No — —_
15 Orissa No — —_
16 Punjab No —_— —_
17 Rajasthan No —_ =
18 Tamil Nadu . Ne —_ —_
19 Tripuras . . . . Yes —_ -
20 Uttar Pradesh Yes One at Unnao 120
One already sanctioned to
start at Ghaziabad in 1977 148
21 West Bengal . . . No —_ -—
22 Arunachal Pradesh . Yes Eight. At Pangin and Tezu
Pasighat in Siarg Dist.
Roing and Tezu in Lohit
Distt., Itanagar and Nacho
in Subansiri Distt. Dadam
and Mopakhat in Tirap
Distt. 56
23 Andaman Nicobar® . .
24 Chandigarh . . . No — —_
25 Dadar Nagar Haveli* .
26 Delhi . " . « Yes Two (1) Khrichri Pur (Trilok 192
Pur) (2) denurgr 192
27 Goa Daman Diu . . No — i
28 Laksha Deep* . -
29 Mizoram | . . . No _ -
3o Pondicherry . . No - -

=[nformation not received.
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Hunger sirike by apprentices at
Bokaro Steel Ltd.

4308. DR, RAMJI SINGH: Will the
Minister of STEEL AND MINES be
pleased to state whether there was a
mass hunger strike by about four
hundred apprentices at Bokaro Steel
Limited, Bokaro, from 4th July, 19777

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): In
pursuance of their ~ demands, the
apprentices, engaged wunder the
Apprentices Act at Bokaro Steel Limi-
ted, Bokarg started a relay fast from
the 4th June, 1977. From 5th July,
1977, five of these Act Apprentices
started an indefinite fast. As a result
of discussions held between the
management of Bokaro Steel Ltd. and
representatives of the apprentices, an
accord was arrived at on 10th July,
1977. The apprentices have since
withdrawn their agitation and called
oftf the hunger strike.

Lock-out by Pfizer Limited (Bombay)

4309. SHRI G. M. BANATWALLA:

DR. VASANT KUMAR
PANDIT:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Pfizer Limited (Bom-
bay) has decided to lock-out its fac-
tory at Thana-Belapur Road (Bom-
bay) on and from 18th July, 1977;

(b) it so, the major points of dis-
pute between the management and
the labour; and

(c) what efforts have been made

or proposed to be made by Govern-
ment to avert the lock-out?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(c). The matter falls essentially in the

mation made available by the Govern-
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ment of Maharashtra the management
had given notize of lock-out from July
18, 1977 following agitation and aleged
obstruction of trucks carrying raw-
materials by the workers. The main
disputed issue relates, it is reported,
to the absorption of temporary wor-
kers on permanent basis. The State
Industrial Relations Machinery are
looking into the matter and have al-
ready held several discussions with
the parties in an effort to resolve the
matter,

Steel plants encouraging small wscale
industries

4310. SHRI S. D. SOMASUNDA-
RAM: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the precise part played by
Steel Plants for ‘encouraging small
scale industries;

(b) the number of small scale in-
dustries that have grown round each
Plant, the categories of their produe-
‘tion and the value of annual produc-
tion;

(c) the role proposed for the Steel
Plants including old and those pro-
posed to be set up for the projected
expansion of small scale industries;
and

(d) the salient features of the
plants in this regard?

THE MINISTER OF STELL AND
MINES (SHRI BIJU PATNAIK): (a),
(c) and (d). The managements of
Steel Plants provide encouragement
to small scale industries in a wvariety
of ways such as by placing orders on
them for items which can be manu-
factured by them, providing technical
know-how and guidance, arranging
or helping in procurement of raw
materials, providing testing and labo-
ratory facilities, carrying out a regular
review and earmarking of items which
can be off-loaded to the small scale
units etc
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1t is proposed to continue this policy
and to extend full cooperation to the
State Governments and other agencies
concerned for promoting such indus-

tries.

(b) The information is being collect-
ed and will be laid on the House,

Mineral exploration of Satpura
Ranges .

4311. SHRI VIJAY KUMAR PATIL:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whather any survey had ever
been made in the past for mineral
exploration in the Satpura ranges
(Satpura Hills Maharashtra); and

(b) if not, whether -Government
propose to undertake the survey in
near future?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Yes, Sir. Geological Surveys in Sat-
pura ranges covering parts of Dhule,
Jalgaon and Amravati districts of
Maharashtra have been carried out
by the Directorate of Geology and
Mining Government of Maharashtra
and Geological Survey of India.

(b) Qestion does not arise.
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Grant-in-ajd for short wave
Diathermy

4313. SHRI PUNDALIK HARI
DANWE: Will the Minister of
HEALTH AND FAMILY WELFARE

_be pleased to state:

(a) whether Government have re-
ceived a written representation dated
7th May, 1977 from Patients Relief
Association, Sholapur in regard to
grant-in-aid for short-wave Dia-
thermy unit; and =

(b) if so, what action has the Gov-
ernment taken or propose to take and
when?

THE MINISTER OF HEALTH AND
FAMILY WELFARE - (SHRI RAJ
NARAIN): (a) Yes, Sir.

(b) The institution was advised by
the Ministry on 15th June, 1977 to
send their application for grant-in-aid
through the State Government., This
has not been received as yet.

Telegraph/Public Offices Facilities in
Ratnagiri Distt., Maharashtra

4314, SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government propose
to start telegraph or public call
offices in villages in Ratnagiri Dis-
trict in Maharashtra where no medi-
cal facilities are available within a_
radius of ten miles of those villages;
and

(b) if so, when?

. THE. MINISTER OF COMMUNICA-
TIONS (SHRI BRi1J LAL VERMA):

(a) No, Sir.
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(b) Does not arise.

Amendment to Prevention of Foed
Adulteration Act

4315. SHR; BAPUSAHEB PARULE/
KAR. Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government propose
t0 make any amendments to the
Prevention of Food Adulteration Act;
and
features

(b) if so, the salient

thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) No, Sir.

(b) Does not arise.

Availability of Medicinal Herbs in
Himacha] Pradesh

4316, SHRI DURGA CHAND: Wil
the Minister of HEALTE AND
FAMILY WELFARE be pleased to
state . '

(a) whether Government have
conducted any survey regarding
availability of mediecinal herbs in
Himachal Pradesh;

(b) if so, the details thereof;

(¢) whether it is proposed to set
up factories in Himacha] Pradesh for
making use of these herbs; and

(d) if so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) and (b). The Survey of
Medicinal Plants Wing in the Regional
Research Centre at Jogindernagar,
under the Central Council for Research
in Indian Medicine and Homoeopathy
has conducted the rredico-bolanical
exploration of forest areas of Kangra,
Una, Hamirpur, Xulu, Churah, Mandi,
"Dalhausi, Simla, Uoper Kulu, Lahaul
Spiti, Nahan, Pangi and Sukhet. This
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Wing has in possession 719 idendified
herbarium  sheets covering 101
families.

(¢) No.

(d) Does not arise.
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Production in Khetri Mines

4320. SHRI S. G. MURUGAIYAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) production with average grade
month-wise of Khetri mineg of Khetri
Copper Complex from January, 1975
onwards;

(b) ore milled in concentrator plant
of Khetri Copper Complex month-
wise with grade from January, 1975-
onwards;

(¢) production of Elister and Anode
copper month-wise from January,
1975 onwards at Khetri Copper Com-
plex;
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(d) production of Electrolytic cop-
per month-wise from January, 1975
onwards; and

te) production of Sulphuric Acid
and S.5.P. at T.S.P, month-wise from
January, 1975 onwards in Fertiliser
plant of Khetri Copper Complex?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
to (e). The requisite information is
given in Annexures I, II & III
laid on the Table of the House.
[Placed in Library. See No. LT-783/
771.

Pending C.BI. investigations against
Khetri Copper Complex Officers

4321, SHRI S. 'G. MURUGAIYAN:
Will the Minister of STEEL AND
MINES be pleased to state:

" (a) number of officers of Khetrl
Copper Complex against whom the
C.B.I. investigations are pending;

(b) number of officers given incre-
ments at Khetri Copper Complex
pending investigations by C.B.L;

(c) number of officers punished

after C.B.I. reports;

(d) number of officers given pro-
motions in the years 1974, 1975 and
1976 at Khetri Copper Complex; and

(e) number of workmen got pro-
motions in the years 1974, 1975 and
1976 at Khetri Copper Complex?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
No case is pending investigation in the
CBI, as of today, against any officer
of Khetri Copper Complex of Hindustan
Copper Limited.

(b) The Company has given incre-
ments to officers pending investigations
by CB.I as, according to its Rules, an
increment is not with-held unless a
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specific penalty to that effect is imposeg
on an officer.

(c) Four officers of Khetri Copper
Complex of the Company have already
been punished on the basis of C.B.L
reports received after completion of
investigations and departmental action
is in progress aganst another eleven
officers.

(d) Number of officers of Khetri
Copper Complex, promoted during
1974 to 1976, is as follows:—

1974 26
1975 37
1976 46

(e) Number of workmen of Khetri

Copper Complex, promoted during 1974
to 1976, is as follows:—

1974 223
1975 178
1976 181

Ore production in Kolihan Coppet
Mines

4322. SHRI S. G. MURUGAIYAN:
Will the Minister of STEEL AND
MINES be pleaseq to state:

(a) ore production with average
grade at Kolihan Copper Mines,
month-wise, from January, 1975 on-
wards;

(b) ore transportation with average
grade through aerial ropeway, month-
wise, from January, 1975 onwards; and

(c) ore stockpile at Kolihan Cop-
per mines?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). The requisite information in
respect of Kolihan Copper Mimes is
given in the attached statement.

(c) 1,08,243 tonnes ag on 30.6.1977.
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Statement
Unit : Tonnes
Month Ore Grade  Transporta- Grade
Produetion 9% Cu. tion by ot Cu.
Aerial
Ropeway
January, 1975 . . . . 20,568 1°20 27,366 126
February . . 22,521 1-78 23,160 I°76
March . . . . : 24,597 2+08 34,395 1°97
April 5 . . . 27,170 171 33,580 1°53
May . 25,239 I'10 27,578 1°07
June - . . . . 20,445 0'99 25,022 0'95
July i i . . i 22,570 1°13 19,634 1'25
August . 26,069 126 20,923 120
September . . . . . 20,025 1'98 19,268 132
Qctober 18,606 239 27,784 16
November . . . 18,548 2-65 16,908 184
December . . 28,512 247 23,043 20°2
January, 1976 25,654 2" 54 17,984 171
February . . 22,134 2°65 33,148 195
March 3 . ) . . 30,783 2+62 48,865 1-98
April . . . . ) 30,845 T 222 51,806 175
May . . 31,216 2+63 42,936 168
June . 32,754 2-38 34,861 172
July 36,657 1-76 22,592 137
August . . 37,807 I-56 45,673 I-43
September . . . . 35,600 1-86 50,821 149
October . . . . 33,918 1-83 37,527 1*53
November . . . 35,300 118 42,507 1°24
34,368 099 39,609 100

December . . . . . _
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II2
January, 1977 40,302 1-0§ 49,950 1-16
February 39.845 1°22 49,527 117
March 32,740 121 36,379 1'06
April 124,889 1°19 2,992 141
May 23,801 1-31 26,915 1'10
June 26,780 114 41,933 o098

Note: Transp rtation of ore by acrial ropeway also includes ore from Chandmari and

Kolihsn stockpiles,

Misuse of S.T.D. Facilities by P&T
Officers

4323. SHRI SHEO NARAIN: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether the Telephones install-
ed at P&T Inspection Quarters in the
metropolitan cities like Delhi/New
Delhi, Bombay, Calcutta and Madras
carry S.T.D. facilities also; if so, the
justification therefor;

(b) whether the holidaying and
touring officers of the P&T Depart-
ment cap freely use these phones for
private purposes also;

(c) whether only book transfer or
adjustment of the bills only is made;
and

(d) if so, what measures have been
or are being devised to prevent the
misuse of these phones and whether
the registers of calls made from these
phones are checked by any authority
if so, at what level and if not, the
reasons therefor?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) In general, telephones installed at
P&T Inspection Quarters are STD

barred. The telephones installed in ~

the P&T Inspection Quarters under the
charge of the General Managers of the
Telephone Districts at Delhi, Bombay
and Madras are STD barred. The tele-

phone installeq in the Inspection
‘Quarters at Telephone Bhavan,
Calcutta, will be STD barred as soon
as special equipment for STD barring
has been installed in the exchange.
Information in respect of other P&T
Inspection Quarters in these towns is
being collected and will be placed on
the Table of the House.

(b) These telephones are available
for use by those using the Inspection
Quarters.

(c) and (d). These are service tele-
phones for local calls no book adjust-
ments are made. For trunk calls, bills
are issued whicH are forwarded to the
occupants for further processing/pay-
ment.

' Retireg Central Government Officers

as Advisers/Consultants in H.SL,
SAIL etec.

4324. SHRI SHEO NARAIN: Will the
Minister of STEEL. AND MINES be
pleased to state: )

(a) the

names of Undertakings

‘under his Ministry like the Hindus-

tan Steel Ltd., the SAIL, etc. which

.have employed retired Central Gov-

ernment Officers as Advisers/Consul-
tants in their offices located in New

. Delhi;

(b) the particulars of such Offi-
cers, the posts held by them before
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retirement, the period of their em-
ployment with these undertakings—
part time or whole time—and the
remuneration payable per month in
addition to conveyance facilities, if
any;

(c) how far the expertise of these
Officers has helped improving the effi-
ciency and financial working of these
undertakings; and

(d) whether the utility of spending
money on such Advisers/Consultants
is proposed to be examined in view
of the fact that the financial condi-
‘tion of some of these undertakings is
far from satisfactory?

THE MINISTER OF STEEL AND
MINES (IHRS BIJU PATNAIK): (a)
At present, only Steel Authority of
Indiz Limited has employed a retired
‘Central Government Officer as Adviser
(Medical & Health Public Health) in
New Delhi.

(b) The officer retired as Director of
Medical Research, Armegq Forces Medi-
ca] Services, on 25th October 1975. He
was reemployed by Steel Authority of
India Limited with Government ap-
proval for a period of one year from
3rd February, 1976, on a monthly pay
of Rs. 3000 in the scale of pay of Rs.
2500—3000 minus pension/pensionary
benefits. In addition, he has been al-
lowed conveyance allowance of Rs. 200
per month ang entertainment allowance
of Rs. 2400 per annum. His employ-
ment has been extended for another
one year upto 2nd February, 1978 on the
same terms & conditions with Govern-
ment approval

(¢) The officer has been appointed
‘with a view to providng a continuous
feed-back on all aspects of medical
health facilities provided for the em-
ployees in the various subsidiaries of
the Company ang suggesting . suitable
improvements thereon based on his
vast experience in medical research
and industrial healfh. Apart from
focussing attention on industrial health
& occupational hazards, his services
have been useful in the areas of reduc-
ing incidence of malaria & of family
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planning, He is presently engaged on
a number of projects including estab-
lishment of spécialist centres in the
Company’s hospitals.

(d) Does not arise in view of replies
to parts (a) to ¢) above,

Retirement age of Officers of Tele-
phone and Telegraph Engineering
Service

4325, SHRI SHEQ NARAIN: Will the
Minister of COMMUNICATIONS be
pleaseq tostate:

(a) whether the retirement age of
Officers of the Telephone ang Tele-
graph  Engineering Services—both
class II and I who first go on deputa-
tion to the Indian Telephone In-
dustries Limited and later get them-
selves absorbed there is 60 years aga-
inst 58 years in P&T Department;

(b) if so, the reasons therefor;

(c) whether these Officers after ab-
sorption in the LTI, are also entitl-
ed to draw full pay of the post held
by them in addition to the pension
they earn for Government service and
also get the benefit of gratuity and
Provident Fung contribution for their
service in the I.T.I; and

(d) if so, the reasong for giving
them this double benefit?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA): (a)
and (b). The normal age of retirement
of officers in the Indian Telephones
Industries Limited (this includes Gov-
ernment officers on deputation or per-
manently absorbed in the Complany
is 58 years.

(c) and (d). The terms offered to
Government Officers permanently
absorbed in public enterprises are regu-
lated by the orders issued by the Gov-
ernment from time to time and these
are equally dpplicable to P&T officers
who first go on deputation to ITI and .
later get themselves absorbed in the
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serviceg of the Company. These orders
permit drawal of pay of the post in
ITI in addition to pension, as also
Provident Fund and gratuity benefits
ag admissible under the company’s

rules.

Bidis at receptions in Indian
Embassies
4326. SHRI G. Y. KRISHNAN: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether there is any proposal

under the consideration of Govern-
ment to ask the Indian Embassies to

offer bidis alongwith cigarettes and
cigars at the receptions and parties

hosted by them;

(b) whether any suggestion has also
been made by the Bidi Industry to
the Government in this regard; and

(c) if so, the reaction of Govern-
ment thereon?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI

VAJPAYEE): (a) Indian Missions and
offices abroad are free to offer bidis
along with cigarettes and cigars at
receiptions and parties hosted by them.

(b) We are not aware of this.

(¢) Does not arise.
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Opening of Post Offices in Orises

4330. SHRI D. AMAT: Will the Minis-
ter of COMMUNICATIONS be pleased
to state;

(a) the number of post offices pro-
posed to be opened during the cur-
rent year in Orissa; and

(b) the total area which is nat co-
vered with postal facilities?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAIL VERMA):
(a) 124 in rural areas and 25 in urban
areas.

(b) All urban area in Orissa is cover-
ed with post offices. In rural area,
5814 villages have post offices out of
tota]l number of 47197 villages.

Opening of Telephone Exchange in
Orfissa

4331. SHRI D. AMAT: Will the Min-
ister of COMMUNICATIONS be pleas-
ed to state the number of telephone
exchanges proposeq to be opened dur-
ing the current year in Orissa?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
It is proposed to open 4 new telephone
exchanges in Orissa during the current
financial year.

Issue of licences for mini steel plants

4332. SHRI ANANT DAVE:
SHRI
VAGHELA:
Will the Minister of STEEL AND
MINES be pleased to state: ’
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(a) the total number of licences
-issued so far for setting up mini steel
plants in the country; '

(b) the total production capacity of
‘these licences;

(¢) the amount advanced by the na-
tionalised banks, and other financial
institutions to these mini stee] plants;
and

(d) the extent of production in these
minj steel plants?

THE MINISTER OF STEEL AND
MINES (SHRI BILJU PATNAIK): (a),
(b) and (d). As on 1-1-1977 there were
206 licensed/registered electric arc
furnace units in the country with a
total production capacity of 43.64 lakh
tonnes of milg steel ingots/billets per
annum. Cases of the units which had
not implemented their projects, have
been under review and so far 28
licences with a total capacity of 4.22
lakh tonnes and 3 Letters of Intent
with a total capacity of 2.00 lakh tonnes
have been revoked/cancelled. The
total capacity of the remaining 175
units is 37.42 lakh tonnes per annum.
The tota] production of ingot steel by
‘the electric are furnace units during
the last three years was as under:—

'1974-75 6.7 lakh tonnes
1975-76 6.1 lakh tonnes.
1976-77 11.6 lakh tonnes.

"(¢) The information is being collect-
‘ed. '

‘Hijacking of Indian Airlines Boeing
737 bound for Jaipur

- 4333. SHRI ANANT DAVE:
SHRI SHANKERSINHJI
VAGHELA;

Will the Minister of EXTERNAL
AFFAIRS be pleased to state the
‘reaction’ of Pakistan Government on
the protest lodged by India on the
release of six Urdu speaking hijackers
“who hijacked the Jaipur bound Indian

+ JULY 21, 1977
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Airlines Boeing 737 to Lahore with
77 passengers and seven crew on the
board?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): An Indian Airlines
Boeing 737 bound .for Jaipur from
Delhi was hijacked to Lahore on
September 10, 1976, by a group of six
persons who were taken into custody
by the Pakistan authorities. On Octo-
ber 9, 1976, an official spokesman of
the Government of Pakistan stated
that the preliminary investigation
against the hijackers had been com-+
plete and that they would be tried
for violating the laws of Pakistan.
On learning subsequently of the Gov-

“ernment of Pakistan’s decision to re-

lease the hijackers, the Government
of India expressed its regret and
deplored the action of the Govern-
ment of Pakistan and the official
spokesman of the Ministry of Exter-
na] Affairs issued a statement to this
effect on January 6, 1977. There have
been no developments since then,

Direct Dialling system within a radius
of 40 Kilometerg

4334. SHRI ANANT DAVE:
SHRI SHANKERSINHJ1
VAGHELA;
Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the particulars of the proposal
under consideration of the Govern-
ment to have direct dialling system’
with rural areas where still there is
trunk call system within a radius of
40 kilometers from Delhi;

(b) when a decision is likely to be
implemented in this regard; and

(¢) In case no such proposal is
under consideration of the Govern-
ment the particular steps being taken
to remove. the difficulties and.incon-
venience of the callers from Delhi
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to these rural areas like Loni near
Delhi? ' X —..;

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) and (b). There is no proposal
under consideration for providing
direct dialling facility to all the places
within a radius of 40 kilometers from
Delhi. .

(¢) Subscribers at Loni and other
exchanges around Delhi are obtained
by Delhi subscribers via the Delhi
Trunk Exchange. Circuits between
Delhj Trunk Exchange and these ex-
changes have been provided in ade-
quate number tp handle the traffic to
and from these exchanges. In case
of Loni, there are five trunk circuits
which are adequate at present.

Sterilisation Case recorded in past
six months

4335. SHRI R. V. SWAMINATHAN:
SHRI K. LAKKAPPA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether not a single case of
sterilisation operation has been re-
corded in the country during the six
months of the current year;

(b) if so, the main reasons for the
same; and

(e) if not, how many such operations
have taken place in the couniry dur-
ing this period?

THE MINISTER OF HEALTH AND
FAMILY * WELFARE (SHRI- RAJ
NARAIN): (a) to (c). The provi-
sional number of sterilisationg per-
formed during the period January to
May, 1977 was 1,093,764. The figures
for June, 1977 are awaited,
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Jettlement of disputes

4336. SHRI R. V. SWAMINATHAN:
SHR] PRASANNBHA]
MEHTA:
Will the Minister of PARLIAMEN-
TARY AFFAIRS be pleased to state:

(a) the total number of disputes
referred to the Union Minister for
settlement up-to-date since he took.
over the charge;

(b) in how many cases he has sett-
led the issues and how many cases
are still pending; and

(¢) by what time he is likely to
settle all the issues referred to him?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
to (¢). Union Labour Minister was
‘able to bring about amicable
settlements in all the four dis-
putes in which he personally in-
tervened. Besides these, 270 failure
of Conciliation Reports were received
by the Ministry and 220 were dispos-
ed of by the Ministry between 26-3-
1977 (the day on which the Labour
Minister took over) and 15-7-1977.

Persons suffering from Glandular
Ailments

4337. SHRI SHIV SAMPATI RAM:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased state:

(a) whether the attention of Gov-
ernment has been invited to the news
item which appeared in the Hindu--
stan Times on the 24th December;
1976 to the effect that one in every
10 patients upto the age of 30 years
and mostly belonging to the lower
strata of society were found in a

study to be suffering from various
glandular ailments; and
(b) the reaction of Government

thereto ang the steps taken to im-
prove the situation and proper treat-
ment of the disease?
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Yes.

(b) Glandular ailments have many
different causes, prevention and treat-
ment will, therefore, depend on the
cause. The glandular wilments due to
tuberculosis, filariasis and goitre are
‘being covered under the respective
control Programmes. There are, how-
ever, many diseases such as Hodgkin’s
disease, leucaemia, tumours of the
lymph gland, chronic and acute septic
conditions of the glands etc. For these
no specific preventive measures are
available and these conditions are
treated as and when such patients
report for medical relief.

Deaths due to Malaria

4338, SHRI SHIV SAMPATI RAM:
Wil]l the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state the number of persons died due
to Malaria during 1976 and 1977 state-
wise?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): 40 deaths due to Malaria

have been recorded in 1976 in the

following States:
Name of the State No. of deaths
Andhra Pradesh ) 1
Assam . . - . 30
Bihar . . 2
Magharashtra 1
Punjab . . . . . 1
Madhya Pradesh . . I
West Bengal . . 2
DNK Preject . . 1
Mizcram . 1
T e
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No deaths due to Malaria hag been
reported during 1977 so far.

Himachal Pradesh target for steri-
Iisation

4339. SHRI DURGA CHAND: Will
the Minister- of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the target fixed for sterilisa-
tion during emergency in Himachal
Pradesh;

(b) to what extent the target was
fulfilled in Himachal Pradesh during
emergency;

f(i".‘) the details of financial and other
assistance given to Himachal Pradesh

- for the purpose;

(d) whether Government have con-
ducted any survey regarding deaths
due to sterilisation in the State: and

(e) if so, the facts thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) and (b). The target
for sterilisations fixed for the state of
Himachal Pradesh for the years 1975-
76 and 1976-77, which cover the emer-
gency period, and the achievements
for the two years are as under:—

Year Target for Achieve- Percent-
sterilisa- ment age achi-
tion evement

1975-76 18,600 16,832 " go-5

1976-77 31,500  100,990% 3206

(c) A statement giving the required
information is attached.

(d) and (e). The number of deaths
as reported by H. P. Govt. due to
sterilisation operations during 1975-76
and 1976-77 are as follows:

Year : Number of deaths
1975-76 . i . .
1976-77 . . D 6

#Provisional
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Details of the assistance given to the Government of Himachal Pradesh during 1975-76 and

1976-77 are as under :—

Cash Grant 1975-76 1976-77
(Rs.) (Rs.)
{i) Direction and Administration . : 9,00,000 11,75,000
(ii) Rural FW Services . 22,00,000 26,50,000
(i11) Urban FW Bervices . . 3,50,000 3,50,000
(iv) Transport . . . - 1,96,000 3,47,000
{v) Compensaticn for IUD and Sterilisation . 7,17,0€0 94,49,cC0O
(vi) Other Services and Supplies . 85,000 6,26,000
(vii) Mass Education . 42,000 50,000
(viii) Training, Research and Statistics —_ * 71,000
SUB-TOTAL o+ & . 44,90,000 147,18,000
Value of Supplies issued in kind (Rs.) (Rs.)
(i) Vaccine fcr Immunization 80,173 89,330
(ii) Tablets of Iron and Folic Acid & Vit. ‘A’ Solution 11,760 1,13,088
(iii) Conventional Contraceptives . 2,63,022 1.16,031
(iv) Oral Pills . . . . . 370 _
) Cu. T . . . B 3,344 22,700
(vi) Refrigeratcrs . . . —_ 1,630
Sup-ToTAL . . . . 3,58,660 3,42,779
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Class IV P&T employees of U.P.
.. Cirele .

4344. SHRI R. D. RAM: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) total number of class IV em-
ployees working in each Postal, Tele-
graph, Civil Engineering, Telephone
‘Division in UP. Circle, vis-a-vis
number of persons (i) Scheduled
Castes (ii) Scheduled Tribes;

. (b) the steps Government intends
to take for filling up the vacancies
reserved for (i) Scheduled Castes and
(ii) Scheduled Tribes in the divisions
referred to in (a) above; and

(¢) whether complaints with re-
gard to their negligible representa-
tion have been brought to the notice
of Government in past by the Mem-
bers of Parliament?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) Information is being collected and
will be laid on the Table of the House
in due course.

(b) All possible steps for filling
reserved vacancies are being taken.
When there is shortage, the vacancies
are notified tg the concerned Employ-
ment Exchanges including the Cen-
tral Employment Exchange. Apart
from advertisements being issued in
the local newspapers, vacancies meant
for reserved communities are also
intimated to the recognised Associa-
tions and Organisations of Scheduled
Castes/Scheduled Tribes for sponsor-
ing of suitable candidates.

(¢) Yes, Sir. But the representa-
tion of SC/ST communities is not
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negligible. For example, the percent-
age of SC/ST employees in the P& T
Department as on 1-1-76 was 19.4
per cent and 5.4 per cent respectively
in class IV posts, (Now group ‘D’)
excluding sweepers.

Benefits to Extra Department Agenis

4345. PROF. P. G. MAVALANKAR:
‘Wil] the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether a system of Extra De-
partment Agents was introduced in
the post offices some years ago;

(b) if so, the reasgns for doing so

"~ and broad details of the working of

the said system;

(c) the salary scales apgd other
benefits being paid to such Extra De-
partment Agents; and

(d) the number of hours of their
work and whether they are paid on a
part time basis while forced to work
on almost full time basis?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) and (b). The Extra-Department
system has been in existence for over
a century in the Indian Post Offices.
The system is necessary for operating
and extending postal facility in rural
and backward areas of the country
where full work load for having a
departmental post office is not justi-
fied. The Extra Departmental em-~
ployees are required to work for only
2 to 5 hours a day. They are part
time employees and are expected to
have other source of income.

(c) and (d). They are paid allow-
ances between a minimum of Rs. 75/-
PM. and s maximum of Rs. 155/-
P.M. depending upon the average
workload of each person and the
hours for which they perform duty.
They are paid a maximum gratuity
upto Rs. 750/- as a terminal benefit
subject to satisfaction of certain con-
ditions laid down under the rules and
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regulations. The Extra Department
Agents are not forced to work on full
time basis.

Regiona]l Passport Office, Ahmedabad

4346. PROF. P. G. MAVALANKAR:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Regional Pass-
port Office at Ahmedabad has been
" for long accepting the guarantee bond
on the three-rupee stamp paper from
those intending to obtain a passport
10 go abroad,;

the said guarantee
required on

(b) whether
"bond i now being
‘Rs. 16.50 stamp paper;

(c) if so, reasons and broad details
thereof; and

‘(d) whether the intending Indian
visitors going abroad are obliged to
pay the difference in the amount of
the said stamp papers as a penalty;
and if so, why?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR! ATAL BIHARI
VAJPAYEE): (a) to (c¢). Since the
inception of the Regional Passport
Office in Ahmedabad in November,
1969 the guarantee bond executed on
Rs. 3/- stamp paper were being ac-
cepted. The stamp duty payable on
the guarantee bond is determined by
the State Government. In September
1973, the Collector and Assistant
Superintendent of Stamps, Govern
ment of Gujarat, informed the Re-
gional Passport Office that the Gua-
rantee Bond furnished by applicants
for passports was chargeable to stamp
Duty of Rs. 16.50 as per Article 54(b)
of Bombay Stamp Act 1958 as the
category of “Security Bond” and re-
quested that all concerned might be
informed. Accordingly from 1st Octo-
ber 1973 the Regional Passport Officer,
Ahmedabad, has been accepting Gua-
rantee Bonds at the enhanced rate of
Rs. 1650 p. The rate of stamp paper
for the guarantee bond was again
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raised by the Gujarat Govt. to Rs.
22.00 since 26th August 1975 and ac-
cordingly the RPO is accepting gua-
rantee bonds in stamp papers of the
value of Rs. 22.00 from that date.

(d) The Reigonal Passport Officer,
Ahmedabad has not collected the
difference in the amounts from those
who submitted their applications prior
to 1st October, 1973.

#aR aa wmam wy fawifont ® &
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Housing and medical facilities to
P&T employees of Gujarat

4348. SHRI PRASANNBHAI
MEHTA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether employees of P&T in
the State of Gujaret are facing acute
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problem of housing and medical faci~
lities;

(b) if so, the action taken thereon;

(c) whether they have pointed out
to him that they are being treated
indifferently in cemparison te their
counterparts in the States; and

(d) if so, the steps being taken to
help them?

THE MINISTER QF COMMUNICA-
TIONS (SHRI JRIJ LAL VERMA):
(a) to (d). The P&T employees in
Gujarat enjoy the same facilities in
regard to housing and medical ser-
vices as their colleagues elsewhere.
As on 1-4-77, 1294 quarters were
available in Gujarat for the P&T staff
against a total strength of 28,372, 36
quarters are under construction and
are likely to be completed by the end
of this financia]l year. Construction
of another 150 guarters is being taken
up during the year,

Ag regards medical facilities, the
P&T employees including those in
Gujarat are entitled to all medical
facilities as admissible to other Cen-
tral Government employees under the
Central Civi] Services (Medical At-
tendanee) Rule 1944. In additian,
special P&T dispensaries for out-doar
treatment of P&T employees and their
families exclusively, have been open-
ed wherever there js a large concen-
tration of such personnel. At pre-
sent, such P&T dispensaries are fune-
tioning at Ahmedabad and Baroda in
Gujarat.

Gold traced in river beds in Orisas

4349. SHRI S. KUNDU: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether deposits of gold
minera] have been traced i  some of
the river beds and other places im
Orissa; and

(b) if so, the facts thereof?
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THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
{a) Yes, Sir.

(b) Sporadic atturrances of alluvial
£gold have been reported in some of
the rivers in Dhenkanal, Keonjhar,
Koraput, Mayurbhanj, Sambalpur and
Sundargarh districts of Orissa.

The Mining and Geology Depart-
ment of Orissa also carried out in-
wvestigation of some auriferous veins
in Keonjhar but did not find gold of
economic significance.

Minimum Wages for Worirers in
Chromite Mines in Orissa

4350, SHRI S. KUNDU: Will the
Minister of PARLIAMENTARY
AFFATRS AND LABOUR be pleased
to state:

(a) whether any minimum wages
for the mine workers working in the
<hromite mines of Orissa was fixed,

(b) if so, at what rate and when
it was fixed;

(¢) whether the same is being
jmplemented in Orissa;

{d) whéther the Central Labour
Department in Orissa had guggested
a higher rate and if so, what was the
higher rate of wage suggested; and

(¢) whether Government are con-
templating to  further increase the
minimum wages of the mine workers
in Qrissa working in chromite mines?

THE MINISTER OF PARLIAMEN-
‘TARY AFFAIRS AND LARQUR
(SHRIL RAVINDRA VARMA): (a) to
(c). Minimum wages in the Chromite
mines were notited under thé Mini-
mum Wages Act, 1948 in June, 1976.
"The notified rates are gy under:

Unskilled Workers— Rs. 5.80
) per day
Semij Skilleq Wotkers— Rs. 7.25

per day

Skilled/Clerical Workers—Rs. i1
per day
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The above rates are being imple-
mented in Orissa.
(d) and (e). No, Sir.

Installation of Public Call Office in
DIZ area, New Delhj

4351, SHRI D. B. CHANDRE
GOWDA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment for the installation of an
external type Public Call Office in
the [DBZ area, Mandir Marg, New
Delhi; and

(b) if so, when? d

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) No, Sir.

(b) Does not arise.
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Medica] and Housing Facilities to
P&T Employees of Assam

4359, SHRI NIHAR LASKAR: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Central Government
have kept Rs. 1 crore for housing to
P&T employees;

(b) if so, how much out of it will
be spent in the State of Assam for
the employees of P&T Deptt. there;

(c) whether the work of the em-
ployees of P&T there is very hard and
have to work for long hours;

(d) whether Government are con-
sidering to give more housing and
medical facilities to them; and

(e) if so, the details thereof?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) Originally an allocation of Rs. 6
crores had been made in the Union
Budget for ccnstruction of housing
for the P&T employees throughout
the country. In the recent budget the
amount has been mcreased by Rs. 1
crore. "\

(b) Rs. 12.85 lakhs.

(c) The nature and hours of work
of the P&T employees throughout the
country are generally similar, -
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(d) and (e). It is the endeavour
of the Government to provide maxi-
mum housing and medical facilities
to all classes of its employees in all
areas within the overall limitations
of resources.

There are at present 1591 residen-
tial quarters available in Assam for a
total regular staff strength of 14478.
65 additional quarters are under cons-
truction, out of which 43 are likely to
be completed during the current fin-
ancial year,

The P&T employees al] over the
country are entitled to free medical
care as admissible to al] other Cen-
tral Government servants under the
Centra] Services (Medical Attendance)
Rules 1944. Whenever there are
large concentrations of P&T emplo-
yees, special PT Dispensaries have
been opened. In Assam 2 such dis-
pensaries are working at Gauhati &
Dibrugarh. These dispensaries pro-
vide put-door treatment exclusively
for the P&T employees and members
of their familles.
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Health and Family Wellare Centreg in
Gujarat

4363. SHRY AHMED M. PATEL:
Will' the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the number of Health and
Family Welfare Centres opened and
proposed to be opened in the back-
ward area of Gujarat State, District-
wise; and

(d) nature of facilities provided for
the Tribals and Harijans?

PHE MINIBTER OF HEALTH
AND FASITLY WELFARE (SMRI
RAJ NARAIN): (a) 64 Primary
Hehlith Caitres with 63 Rural Family
‘Weifire Centres and 3¥4 Rural $ub-
Centres are functiuning’ in batkward
areas of Gujarat. No additional Pri-
mary. Heslth. Centre/Rural
Weilare Centre s :proposed 10 Iu
. opeted duriag 1977-78. However,
the sub-centres functioning at SoHA
in Broach District and Hanumantwad
ja Balssr Distriet will be upgraeded
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to Dispensaries during the year.
District-wise break-up of the Primary
Health Centres, Rural Family Wel-
fare Centres and Sub-centres func-
tioning in the backward districts is
given in the enclosed statement.

(b) The following facilities are
being provided to Tribals and Hari-
jans in the State through the
net-work of Primary Health Centres/
Rural Family Welfare Centres and
Sub-Centres:

(i) Medical aid;

(ii) Improvement of
conditions;

sanitary
(iji) Provision of safe water;
(iv) Provision of sanitary latrines;

(v) Control of
diseases: —

communicable
(a) Immunisation against small-
pox, tetanus and diphtheria;

(b) Facilities for isolation and
treatment of cases;

(c) Supply of
powder,

dehyderation
(vi) Maternal and Child health
services:
(a) Ante-natal services:
(b) Post-natal services;
(c) Infant health services;
(d) Pre-school health care.
(vii) Family Welare Services,

(viii) Facilities for health edu-
cation.

(ix) Provision of Laboratory
Services.

(x) Improvement of registration
of wvital event._s.

L~
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Statement
Number of Health and Family Welfare Centres functioning in Backward Areas of Gujarat State

—

Number of Centres funcrioning

Name of the District

Primary Health Rural Family Rural Sub-
Centres Welfare Centres Centres
at the Primary
Health Centres
I 2 3 4
(1) Broach : ; : 8 8 48
(2) Panchmahals 16 16 104
(3) Swat 14 13 72
(4) Bulsar 13 13 69
(5) Sabarkanta 6 6 40
(6) Baroda . . . 5 5 29
(7) Dang - . . B 2 2 12
ToTAL 64 63 374

Payment of Bongs to Postal Employees
working in Savings Banks

4364. SHRI P, RAJAGOPAL
NAIDU: Will the Minister of COM-
MUNICATIONS be pleased to state
whether bonus is being given to pos-
tal employees working in savings
banks?

THE MINISTER OF COMMUNIC-
ATIONS (SHRI BRIJ LAL VERMA):
No, Sir.

Centra] Family Planning Research
Centre

4365. SHRI P, RAJAGOPAL
NAIDU: Will the Ministerr of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the activities of the Central
Family Planning Research Centre; and

(b) whether it is giving training to
the stat:.stxcmns and artists?

TEE MINISTER OF HI:AITH
AND FAMILY WELFARE (SHRI

RAJ NARAIN): (a) There is no
Institution by the name of Central
Family Planning and Research Cen-.
tre under the administrative control
of the Ministry of Health and Family
Welfare. However, there is a Family
Planning Training and Research
Centre located in Bombay under the
Ministry.

The activities of this Centre are‘—

(i) To impart training in health
an.d family welfare to different cate-
gories of workers deputed from dif-
ferent States.

(ii) : To supervise -and guide .the
students placed for ﬂeld placement-

2 To arrange - educatmnal mp-r.
grammes for the gene:al puhhc up‘
different communities. :

8. To carry ' out research studies’-’
related to training -education-and’
Health and Famijly Welfare Pro-:.
gramme,

4. To provide :fam&y welfare and
other welfare services to people.
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‘(b) Family Welfare (Planning)
Training and Research Centre, Bom-
bay does mot give training to Statis-
ticians and Artists.

Kudremukh Iron Ore Company

4366. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) when Kudremukh JIron Ore
Company at Bangalore was register-
ed;

(b) the purpose of the company;
and

(c) the prowsion made this year
for mvestment in the above company’

THE M.I:NISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) and (b). The Kudremukh Iron
Ore Company Limited was registered
on the 2nd April, 1976 at Bangalore
for the purpose of implementing the
Kudremukh Iron Ore Project for the
production and supply of 150 million
tonnes of iron ore concentrate to
Iran in terms of the Sale and Pur-
chase Contract with the National
Iranian Steel Industries Company
and the Financial Agreemen{ with the
Imperial Government of Iran, entered
min by the Steel. Authority of India
le],ted. on {he 4th November, 1975.

£g) The pr0v1smn made in the bud-

get. for 1977-78 for investment in

KIOCL RS, 136.97 crores.

HIT

ant i

Witiomal Tnstitute of Homoeopathy

#I67-SHRT ©° ' P. ~ RAJAGOPAL
NATDU: -~ ‘Will -
HEALTH
be‘-}:leased to state: -

L) whether Natwnal Institute - for
Ho;poeomt. was establlsired and

() it 50, the purpose for. which it

was established? . -
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THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
RAJ NARAIN): (a) Yes.

(b) The Institute has been estab-
lished with the following objects:—

(i) To promote the growth and
development of Homoeopathy.

(ii) To produce graduates and
post-graduates in Homoeopathy.

(iii) To conduct research on
various aspects of Homoeopathy.

(iv) To provide medical -care
through Homoeopathy to the suffer-
ing humanity on no profit no loss-
basis.

(v) To provide and assist in pro-
viding services and acilities for re-
search, evaluation, training, con-
sultation and guidance rélated to
Homoeopathy.

(vi) To conduct experiments and
develop patterns of teaching in
under-graduate and post-graduate:
education on various aspects of
Homoeopathy.

Apprenticeship Tranung Scheme

4368. SHRI S. R. DAMANI: Will
the Minister of PARLIA.MENTAHY
AFFAIRS AND LABOUR be pleasea
state:

(a) the details of programmes
drawn under the Apprenticeship
Training ‘Scheme and the progress
achievgd in their implementation;

(b) the industries selected for the -
purpose and gdetails of .gu.ideli_ngs
issued to them; g

(c) whether a watch is kept to seé"’
to what extent the Scheme is bénefit~i:
ing ‘in post-apprentice: period to ge#
permanenf employment or to become~ .
setf-e‘mployed anc! : :

f.——

(d) it 50, the outlmes ‘thereoﬂ
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). The apprenticeship training
is imparted to apprentices in accord-
ance with the provisions of the Ap-
prentices Act, 1961, The progress
achieved in its implementation is
given in Chapter I and Chapter III in
Report, 1876-77 (Volume II) of the
Ministry of Labour already presented
to the Lok Sabha. A list of indus-
tries specified under the Act is iaid
on the Table of the House. |[Pluced
in Library. See No. LT-787/7T7].

(c) and (d). Yes. Upto March,
1976, the total number of apprentices
who successfully completed training
was 1,12,251. As on 30-6-1476, the
number of passed-out apprentices on
the Live Register of Employment Ex-
changeg was 24,634. This figure suf-
fers from the limitation that all the
apprentices registered with the Em-
ployment Exchanges are not necessari-
ly unemployed anqd all the passed-out
apprentices are r,0t necessarily register-
ed with the Emgloyment Fxchanges.
Instructions have been issued to en-
sure that priority consideration is given
by employers to passed-cut apprenticeg
in the matter of employment.

‘Empioyment te Half-a-Million Educa-
ted Unemdloyelt
4389. SHRI S. R. DAMANI: Will
‘the Minister o PARLIAMENTARY
AFFAIRS AND LABOUR be pleas-
ed to state:

(a) the details of schemes drawn
‘by the Ministry under his leadership
to create employment to the half-
a-million educated unemployed regi-
‘steyed with employment exchanges;

(b) fthe financlal provisiong made in
the current year for each scheme and
the employment tp be created there-
under; and

(e) what steps are being taken to
accelerate the progemme keeping in
view the likely number of new regis-
trations during this ‘year and every
vear to follow?

JULY 21, 1977
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THE MINISTER OF PRLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
to (¢). The Union Budget for 1977-78
contains a provision of Rs. 6 crores
for a scheme to provide ‘seed’ money
and other finance to enterprising edu-
cated unemployed considered eligible
for assistance. In addition, the Union
Budget provides for additional out-
lays for agriculture, irrigation, power,
khadi and village industries, sericul-
ture, handlooms, postal and telephone
facilities in rural areas and wide
ranging rural infrastructure pro-
grammes, covering, among other
things, such schemes as durable link
roads and rural drinking water sup-
ply. These schemes are expected to
create substantial employment oppor-
tunities both for the educated and
the uneducated unemployed.

In order to achieve the objective of
removing destitution within 10 years,
Government propose to follow an em-
ployment oriented strategy for deve-
lopment. The Planning Commission
have been asked to formulate the 6th
Five Year Plan with a high employ-
ment content.

Telephese Conmections to Persons of
Gondal Taluka Rajkot (Gujarat)
4370. SHRI DHARAMSINHBHAI

PATEL: Will the Minister of COM-
MUNICATIONS be pleased to stute:

{a) whether deposits of Rs. 1000/-
have beep made with the Telephome
Department from the Kolithad and
other villages of Gondal Taluka of
Rajkot distriet in Gujarat in 1976 for
the imstallation  of an auto-telephone
Exchange there;

{b) ¥ 8, the number ©of persomm
and organisations who have depoaited
momey for the. purpose snd .the
amount in each case and the dates of
their deposits;

(c) the reasons for not providing
telephone connections tp them so far;

{d) when the telephone connestions
would be given to them; and
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(e) the action taken or proposed
to be taken by Government in this
regard?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) Yes, Sir.

{b) 13 applicants have paid advance
deposits on 15th September, 1976 for
registering their telephone demand.

(c) to (e). Connections could not be
provided as there is no telephone ex-
change in the area. A project estimate
for installation of a telephone exchange
is under examination by the General
Manager (Telecommunications), Guja-
rat Circle. Connections will be given
after sanctioning and opening of an
exehange.

Opening of Medical Colleges in Delhi

4371. SHRI SUKHDEV PRASAD
VERMA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether there is great demand
for opening of new medical colleges
in the Union Territory of Delhi; and

(b) if so. the steps Government
prapose to take to meet the demand?

¥HE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) No.

(b) Does not arise,

Steel Stockyard in Gulf Counfry

4372. SHRI K. PRADHANI: Will the
Minister of STEEL. AND MINES be
pleased to state:

(a) whether there is any proposal
under the consideration of Gaqvern-
ment to examine the possibility of
opening a stockyard in the Gulf coun-
try to serve as base for distributien
of its products to West Asian Nations;

(b) if so, the salient features of
pelicy of Government in this regard;
and
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(¢) the names of forejgn countries
to which Indian steel is being export-
ed at present?

THE MINISTER OF STEEL AND
MINES (SHRI BLIU PATNAIK): (a)
and (b). SAIL International Limited,
?.he canalising agency for export of
iron and steel las been considering the
possibility of opening a stockyard in
the Gulf Country for maximising steel
export in the West Asian Countries.

(c) Steel export during the last three
years to the countries named below:—

1. Abu Dhabj. 2. Aden. 3. Afghanis-
tan. 4. Australia, 5. Baharin, 6. Bangla-
desh. 7. Burma. 8. Mozambiaque. 9.
Bulgaria. 10. Belgium. 11, Czechoslo-
vakia. 12 Dgha. 13. Dubai. 14. DPR
Korea, 15. Ethiopia. 16, Egypt 17.
Greece. 18. Hong Kong. 19. Holland.
20. Irag. 21. Iran. 22. Italy. 23. Indo-
nesia. 24. Japan. 25. Jordan. 26. Kuwalt
27. Kenya. 28. Libya. 29. Lebanon_ 30.
Muscat. 31. Maxico. 32. Mauritius.
33. Malaysia. 34. Nigeria. 35. Philip-
pines. 36. Pakistan. 37. Poland.
38. Rumania. 39. Sweden. 40. Syria.
41. Saudi Arabia, 42. Singapore. 43. Sri
Lanka. 44. Turkey. 45. Tanzania. 46.
Thailand. 47. Taiwan. 48. U.S.A. 49,
UK. 50. U.SSR. 51, Venezula, 52.
Yugoslavia. 53. Yaman. 54. Zambia, 35.
Sey-Chelles.

Microwave Equipments for P. & T.
Department

4373. SHRI JYOTIRMOY BOSU:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether immediate orders are
going to be placed on Budavox
Company of Hungary for supply of
Microwave equipments for Posts and
Telegraphs Department;

(b) whether Government have
satisfied themselves with the micro-
wave equipments supplied by the
company about 3 years ago workhk:
about 10 crores of rupees;
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(c) persons who are were connect-
ed with this business deals and whe-
ther any cases of impropriety have
been reported to Government;

(d) whether any impropriety has
- also been reported in the matter of
supply of telecommunication equip-
" ments by M/s. Erricson India Ltd,
‘Calcutta; and

(e) if so, facts thereof?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA): (a)
No, Sir.

~ (b) No supply was made 3 years ago.
.Against the order placed on the firm in
1973 the equipment supply was com-
\ pleted in 1976-77. Installation in one
".section has been completed. The ins-
talled equipment is satisfactory and
is under “proving in".

.- (¢) The purchase has been made
after detaileg evaluation of offers by
expert teams and approval of the ‘Gov-
ernment. Np single officer is concern-
ed with this procurement, No case of
impropriety relating to this purchase
"has been reported to the Minisry of
Communications.

(d) No case of impropriety has been
reported to the Ministry of Communica-
‘tions relating to purchase of telecom-
munication items from M/s Ericsson
India Ltd., Calcutta.

(e) Does not arise.

Cross Bar Exchange Equipment for
P&T Department

4374. SHRI JYOTIRMOY BOSU:
‘Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government are soon
going to buy cross bar exchange
.equipment for the Posts and Tele-
graphs Department in spite of criti-
cism in Parliament; and

JULY 21, 1977
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(b) whether more and more orders
for this equipment are being placed
on Nippon Electric Company of

Japan?

THE MINISTER OF COMMUNICA-
TIONS (SHR!I BRIJ LAL VERMA):
(a) and (b). Earlier, the performance
of the Pentaconta type of crossbar
equipment, which has been installed
in India since 1967, had been the
subject of discussion in Parliament.
New type of crossbar equipment
whose performance is better, has re-
cently been purchased after calling
for global tenders against a World
Bank Loan, from two companies in
Japan of which Nippon Electric Com-
pany is one. For meeting further
demands, proposals are under consi-
deration for procuring more such
equipment from the same two com-
panies of Japan under a Yen Credit.

Supply of Oxygen Valves and Bearings
to Bokarg Steel Plant

4375. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased to state:

(a)whether as reported by the
Economic Times, dated 17th April,
1977, the Soviet-aided Bokaro Steel
Plant’s inventories of Oxygen Valves
and Bearings have reached the mini-
mal level as the Russians have in-
formed New Delhi that they are not
in a position to supply these critical
items for guite some time;

(b) if so, the facts thereof; and

(c) Governments reaction to the

same?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b)., The inventory of Oxygen
Valves and bearings at Bokaro Steel
Plant has not come down to the mi-
nimal level when delay or failure in
obtaining these items would cause se-
rious damage to the plant and machi-
nery. So far as Oxygen Valves are
concerned, Soviets have expressed
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their inability to supply Bokaro's re-
quirement of a particular ftype or
Oxygen Valve as it is no longer pro-
duced in that country. Bokaro is plac-
ing trial orders for this item on an
indigenous party and is also inviting
global tenders. In case of bearings,
the USSR has agreed to supply them.

(c) The impression conveyed by
the News item is not correct.
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Appointmeat of Class IV Empleyees
in Bokarop Steel Ltd,

4380. SHRI A. K. ROY: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether the appointment of
Fourth class employees in Bokaro
Stee] Ltd., was kept reserved for the
persons of the displaced areas of
Bokaro—char in Dhanbad.

(b) whether this commitment was
broken during the last three years,
specially during Emergency; and

(c) if so, steps Government propOse
to take to provide the displaced per-
sons employment in Bokaro - Steel
Ltd.? '

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
No, Sir.

(b) and (c). Recruitment to Class
IV posts in Bokaro Steel Limited is
preferentially done from amongst
displaced persons, scheduled castes/
tribes and ex-servicemen. The dis-
placed persons in the list of selected
candidates are given priority for ap~
pointment. ‘The dependents of the
deceased employees of the Campany
are also considered for employment
to Class IV posts on humanitarian
grounds. This policy has been fol-
lowed consistently except in the case
of specialised jobs calling for higher
physical stamina, for which candi-
dates from the general category have



161 Written Answers

also been recruited in the absence of
suitable displaced persons from the
Employment Exchange.

Chasnala Colliery Accident

4381. SHRI JAGDAMBI PRASAD
YADAV: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state:

(a) is it true that source of water
accumulation on surface which caused
accident at Chasnala Mine, Bihar on
5-4-1976, wag known to the officials of
Directorate of Mines’ Safety and also
of the management; and

(b) if so, what action Government
propose to take against those offi-
cials who knew of the danger buc
failed to take corrective steps?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
The Court of Inquiry appointed to
enquire into the causes of and cir-
cumstances attending the accident
which occurred in Chasnala Mine on
5-4-76 has observed that the accumu-
lation of water in the Quarry bed
that caused the accident was known
to Shri Dipak Sarkar, Agent and Area
Manager of 3/4 Incline and quarries
of ‘Chasnala Colliery and the acci-
dent took place due to his careless-
ness.

(b) The report as well as the action
to be taken against this officer is
under consideration,

-

Diplema Holders in Mine-Surveying
of Orissa School of Mining Engineer.
ing, Keonjagarh

4382. SHRI GOVINDA MUNDA:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the diplomgs holderg in
mine-surveying of the Orissa School
of Mining Engineering, Keonjagarh
are not treated at par as qualified
1676 LS—6.
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surveyors with the diploma-holderg in
Mining -Engineering of the same In-
stitution;

(b) if so, reasons therefor;

(c) whether Government have re-
ceived any representation in this be.
half; and

(d) if so, action taken thereon?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). The Diploma in Mine Sur-
veying of the Orissa School of Min-
ing Engineering, Keonjagarh has not
yvet been included in the list of dip-
lomas approved for the purpose.

(c) and (d). A representation in
this regard has been received by the
Directorate General of Minies Safety
which is under their consideration.

Construction of Head Post Office
Building at Keonjagarh

4383. SHRI GOVINDA MUNDA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether there is any proposal
to construct a new building for the
Head Post Office at Keonjagurh:

(b) if so, estimated cost thereof;
vand

(c) the probable date by which the
building is to be constructed?

THE MINISTER OF COMMUNI-
CATIONS (SHRI BRIJ LAL VAR-
MA): (a) No, Sir.

(b) and (e¢). Do not arise.

Black-Listing for making
Spurious Drugs

4384. SHRI OM PRAKASH TYA-
GI: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:
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(a) the mimes of the “concerns
which were detected for making
spurioug drugs by the Central Drugs
Standard Centrol Organisation; and

. (b) whether those comcerns have
been black.listed?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) The names of the con-
cerns which were detected malking
spurious drugs are:

1. M/s. Virani Pharmaceuticals,

Faridabad.

2. M/s. Mahaka Pharma, Hydera-
bad.

~

3. M/s. Medichem Laboratories,
Hyderabad.

4. M/s. Modern Drugs, Hyderabad.
5. M/s. King Chemicals, Hyderabad.

(b) There is no provision under
the Drugs and Cosmetics Act, 1940
and the Drugs and Cosmetics Rules,
1945 for blacklisting the concerns.
Prosecutions have. however, been
launched against the concerns at 1 to
4 above. The concern at 4 has been
convicted by the Court. The State
Drugs Controller, Andhra Pradesh has
been requested to launch prosecution
against the concern at 5 above.
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Chasnala Colliery Accident

4386, SHRI JAGDAMEI PRASAD
YADAV: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state:

(a) whether in the inguiry report
of Chasnala mine accident occurred on
27th December, 1975, it is established
that the extended channel of old
accident
wag not shown on the old statutory
plan prepared in 1949;

(b) is it true that Mines’ Safety
Department had verified these old
plans in the-year 1949/1950 and main-
tained in their office as a correct re-
cord; and

(c) who is responsible for this
serious omussion and what action
Government propose to take for this
omission?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI BAVINDRA VARMA): (a)
and (b), The Court of Inguiry ap-
pointed to enguire intg the cmuises of
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and circumstances attending the ac-
cident that occurred in the Chasnala
Colliery on 27-12-75 has not drawn
any conclusion to this effect.

(¢) Does not arise.

S.C. & S.T. Employees in Unitg under
SAIL

4387. SHRI A. K. ROY: Will the
Minister of STEEL AND MINES be

pleased to state:

(a) what is the number of Sche-
duled Castes and Scheduled Tribes
employees in all the units under SAIL
in all different grades and their per-
centage to the total employees separa-
tely;

(b) what is the percentage cf
Scheduled Castes and Scheduled Tribes
in the recruitment of the last three
years specially during the Emergency;
and

{c) what steps the Government
propose to take to restore the per-
centageg of the Scheduled Castes and
Scheduled Tribes to the prescribed
level?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) to (c). The information is being
collected and will be laid on the Table
of the House.
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o wer Wi d W o o
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grit | Qar www watar ar € R
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Bokaro Town Planning

4389. SHRI A. K. ROY: Will ihe
Minister of STEEL AND MINES be
pleased to state:

(a) whether Ukrid village had been
acquired by the Bokaro Steel Limited;

(b) whether the villagers were not
given any alternative gite where they
could shift;

(c) whether according to the re-
vised planning Bokaro Steel Limited
would not require that village for
township;

(d) whether villages desire to
pay back the compensation money to
retain their viliage; and

(e) if so, whether Government
propose to release Ukrid village from
the Bokaro Town Planning?

THE MINISTER OF STFEL AND
MINES (SHRI BLJU PATNAIK):
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(a) Ukrid village had been acquired
by the Bihar Government for Bokaro
Steel Limited.

(b) The villagers were given alter-

native sites by the ®Government of
Bihar,

(c) Bokaro Steel Limited do require
the lands of this village for the town-
ship complex of the Plant .

(d) and (e). Do not arise.

Telephone to Panchayat Headquarters
of Orissa

4390. SHRI GOVINDA MUNDA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether there is any proposal
to install telephone system in every
Panchayat Headquarter in Orissa dur-
ing 1977-78; and

(b) if so, the details thereof?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VARMA):
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(a) No, Sir.

(b) Does not arise.

Number of £mployees in Rourkela
Steel Limjted

4391, SHRI D. AMAT: Will the Mi--
nister of STEEL AND MINES be:
pleased to state:

(a) the total number of employees
under Hindustsn Sieel Limited, Rour-
kela, at present, in all cadres of posts
and jobs; and

(b) out of the total Employees
what is the number of Scheduled
Castes and Scheduled Tribes Em-
ployeeg and their percenfage thereof?

THE MINISTER OF STEEL AND-
MINES (SHRI BIJU PATNAIK): (a)
and (b). The total number of regular
employees of all categories in the
Rourkela Steel Plant and the number
of Scheduled Caste and Scheduled
Tribe employees -and their percentage,
as on 30th June, 77, is given below:—

Total regular Scheduled caste Percentage of Scheduled tribe Percentage of
empl-yees in employees - Scheduled Caste emplc yees Scheduled trib e
R.S5.P. as on employees emplcyees
30-6-77
36,701 3,06¢ 8:36 6,060 16 §1
FAT WA W qARTAAT

4392. =t gFW T AW AT :
T goaT T @ Wl g J9T A
FOT F4 fF ¢

(%) gy, faars, Tt s
AFTY T FTE@AT § TqT S,
et Soft, e Soit TUT T4 A
F F=fal #17 §9 g || Fadr
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feam &d g ;

(@) 7=a7 =fgs Fav 97 ard
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e dt wer R (st @
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Branch Post Offices in Birbhum

4393. SHRI GADADHAR SAHA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of Branch Post
Offices in rural areas in Birbhqm;

(b) the number of Branch Post
Offices upgraded to Sub-Post Offices;
and

(c¢) the conditions for up-gra-
dationg of Post Offices with P.C.0.?

THE MINISTER OF COMMUNI-
CATIONS (SHRI BRIJ LAL VER-
MA): (a) There are 319 Branch Post
Offices in rural areas of Birbhum
District.

(b) Three Branch Post Offices have
been upgraded to Sub Post Offices
during the period from 1-4-74 to
30-8-77.

(c) Conditions for upgradation of
Post Offices: and providing Public
Call Offices are given in the attached
statement.

Statement

(A) Conditions for upgradation of
Branch Post Offices into Sub-post
offices:

(i) The parent sub office of the
proposed Branch Post Offices has
moré than 20 Branch Post Offices
in account and its sub A/C work
needs decentralisation,

OR

The proposed branch post office
has on its own a workload of 5 hrs.
or more per day even though its
parent office may have 20 or less
branch offices in account.
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(ii) The loss on upgradation
shoulg not exceed Rs. 1000 per an-
num in rural areas and Rs. 500 p.a.
in urban areas.

(B) Conditions for providing Pub-
lic Call Office:

(i) Public Call Office is normally
provided at place having post office
if the scheme is financially viable.

(ii) In case of loss this facility
can be provided on loss guarantee
basis if some interested party is
willing to indemnify the loss,

(iii) In the case of the following
categories of Stations, telephone
facility can be provided the antici-
pated revenue is at least 25 per
cent of Annual Recurring Expendi-
ture (ARE) in ordinary areas, 15
per cent of the ARE in case of
backward areas and 10 per cent of
ARE in case of hilly areas:

(1) Places beyond 40 Kms.
from a working Telephone Ex-
change.

(2) Places having a population
of 5,000 situated within 12.5 Kms.
of an existing exchange (the po-
pulation condition is relaxed to
2.500 in case of hilly and back-
ward areas).

(3) Tourist ang Pilgrim cen-
tres.

(4) Agricultural/Irrigation and
Power project sites/Townships.

These conditions stands waived in
the following categories of the sta-
tions:

(a) District headquarters.

(b) Sub Divisional headquarters.
(e) Tehsil headquarters,

(d) Sub tehsil headquarters.

(e) Block headquarters,

(f) Places with population of
more than 10,000.
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Proposal of Maharashtra Gbé¥érn-
ment regarding increase of Seats
for Medical Courses in Hospifals
4394. DR. VASANT KUMAR

PANDIT:
SHRI SHANKARRAO MANE:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state: )

(a) whether Indian Medical Council
has rejected the proposel of Maha-
rashtra Government to increase the
seats for medical courseg in the State
hospitals;

(b) whether in spite of the rejection
by the Indian Medical Council, the
Goverrment of Muharashtra have de-
cided to double the number of seats
and shown itg willingness to provide
the necessary funds;

(c) whether the Student and Youth
Organisations have threatened a mas-
sive agitation if the number of seats
is not increased; and

(d) if so, the fina] decision taken
by the Government on the above

issue?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ NA-
RAIN): (a) and (b). The proposal of
Maharashtra Government regarding
increase in the seats of medical cour-
ses is still under consideration of the
Government of India.

However, State Government have
shown its willingness to provide addi-
tional funds if the number of seats is
increased.

- JULY 21, 1977
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() and (d). Representations have
been made from a large number of
students and some organisatiens for
increasing seats for the current year
only. Keeping in view the peculiar
situation the Government of India is
examining the proposals.

Reward for molivating Family

‘Planning cases

4395. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleas-
ed to state:

(a) the number of Officers reward-
ed for motivating the family plan-
ning cases, the nature of reward given
to them and the total amount Meur-
red as a result of this, State-wise;

(b) whether to obtain thig reward,
they applied all foul means including
the use of force angd other illegal pres-

sures; and
(c) whether Goverrmment propose
to recover that award and punish

them for abuse of power and position?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI'RAJ
NARAIN): (a) to (c). Replies in this
regard have so far been received
from the States of ~Maharashtra,
Menipur, Orissa, Kerala and Waest
Bengal and Union Territories of Aru-
nachal Pradesh, Dadra, Nagar Haveli
and Pondicherry and’ these iire shown:
in the attached stitemerit,
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Statement
. Replies received
S. No. State/U.T. Part A Part B Part
1 Maharashtra . . No special Award has been  Quecticn dces rct arice. -
given to motivators. 3
i . . Anamoun; of Rs. 300 wag No. Question  dcesf not
3 Muipur given #o 4 doctors for bigh drise.
performance in Sterilisa-
tion operations.
3 -Orissa . : . Nil Question dces not arise.
. . 62 Officers were giveh No. Questign dces Bct
4 Kl awatde at the total expen- arise.
diture of Rs. 6,525.
Beng . 06 QOfficers were vcn No. Question dces not
Bl o award$ out ot‘d:;u 3 arise.
weéte given me: 4 .
were given prizes,
aditure on medals
s. 624 and on cash
awards Rs. 14,450,
6 Arunachal Pradesh , . Nil Quéstioh dbes not arise.
7 Dadra & Nagar Haveli Nil Question does not arise.
8 Pondicherry . . . Nil Question does not arise.

Parchasy of Pelecemfhumicaito
Equipments from Japan

4306, DR. BALDEV PRAKASH:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether a loan of $ 30 million
wag granted by the Government of
Japan for purchase of telecommmunica-
tion eqaipment from that country in
1977;

(b) is it true that the Ministry of
Commumnications has a proposal to
‘place orders with Nippon Electric Co.
Ltd. without calling for global ten-
ders;

(c) ig it a fmet that orders worth
crores of rupees were placed with

Nippon Héctric Ltd., without
calling tenders in 1974 and onwards;
and

(d) if so, why the usual practice of
calling for tenders was abandoned in
case of Nippon Electric Co.?

THE MINISTER OF COMMUNICA-
TiONS (SHRI BRIJ LAL VERMA):
¢a) Yes, Sir,

(b)Y and (¢). Ofdérs have been plac-
ét from time to time by the Govern-
ment of India with the Nippon Elec-
tric Company and other Japanese
firms, as well as with other interna-
tional companies on the hasis of glo-
bal tenders against World Bank cre-
dits. 'Phis has been done after éva-
luation by teams of technical and fin-
ancial experts and after obtaining the
concurrence of the World Bank.

Now and then, purchases of addi-
tionral quantities of equipment have
also been made at the same competi-
tive prices as were accepted against
World Bank credit.

No purchase has been madé fromh
the Nippon Electric Company except
as out-lined above.

Proposals are under consideration
by Government for purchases of
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equipment from firms in Japan against
the Yen Credit at the same price as
were accepted against World Bank
Credit and which are competitive,

{d) Does not arise,

Rise in Closures, Lay-Offs and
Lock-Out in Maharashtra and
Karnataka

4397. SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether it is a fact that very
recently closures lay-offs, lock-outs
arising out of owners’/managements’
:authoritarian policies have recorded a
sharp rise in Maharashtra and Karna-
taka industrial regions;

{(b) if so, the figures for the same
for the last two years; and

(c) if so, what steps have been
taken to secure the interests of the
workers as well- ag the economic in-
terests of the country?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(c). Information is being collected
and will be laid on the Table of the
Sabha in due course.

HTodNE @A TR OF 19 922 o famn
Al

4398. =i AFT" ‘i’«gq\‘m:
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(&) = 3% @ ark # q=@i
FT qaT FAET § ; WX

(%) afz &, ar sa+ w1 afcoms
faser ?

fadmw ¥t (st wewm g
TRd) o (F) 7 (7). " A
TR ¥ AETA, 1976 ¥ Al
gaar # fawmaw I Aredaard v
q'GAT & g aferor ¥ feq e AT
BR ¥ T ¢ R I F fawmew
far ¥ #= Fgr a1 5 <7 = TdwWE
gfaarai afeq et o sfaa wanm
H AT AT @EHAT § | TATAT ATQ@T @
f& nrede & awER F1 I ¥ 72
serg oy § afew wra g w7
7g At 7w § 5 5@ wvaw F Amda
T gIER g Fr¢ sifaw froa faar
a1 & A1 AEf | WEdT FIFTT HIAT
dIE ATHRE awar & faww I F
Fgig AR T anar g fFr agam
F1 W fade wgEer & wwest & o
HEAYT F vF & ©0 F fawfog FE0
qArgar &)

S.C.B. Medical College, Cuttack

4399. SHRI GOVINDA MUNDA.
Will the Minister of HEALTH AND
FAMILY WELFARE be pleaseq to
state:

(a) whether there is any proposal
to improve and fully equip the cancer
wing of S.C.B. Medical College, Cut-
tack during 1977-78; and

(b) if so, details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) The Government of
India have no such proposal,

(b) The question does not arise.
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Regiona] Provident Fund Commissio-
ner, Madhya Pradesh, Indore

4400. SHRI PHOOL CHAND
VERMA: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state:

(a) the prescribed qualifications for
the post of Central Provident Fund
Commissioner and whether the pre-
sent incumbent of the post was ap-
pointed on the basis of these qualifi-
cations;

(b) the number of employees sus-
pended, removed from service and
transferred within or outside the state
by the Regional Provident Fund Com-
missioner, Madhya Pradesh, Indore
during the emergency and the reasons
for their transfer; and

(¢) whether these employees have
since been taken back in service in
accordance with the policy of the pre-
sent Government?

" THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
According to the Employees’ Provi-
dent Fund Organisation (Commis-
sioners) Recruitment Rules, 1966 as
amended from time to time, the post
of Central Provident Fund Commis-
sioner in the scale of Rs. 2000—125/2—
2250 is required to be filled by pro-
motion failing which by transfer on
deputation. Departmental promotion
is to be made from the grade of Re-
gional Provident Fund Commissioner
{Special Grade) in the scale of Rs.
1500—1800, with a minimum of 3 years
service in the grade after appoint-
ment thereto on a regular basis. Ap-
pointment by transfer on deputation
is required to be made by suitable
officers of the IAS or Central Secre-
tariat Service or Central Services,
Class 1, eligible for appointment as
Director in the Secretariat of the
Government of India or Officers
under the Central or State Govern-
ments holding analoguous posts fail-
ing which officers with at least 5
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years' regular service in posts in the
scale of Rs. 1500—1800 (revised) or
equivalent under the Central or State
Governments,

In gccordance with the recruitment
rules, the present incumbent was ap-
pointed to the post on promotion on
the recommendations of the Depart-
mental  Promotion Committee of
which a member of the Union Public
Service’ Commission was the Chair-
man.

(b) and (c). The required infor-
mation is being collected and will be
placed on the Table of the Sabha in
due course.

ﬁiﬂﬁmmwxm&mm-
TFT

4401. it Ao are Faf : wqv
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Correction of Answer to Unstarred

Question No. 2800 dt. 7-7-1917 re:

Otders for not charging from out-
door patients.

FAMILY WELFARE (SHRI RAJ
NARAIN): In Unstarreq Question No.
2800 put in the Lok Sabha on 7-7-1977,
it was asked by Shri R. K. Mhelg
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whether Central Gowvermment have
urged the State Governments not te
charge any patients visiting hospitals
for out-door ireatment; if so, when
the appeal was made; and the response
thereon—Statewise, We have given
a negative reply with reference to all
parts of the Question.

However, the reply to part (a) of
the Question is actually in the affir-
mative. With reference to part (b),
it may be stated that an appeal was
made on the 4th of June, 1977,

As regards part (¢) of the Question
it may be stated that so far only
eight replies have been received from
the State Governments/Union Térri-
tories as under: —

(i) Governmént of Orissa—*No
levy is being charged from patients
visiting Government hospitals clinies
for out-door treatment nor is there
any propesal at present for such
levy".

(ij) Gévernment of Karnataka—
“In our State, patients are treated
free in Qevermment-run hospitals,
except in the eity of Bangalore where
the referral system has been intro-
duced and where, in consequence,
they are charged 25 paise per patient.
However, the Superintendents of the
hospitals have been given the discre-
tiomary power to exempt the regis-
tration fee, if the pafients are really
poor and unable to pay”.

(iit) Government of Gujarat—‘In
the State of Gujarat we have hot been
charging any such fees in all the dis-
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pensaries and hospitals run by the
State Government.”

(iv) Government of Punjab—'Tn
Punjab Government Hospitals/dispen-
saries/Primary Health Centres, a
parchi fee @ 0.10 paisa is charged
from the outdoor patients other than
Governmént Servants and persons en-
titted to free medical treatment. For
poor people with no ificome of their
own the Medical Officer, in charge of
a hospital/dispensary/Primary Health
Centre, had the discretion not to
charge any parchi fee. This discre-
tion is, however, Temited to 10 per
cent of the atf@fiffince for the day”.

(v) Government of Sikkim—*"In the
State of &Fm no levy is being
charged from patients visiting.the
out-door deparfment of the various
State Hospitals. AH the treatment
to the poor patients 1s provided free
of charge from the State funds”.

(vi) Administration of Andaman
ang Nicobar Islands—“At present no
fee is being levied from out-door
patients in so far as the hospitals/
dispensaries m this Union Territory
are concerned”.

(vii) Government of Himachal Pra-
desh—“In this State no fee is levied
on the poor for their treatment, For
exempting the other people from sueh
a levy, the matter is under considera-
tion of this Government”.

(viij) Government of Rajasthan—
“Latekily in the Government hospitals
of Rajasthan no such levy is charged
from the patients”.
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12.07 hrs.

ELECTION OF SPEAKER

MR. DEPUTY-SPEAKER: The
Question Hour is over and we are
now on the second subject of Motion
for election of Speaker. Please take
your seats now.

Shri Morarji Desai may please move
his motion.

THE PRIME MINISTER (SHRI
MORARJI DESAI); Sir, I beg to
move:

“That Shri K. S. Hégde, a mem-
ber of this House, be chosen as the
Speaker of this House.”

SHRI YESHWANTRAO CHAVAN
(Satara): I support the motion
moved by the Prime Minister that
Shri K. S. Hegde be chosen as the
Speaker of the House.

MR. DEPUTY-SPEAKER: The
questjon -is:

“That Shri K S. Hegde, a :nem-
ber of this House, be chosen as the
Speaker of this House"”,

The motion was adopted.

MR. DEPUTY-SPEAKER: Before I
ask the Leader of the House and the
Leader of the Opposition to conduct
Shri K. S. Hegde to the Chair, I wnulg
like to congratulate Shri K. S. Hegde
on his unanjmous election as Speaker.
As far as I am concerned, he can be
sure of all the cooperation that is
available and that should be given.
I can assure him that if the conduct
of his speakership, he will find me a
very helping hand,

This chair is not a very comfortable
chair, I can tell him, It is full of
thorns, one who sits on this chair has
to sit virtually on a seat of thorns.
There are pressures, pulls and every
other kind of thing from both sides
of the House and when you are here,
Mr. Hegde, as Speaker. you will have
to contend with all these pulls and
pressures, but I am sure that having
been a judge and also a legislator and
with all your varied experience, you

will know how to manage with these
pulls and pressures,

Being in the chair, Sir, I can tell
you that one should act only accord-
ing to what he feels is right accord-
ing to the practices in this Parliament
and what is good for democratic
functioning of the Parliament and
not be swayed éither by any subjec-
tive or political considerations. I am
sure, Sir, that h thé conduct of your
speakershijp, you will uphold gll these
traditions built up in this House.

I now call upon the Leader of
the House, our Prime Minister, and
the Leader of the Opposition, to con-
duct you to the chair.

The Leader of the House and the
Leader of the Opposition conducted
Shri K. S. Hegde to the Chair.

12.07 hrs.
[MR. SpEAKER in the Chair]
FELICITATIONS TO THE SPEAKER

THE PRIME MINISTER (SHRI
MORARJI DESAI): Sir, may I take
this opportunity .-to say how happy
we are and how fortunate we are in
having you as the Speaker of this
great House? You have shown re-
markable intellectual integrity in all
the work that you have done and have
also left a distinct mark in the legal
world by making sacrifices, when re-
quired, without any hesitation. We
are also fortunate that not only you
have eminent judicial experience, but
you have also The experience of a
legislator. Therefore, this happy
combination of the two, I am sure,
will convert this chair, which was
described as a chair of thorns, into
a chair of roses. Of course, the roses
are never without thorns, but those
thorns will not touch you, I have no
doubt in my mind.

It is the Parliament, which is the
repository of the majesty and sover-
eignty of the people; particularly this
House is the repository of its ex-
pressed will and the Speaker is the
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repository of the dignity, freedom and
rights of not only the Parliament, but
also of the Nation. And I have no
doubt that all these three are safe in
your able hands.

We have survived the onslaughts
on democracy and we have come out
stronger in democracy which also im-
poses both facilities and difficulties,
facilitijes because now there will be
no question of any undemocratic be-
haviour on the part of any of us and
difficulties because passions and ex-
pectations have arisen as a result of
suppression which may for some time
create difficulties. But, I have no
doubt that with your wisdom and
sound judgment you will be able to
smoothen all those difficulties and find
out a very nice way for every ccca-
sion.

1 can only assure you not only on
my behalf and on behalf of this side
but on behalf of the whole House with
full confidence that we shall fully co-
operate in your work which *haugh
difficult but is most essential, by giv-
ing you the fullest co-operation not
only in everything that you say and
do but also by earrying out your direc-
tions without raising even a murmur
or any dissent from them.

I again felicitate you on occupying
this Chair with “full confidence that
the dignity and freedom of the nation
and also the Parliament are safe in
your hands.

SHRI YESHWANTRAO CHAVAN
(Satara): It is a great occasion for
you, Sir, and I think it is also an
occasion of happiness for us to con-
gratulate you on your election to the
high office of Speakership.

You are not a new person to any
high office becadse in your life, you
have held very many important
offices. I have personally had asso-
ciation with you when you were the
Chief Justice of Delhi High Court and

"I can say fhat I have the pleasant
memories of those associations and,
later on, you were promoted to the
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highest Bench in the country. Now
you have been chosen to another dis-
tinguished office of the democratic
India and I think this is perhaps a
unique honour any citizen of India
can aspire for.

Though you have held and sat on
the Benches in the Judiciary, you are
not a new person to the work of the
legislature. Apart from your exper-.
ience of the Iasf three months in this
House, I think you have got =xper-
ience, for a longer period, as a Mem-
ber of Parliament in the other House,
Therefore, we are sure that we will
have not only the judicious approach
to the work that you will be taking
but also you will have the political
understanding of the problems and
the political methods of dealing with
the political beings here, becauise, as
I was telling the other day, the most
important thing for the Speaker is
to deal wilfi ifie Members, reflocting
here the moods ot the country. We
have a responsibility to raise the pro-
blems of the people here. Sometimes
they are pleasant and sometimes they
are unpleasant, but we have 1o do.
our duty and I can assure you that
we will certainly try to do that duty
without any laxness. Even if it is
unpleasant, we will have to do our
duty.

Hon. Deputy Speaker, while con-
gratulating you, has assured you that
he will be helpful to youu Now I
will make a request to you to please
be helpful to the Opposition. I have
said so, because if anybody needs any
protection in the House it is the Oppo-
sition and, therefore, I am making
this appeal to you. I would not make
such appea] to the Government.

We will have to raise issues, argue
with them, co-operate with them and
if necessary confront with tham gs
the occasion demands. It will zo on.
This is the democratic way of work-
ing in this Holise, Naturally, you
will hold the scales even. I am sure
of that and I look forward with that
confidence and in that hope. I assure
you on my behalf and on behalf of~
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this party sitting in Opposition that
as far as your @uthority in the House
is concerned, it will be respected with-
out any copditioh. AL a judge, you
were jqumg others. Now in days to
come and in months to come, the
people of India will judge all of us
including yourself as t0 how we are
functioning im this Sovereign House
because this House is the mirror of
Indian life, Indian people and Indian
-democracy. I, therafore, ccnsider you
to be a very forfumate person to have
undertaken this onerous responsibility.

1 wish you all good luck.

SHRI SAMAR MUKHERJEE
(Howrah): I congratulate you on
behalf of my party for being elected
unanimously as the Speaker. This
occasion of your Teing elected a
Speaker in place of your predecessor
is a very good Occasipon as your pre-
decessor has been elevatedq to the
highest position in the country.

In view of your past background
as a Judge of the hiphest court of the
country and a long career as a legis-
Jator I think in you there has been
the combination to become a very
good effective Speaker, particularly at
a time when the situation in the
country is not in normal condition,
but in an abnoringl condition, You
have the experience of the moods that
are reflected in this House. The
question of thorns has come out of
that. We represent the people. Our
party in particular represents the toil-
ing masses, They are very much in
discontent now due to various factors.
The rise in prices of essential commo-
dities is creating a very big discon-
tentment and tension outside. Simul-
taneously, new consciousness is grow-
ing among the masses, Whenever
there is any torture against Harijans,
as per new consciousness which was
not there earlier, a new tendency of
condemnation, a militanf mood de-
manding nnmedlate redrﬁsnl, imme-
diate stoppage, is arising outside. We
'hew the leaders wang to reflect their
view-points here in the House imme-
digtely. I the scope is gagged here,
-generally this House becomes a place
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for tension and turmoil, we will not
be able to do our duty. So, you are
becoming a Speaker at a time when
the situation outside is such where
the people’s mood, their demands and
grievaiicés, must get immediate reflec-
tion in the Housa so that some imme-
diate remedy 1s achieved.

Here the greatest consideration is
demanded of the Speaker so that the
people’s voice is being properly re-
flected here. Ang that scope must be
given to the Members. That is why
your responsibilities are greater at a
time when the country is heading to-
wards further democratisation ang the
old forces who were opposed to demo-
cratisation, are very much alive and,
in each State, they are opposing this
advancement to democracy. .

That is why the situation outside is
becoming more and more tense and
the reflection is bound to be in this
forum, which is the highest forum
for reflecting the demands grievances
and viewpoints of the people

So, I hope that the expectation
roused in the people after the victory
of the Janata Party and the forma-
tion of the new Government, must
get due consideration in your func-
tioning. I hope you will prove your-
self to be worthy of the new responsi-
bilities in which you have been
placed.

Sir, on behalf of my Party, I offer
the fullest cooperation in your func-
tioning as Speaker in this House znd
I wish every success in your func-
tioning.

SHRI A, BALA PAJANOR (Pondi-
cherry): Mr. Speaker with great plea-
sure, I congratulate you on behalf of
the Anna D. M. K. The post that you
are now occupying is a fitting one as
far as we feel and the whole warld
has appreciated the ooncept of con-
census. In a democracy like ours the

as the Prime Minister correctly ex-
pressed it.



189 Felicitations

Ag far as wer are concerned, we
would like to tel you very clearly that
the present Government is very much
interested in Jecentralising the powers
and, at the same time, encourag-
ing the demeoecratic forces in this
couniry. I feel, Sir, that you will de-
centralise the powers here in this
House also and gee that Article 14
is very well applied in this House and
equal opportunities are given to Mem-
barg in this august House as they
have their responsibilty to their con-
stituencies.

So far as my Party is concerned, we
are the third largest Group in this
House—we may be small in number
of 19—but, as you know, as a judge
you have expressed that it is not the
number that counts but its the ideas
and qualities that count, When you
were elevateq to this Chair, I was
really proud to see in this august
House, the Leader of the Opposition,
Shri Chavan expressed or gave his
views that you ceased to be a politi-
ciar and when you gccupied the Chair
here, he made a remark that you con-
tinue to be a politician there too! I
was happy that a judge is also a poli-
tician. The only thing is that he
should not be a politician while deli-
vering judgment.

So, I was happy that you continue
to be a politician, But, I am sure you,
as Speaker, will continue to be a judge
poilitician also. This is a happy combi-
nation which can do good to this
House. I am reminded of my arguments
in a court—I do not want to name
that particular judge—where that
particular judge was speaking thro-
ughout; there, as advocates, when we
address, the judges are supposed to
listen, But, in that court, the judge
was speaking throughout and he was
net allowing ug to speak. I said that
this was the first occasion that I had
come across wherein the arguments,
were not permitted to be placed by
the advocates whereas the judge was
pressing his arguments and impesing
the judgement on me. The term Spea-
ker suggests that you won't speak
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thr-mgout, That does mot mean that
you v.on't speak at all. You will gpeak
and under your guidance many will
speak. In the eourts you have had the
experience of seeing only twg advo-
cate, arguing one at a time and the
otlier afterwards, Unfortunately, in
this House, there is a beautiful ex-
perienc> of five talking at the same
time and sometimes the Speaker has
the problkm. We do not follow the
language of the other Member, because
we come from the Southern State.
When I say that, I am not speaking
in the concept of North and South. In
this House the position is that scme
of us who mostly come from the Sou-
thern States do not know Hindi or
any other language except their
mother-tongue. I appreciate at the
same time, that you have great affec-
tion and love for your mother-tongue
and we hope you will speak in your
mother-tongue. When you speak in
your mother-tongue - you must realise
that we too have aflection and love to-
wards our mother-tongue. But, un-
fortunately, Hindi is not our mother-
tongue and we cannot follow that.

Just one hour back the Health
Minister wag answering a certain
question in Hindi. 1 was really
rdmiring that. He was making a jest

in Hindi. But, ynfortunately, I could
nci follow a single joke of his to-day.
I do not blame the translation. I
myself sometimes speak fast but the
speed at which he speaks nobody can
translate. 1 understand that he was
very humorous. Humour is good for
health and that too when it comes
from the Health Minister. We want
this humour also to come to us. So
I take this opportunity while felicitat-
ing you that you please see to it that
most of us on this side are given an
opportunity, not of time but I feel of
understanding and expressing our
views which can contribute to the
progress and welfare of the nation.
So, Sir, once again on behalf of my
party and Members I felicitate you.

At the gsame time I may spy, Sir,
that mapy of ug are quite yqung.
Unfartupately, 'ﬂ-‘ﬂm of us are
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advocates and we feel we are well
qualified also. So, our request to
you, Sir, ig that please give us correct
time and opportunity to express our
views.

Sir, 1 have read a great number of
your judgements. You have held that
high office with great dignity and also
laid down ‘your office in the correct
spirit. I congratulated you even at
tha' time. Before the Bar Association
of Madras High Court I spoke high
of you. BSir, men of integrity some
time lack courage. But I think at that
time you stood yp and had taken the
position with courage. 1 appreciate
the Prime Minister for having gelect-
ed you and it is a unanimous choice
of the whole House.

SHRI M., N. GOVINDAN NAIR
(Trivandrum): Sir, 1 congratulate
you on behalf of my party for your
unanimous election. You have been
a Member of this House for the last
few weeks and you were also in the
Rajya Sabha earlier. Therefore, you
are very well familiar with the way
in which those two Houses are func-
tioning. Whether we call it a Chair
of roseg or thorns probably it depends
on the mental attitude one takes.
Since you are a renowed Judge, we
expect from you a judicia]l treatment.
One thing about the judges is that
they should hear the arguments of
all sides and as long as that quality
is there in you we believe that we
will get ample opportunity to express
ourselves. And, Sir, when the House
gets so hot that no body will under-
stand what other people are saying
you will kindly intervene and see
that normalcy is restored. So. I am
quite sure that your experience as
judge for the last 20 years will stand
in good stead in functioning as
Speaker of the House. Your integrity
and ability is well-known throughout
the country.

May I also say a word about the
language difficulty. Of course, we
are enjoying the feats of most of our
friends from that side as most of
them get heated. At that time I quiet-
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ly enjoy their speeches, Translation.
arrangements require to be improved.

1 am quite sure that as far as you
are concerned, you may not have time
and other things. But we have-
absolutely no doubt that you will have
a judieial mind in your observations.
I congratulate you once again.

SHRI K. RAGHU RAMIAH
(Guntur): Sir, I am very grateful to-
you for having given me this oppor-
tunity of adding my awn rose to the
bouquet which has been given to you
by the Leader of the House and the
Leader of the Opposition. May I say,
as Mr Chavan has said that the Op-
position needs protection but if there
is one sectnr that needs protection
more than any, it is independent
Members. And We deserve it too
because we are not a party to any
pulls and pressures stated by the-
hon. Deputy Speaker., We will be
good members and well behav-
ed Sir, a reference has been
macz to your experience ag judge and
as a politician. May I say, having
had the privilege of knowing you per-
sonally over the years, that you have
also a third quality? It is said that a
Speaker does not require a rare qua-
litv, but he requires 3 common quality
in a rare measure, that is common
sense. And that you have in abun-
dance. I am sure that will stand you
in good stead in making your seat a
seal of dignity coupled with justice.

Now, everyone knows, at least those
who have studied the history of Spea-
kers in the world, that in American
system, the Speaker iz supposed to
have more power than prestige. In
the British system, the Speaker is
supposed to have more prestige than
power. I hope when your term ends
we would tell of you that you have
made the office of Speaker in this
country an office of powerful prestige.

Two more things I would like to
mention here. One ig that whetever
your personal views and predilictions
prior to the elevation to the Chair,
might have been {owards men and
matters, T am sure hereafter you
will render even justice to one and
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all. As one of the senior Members
of this House, I hope it may not be
impertinent of me if I quote a !eyv
wordg from lhe observations of Fresi-
dent, Patel on the office of Speaker.

He said.

“Anyone who aspires to fill this
great office with any hope of success
must lay aside all that is personal,
ail that is of party, all that savours
¢1 poiitical prediliction and learn
to subordinate everything to the
great interests of the House as a
whoie.
anyone to divert himself so com-
peletiy of the influence of his poli-
tical associations and the teachings
of a lifetime. He may have his
politica! opinions, he may retain
tnem; he may have his prejudices;
Lut in his general decisions and In
his treatment of individual Mem-
bers no trace of them should find

any place.”

1 am quite sure you will follow this.
In the erd, Sir, I may remind you, and
ycu might recollect that of what one
henble lady Member  sitting behind
me in this central row remarked once
“Mr. Speaker. Sir, ycu always look to
the right and left. Why don’t you
look straight? 1 hope you will kindly
remember this.

SHRI P. K. DEQ (Kalahandi): Mr.
Speaker, Sir, we all feel proud that
you have occupied the Chair of this
House with the unique distinction

" with a combination of vast experience
botk in the Legislature and in the
country’'s highest forum of justice. Sir,
you were a vietim of injustice while
in the Supreme Court, as a result of
an executive fiat. In the highest tra-
dition oi public life, you resigned and
exposed to the world to which way
our country bas been drifting and to
what limit nepotism can go.

It is a corollary to dictatorship. You
showed the beginning of the end.
Though we were in the Opposition at
. that time, we expressed our resent-
ment but our resentment was drown-
ed in the noise of the majority. The
electorate has fully vindicated your

1676 LS—71.
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, stand and has sent you here. We feel

proud that you are occupying this
august chair. You are now going to
regulate the proceednigs of this high-
est law making body in this country.
Its power and sovereignty as stated by
Mr. Chavan has been over emphasis-
ed by abrogating the supremacy of the
judiciary, barring any constitutional
amendmentg from judicial review and
slamming the door of the High Court
for redress for any other purpose
under article 226 of the Constitution.
As you know the legislature, judicia-
ry and the execufive are the three
main pillars on which the edifice of
democracy stands. If any pillar is
weakened the entire edifice will fall.
We independent members, however
insignificant we may be in number,
at times do contribute to the proceed-’
ings of the House and I reqguest that
yocu should give more time so that
we could have gur say. With these
wcerds, I join the sentiments and feli-
citations that have’ been offered to
you from all sides,

SHRI GEORGE MATHEW (Muvat-
tupuzha): On behalf of the Kerala
Congress Parliamentary group and
myself I congratulate you c¢n being
elected to this exalted office. You are
new to this office but you are well
known as an eminent and fair minded
judge. Your experience in the Supreme
Court as a judge will surly help you to
become a great Speaker. 1 think the
controversy over the role of the Su-
preme Court and Parliament as re-
pards their supremacy has somewhat
been settled by your election as
Speaker of this House,

You have fought for vour rights
at the Supreme Court and I am sure
you will understand when we the
small groups in Parliament fight for
our rights. Recognised state parties
like ours hardly get a chance to ex-
press our independent views, Though
we are small in number, I think we
have our importance when matters
of ogur State come up here. Please
be good enough to give us a patient
hearing especially when matters of
our State, Kerala, come up for dis-



195 Felicitations
[Safr GEORGE MATHEW]

cussion. I hope you will Yave a soft

corner for us, the small groups in
Parliament, i

_I have nothing much to add now.
Finally I want {0 extend to ycu on
behalf of my party and myself our

fullest cooperation and wish you all
success.

SHRI P. g. MAVALANKAR (Gan-
dhinagar): Mr. Speaker, Sir, I deem
it = great privilege to congratulate you
and feliciate you most respectfully
and warmly on your occupying the
honourable and historic Chair in this
House. Your unanimous choice today
reflects a mood of unity in the midst
of acute differences and I think it,
augurs well for this Houge in the
days, weeks and months ahead. The
fact that you have been elected Un-
animously and so warmly will also
help solve the problems that we may
encounter. It is alsp pleasant to see
how you were led from your seat—I
was glad, incidentally, that a little
before 12 O’ clock you left this row
ang? went further—by the hon. Lead-
er of the House, the Prime Minister
and the hon. Leader of the Opposi-
tion. It was very pleasant to see both
of them taking you to the Chair.
When you seemed hesitant to go and
when both the Prime Minister and
the Leader of the Opposition gently
and persuasively pushed you to the
Chair, I was reminded of the tradi-
tion in the British House of Commons
where thig institution had functioned
for centuries. The Speaker of the
House, although he wants to go
there, hesitates to go there because it
is a seat which requires so many
qualities and it has so many res-
ponsibilities to  discharge. It 1h
the highest office that we Mem-
bere of this House can afford to give
to any one of us. The fact that you
dre one of us makes us respect you
and Jove you and give you our loval-
ty and support. Many distinguished
predecessors of yours in this Chair
have added dignity and respect not
only to the Chair and to this House
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but, if I may say go, to parliamentary
democracy in this country.

All o{ them have been good Speak-
ers. Some of them have been out-
standing and a few have also been
world-famous. I am quite sure that
you will also add to that great lustre
which is there in the Chair. Your
experience as a former Judge should
of course, come as a great support.
But I am quite sure you know that it
is one thing to be a judge of the
Supreme Court but quite another to
be Speaker of this House. But with
your tact, ability, competence and
pariiamentary experience, I am sure
you will make a good Speaker.

ThW%squalities of impartiality end
fairplay, and particularly the quali-
tieg of tact, vision, consideration and
courtesy which T am sure you will
reflect in your sayings and doings in
this House will greatly assist the de-
liberations of this august and free
House of India’s democratic republic.
We all in this House and outside in
public life need the qualities of in-
dependence, integrity and impartiali-
ty. But if there is any one person
who needs it to the utmost extent,
it is perhaps your good self—the hon.
Speaker—because your office is pivo-
tal in parliamentary democracy. We
are happy that that pivotal and cru-
cial role ig going to be played by an
eminent jurist, a distinguished par-
liamentarian and above all a greatl
humanist and a gentleman.

With these words, I congratulate
you once again. I do not need tc
say that the independent voice and
free voice, wherever it comes from,
will never Le stified or suppressed
by the Speaker. With these words
I offer you my gincere congratulations

SHRI A. E. T. BARROW (Nominat
ed—Anglo-Indians): Sir, my speec]
will be brief but my happiness a
your election shall not be brief. Yo
stand upon the threshold of a nes
office, a mnew office to which yo
have been chosen unanimously by tt
members of this House because of ‘you
great wisdom, your integrity and yot
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serice of responsibility tp guide and
sustain the work of this House., My
prayer and plea to the members is
this: May we use the lamp of your
wisdom to light the path of qur deli-
berations!

SHRI TRIDIB THAUDHURI
(Berhampore). Sir, pn behalf of my
small group, I rise to congratulate
you and associate myself with the
sentimentg that have been expressed
here when you assume the august
office of Speaker. It is a good augury
that the office of the Presiding Officer
of this august House has come to be
selected or elected unanimously by
consensus and I think that points to a
good future. With these words, I
congratulate you once again.

SHRI CHITTA BASU (Barasat):
Sir, I rise to join the Leader of the
House, the Leader of the Oppesition
and other hon. member in conveying
my feelings of felicitation to you on
this great occasion of your assumption
of the office of Speakership of this
great House. You as Speaker occupy
a very important position in the
notional life of our country, which hag
choszen thig Parlilament to be one of
the principal instruments in bringing
about social change and economic free-
dom. Naturally, as Speaker, you also
occupy an important position in fram-
ing that policy which leads us to that
goal, You would also permit me to
mention at this stage that the last
Lok Sabha election and the Vidhan
Sabha elections which have been re-
cently held have brought out unmis-
takably a phenomenon, namely, that
there is plurality in our political life
of today. Plurality of the political
forces has become a reality in our
country, That phenomenon of plura-
lity is bound to be reflected in this
House, because we represent gne of
the gingle units gf the pharal identity.
Naturally, as a member of the For-
ward Bloc, a tiny group in this big
august House, T would expect that you
should also See that the plurality
which has been accepted by the cv?:l-
try shoulq also be respected in e
way under your guidance i this big
House.
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In conclusion, I once again extend
my felicitations to you as Speaker of
the House ang seek your guidance
and instruction, so that we can also
contribute our mite for the formula-
tion of this great country and de.
fending parliamentary democracy.

SHRI N. SREEKANTAN NAIR
{Quilon): Sir, as an independent
member, let me alsp raise my feeble
voice to felicitate you, I have been
a member of this House for 21 years
angd’ in spite of that, I cannot under-
stand anything spoken by the other
side. Perhaps it may be due to my
prejudice regarding the imposition of
Hindi on the south and on me. Any-
how, I cannot understand it. T re-
quest you to permit me to place be-
fore you that when questions of langu.
age came up, in the past, this House
used to a rush through and hustle the
opposition. As a matter of fact, I
myself had the sad experience of
breaking the doors of the Parliament
lobby because the parliamentary
practice of gpening the doors ang lett-
ing out ang letting in people for
every voting was not followed. They
wanted to rush through the whole
thing. But thanks; t¢ members on
both sides, g privilege motion against
me wag not taken up and I was not
punished, Put I hope under your
able guidance, this sensitive problem
will get sufficient attention from you,
sp ag not to compel people like me—
I am an old man now; younger people
have come in—to resort to such
things. I once again offer my con-
gratulations to you.

MR. SPEAKER: Some members of
the ruling party and some members
of the opposition parties have also
sent their names put I am told there
ig no convention to do it. I am sorry
1 will not be able to call upon them

to speak.

Hon. Members, I sincerely thank
you for pestowing your confidence in
me by unanimously electing me to
this high offiee. I am overwhelme
by the very kind words that have been
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spoken of me by the Leader of the
House, the Leader of the Opposition
and the leaders of various groups and
other hon, members. I shall endeav-
our to deserve them.

Form now onwards, I belong to Lhe
whole House and every gection of the
House has a claim op me. I request
your willing cooperation; understand-
ing, and if I may ask, even your in.
dulgence sometimes, but above gl
your firm support to preserve and
sustain the Chair’s authority, not pe-
cause it ig desirable but because it
represents your collective will. Today
you have constituled me as the
guardian of the rights of the House,
1 assure gne and all of you that I wiil
make no distinction between a mem-
ber ang a member, between.a party
and a party and between a region
and a region. I ghal] hold the balance
even. [ shall discharge my duties
without fear or favour, sffection or
ill-will. My past record as a Judge 1s
a guarantee for this assurance. )

This is the gccasion when I look to
the traditions of the House and beyond
it. We had eminent Speakers like
Shri Vithalbhai Patel, whose portrait
is here before ug to inspire us, We
had equally eminent Speakers like
Shri Mavalankar and not the least of
all, his successors including my jm-
mediate predecessor, Dr. Reddy. Let
ug al] march together from progress
to progress and let this Parliament be
a model for others. Let us try to
achieve the dream of the greatest man
of this century, Gandhiji. God help
us in this direction. The task you
have entrusted to me is full of diffi-
culties, It ijs a challenging one. I am
proug of the fact that you chose me
to meet this challenge. 1 am gure
with your cooperation, I will surmount
all" difficulties.

I am conscious of the fact that my
lack of proficiency of Hindj is a handi.
cap for the efficient discharge of my
duties. But T am determined to make
good that deficiency soon. 1 would
be needing your.goodwill and under-
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standing in  furtheing the common
endeavour and in maintaining a
climate of cordiality and mutual res-
ponsiveness in this House, ‘gp that our
proceedings may become g construc-
tive exercise in realising our substan-
tive goal of a damocratic people and
a better life for the common man.

The role of a Member of Parliament
during Question Hour is very jmport-
ant, It is an instrument to control
the working of the Government, We
have to enlarge the scope of that roie
and make it more effective. Hence,
1 propose to call 3 meeting of ihe
leaders of parties and groups at an
early date ty consider how we can
achieve that gbjective,

Our rules of procedure were fram-
ed 25 years back. The functions of
Parliament were also conceived at the
same time. The period is ga fairly
long period for a fast-moving ggciety.
All of ug desire to make Parliament
an effective instrument for achieving
the socip-economic revolution, a task
that brooks no delay, Therefore, it
may be necessary for us to consider
what changes we should make in our
rules of procedure and method of
functioning. This js g big task ang it
calls for co-operation of all the gec¢-
tions of the people.

May I, once again, express my grate-
ful thanks to al] of you for the great
honour you have done me by electing
me unanimously? I assure you of
my unfailing devotion and loyalty to
the service of this House? Jai Hind.

SHR]1 R. MOHANARANGAM
(Chengalapattu): Sir, on a point of
clarification. Though you, I would.
like to say a few words,

MR SPEAKER: I am sorry, this is
not ¢he gccasion for that. I will give
you another ocrasion.
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12.53 hrs.

BUSINESS ADVISORY COMMITTEE
- THIRD RErORT

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND LABOUR
{SHRI RAVINDRA VARMA): I beg
1o present the Third Report of the
Business Advisory Committee.

SHRI HAR] VISHNU KAMATH
{Hoshangabad): Sir, on a point of
clarification. Please refer to para-
graph 7 of the Report which has been
submitted to the House, It i3 a very
curioug anqd rather intriguing para. It
says:

“The Committee noted in this
connection the 14th Report of the
Committee on Private Members’
Bills ang Resolutions (Third Lok
Sabha) was adopted by the House
on 8th March 1963.”

—that is, fourteep years ago. But the
successor Committee. . . .

MR. SPEAKER: On what s he
speaking?

SHRI HAR] VISHNU KAMATH:
On the Report of the Committee on
Private Members’ Bill and Resolutions.

MR. SPEAKER: This j; the Report
of the Business Advisory Committee,

pu—

12.54 hrs

MOTION RE ANNUAL REPORT OF
UNIVERSITY GRANTS COMMIS-
SION FOR 1975-76—Contd.

MR. SPEAKER: We will now take
up further consideration of the Annual
Report of the University Grants Com-
mission . Shri Lakkappa will continue
his speech.

SHRI K. LAKKAPPA. -(Tumkur)
Mr, Speaker, Sir,.this is @ good op-
portunity for me fo congratulate you

VT el i e
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on your elevation as Speaker. It is a
matter for pride not only for Karna.
taka but for the entire country. I
wish you all success.

When I was speaking on this very
important subject, my hon. friend,
Shri Mavalankar, interjected me.

The other day I was referring to
the functioning of the Business Man-
agement Institute gt Bangalore, The
demand js fully justifieq that it ghould
come within the purview of the Uni-
versity Grants Commission as the
Education Ministry is spending crores
of rupees on this Institute, and there
is need to control the squandering of
money by this Institute. I have got
all the relevant record with me. I
hope this Ministry would exercise
diligence and prudence to probe into
this matter immediately.

There is gne Dirdctor, Mr. Ramas-
wamy, who is the head of this In-
stitute to which the Education Minis.
try provides Ris. 18 lakhs. The Karna-
taka Government has given them Rs.
30 jakhs as developmental grants
together with 100 acres of land free.
Ag this is taxpaver’s money, the
Director of the Institute cannot act
according to his whims and fancies,
by-passing the rules and regulations
of the Institute.

Corrupt practices are prevailing
there. More than Rs. 5 lakhs have
been squandereq out of the buiiding
fund by way of hiring of buildings
and showing patronage to a few peo-
ple. Irregular and illega; procedures

have been followed. Bangalore is a—

naturally air-conditioned city, but Rs.
3.35 lakhs have been spent there on
air-conditioing the residence and
office, and Rs. 2,771 have beer paid as
rent to a building without oceupying
it. Rs. 1.3 lakhs have been advanced to
the landlerd, and Rs. 8,000 has been
charged as brokerage; Rs. 232 lakhs
‘have been paid for a ‘temporary build-
ing and renteq premigzes; svhily the
actua] cost is only ote-third of‘_thi_s
N B

T T L
E Pl ¥ou
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Is there any piovision that has been
made by you for distribution of liquor?
Their liquor ang entertainment charg-
es come to Rs. 59,000, There are three
guest houses and a huge expenditure
is incurred on them. Opn the plea
that the doctor is not available, re-
imbursement is made merely on the
basiz of a certificate gigned by Mr.
Ra.naswamy. His gsteng spent Rs,
1900/~ on cigarettes. Mr, Morarji Desai
is very much opposed to smoking.
There is a tax on bidi, tokacco &nd
cigarettes. But tHis gentlemap is
freely indulging in these things. All
the money has been spent on liquor
and cigarettes. The Director's secre-
tariat consists of 12 people. Furnishing
his residence ie bed-spreads have
cost Rs. 4600/-. Items worth lakhs of
rupees have been purchased without
quotations. There ig a fleet of Ford
cars. Where is the pecessity for Ford
cars? There are jeeps, mini-buses, 2-
wheelers and auto-rickshaws and
what not.

MR. SPEAKER: Mr. Lakkappa, how

much more time are you likely to
take? '

‘SHR]I K. LAKKAPPA:
quested for half_an-hour,

I had re-

MR. SPEAKER: You will have 5
more minutes. The House now stands

adjourned for lunch, we will re-as-
semble at 2 o' clock,

13.02 hrs.

The Lok Sabha adjourned for’ lunch
till Fourteen of the Clock.

The Lok Sabha reassembled after
Lunch at Five Minutes past Fourteen
of the Clock.

[Samx Triore CHAUDHURI in the Chair].
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MOTION RE. REPORT OF UNIVER-
SITY GRANTS COMMISSION, 1975-
76-Contd.

SHRI K. LAKKAPPA (Tumkur):
Mr. Chairman, Sir, yesterday, I was
referring to the corruption prevailing
in the Indian Institute of Management,
Bangaloe. Of course, I was not cast-
ing any aspersion gn the Ppresent
Minister, But, I think, he has geen
the situation prevailing there and I
hope that he woulq take all possible
precautions and measures to remove
this corruption. Previously, he was
also doing something about jt. Aa
enquiry was ordered against the
Director of that Institute. ln orde: to
cover up that enquiry the person who
was holding that enquiry, his daughter
was offered a seat in the MBBS
course in the Institute. Therefore, the
enquiry was washeq away. So, such
things are prevailing in the education
institutions.

* In order to enable that Institute to
run smoothly, certain guidelines have
to be issued. Why can you not take

it gver under the UGC's control? Why
should there not be g separate body
for this because a lot of public monay
is being wasted? Usefu] suggestions
have been made in the Report of the
UGC, including that of bringing nor-
malcy and discipline in the institu-
tions. If at all anything that has peen
done by the previous Government is
that g certain amount of discipline
was brought in 1975-76. Certain radi-
cal reforms have been suggested.
These reforms ghoulg reflect the so-
cio-econgmic conditions prevailing in
this country.

This country sghould be able to
ju.stify the type of education that we
require. In this connection, I would
lise to invite your attention to the
universities which are in States, We
have to understand the purpose of our
education gnd then a comprehensive
programmme has to be drawn up
through universities, Nowedays, we
have been seeing that there ig no aim



205  Annual Report

and object for which they are com.
ing up and absolutely there is no
sanctity attached to them. There are
no norms, po guidelines have peen
proposed, The administration ig not
running properly. I quite appreciate
the eminent persong who head the
UGC.

My friend on the other side was
talking gbout the (ard-holder. I
strongly protest against this, That is
not the gpirit in which the Janata
Party is expected to talk. I think
even the Janata Party, those Wwho
supported the so-called tota] revolu-
tion, know how the students jin Bihar
are treated by the present Govern-
ment. It is very shocking. I have
received a copy of a letter written to
the Home Minister, Mr. Charan Singh,
about the conditions of the students in
Bihar. They have narrated their
story in this letter earnestly and
frankly. It is said in the Memoran-
dum:

“THE HUNDRED DARKEST
DAYS IN ANY REGIME SINCE
INDEPENDENCE,

“It is shocking and  surprising
that the Janata Party which cham-
pioned for freedom and which
claimeg that freedom is there for
people and in particulay youth
which gtood by you in bad days....
Please do not forget this you can
never suppress the student com-
munity in this country. In your
hundred days you have not protect-
ed the journalists and the Harijans,
labour has been shot dead for de-
manding their rights and now you
have arrested 800 doctors in Bihar.

This is in Bihar where Janata Party
is in power. My friend, Mr, Karpoori
Thakur is the Chief Minister there,
and under the very nose of Mr. Charan
Singh, these thingg are happening 800
doctors have been arrested in Bihar.
The memorandum further says:

“We demand withdrawa]l of all
the cases against doctors and Te-
Jease &rem jail within three days.”
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They have further said:

“In your manifesto you have pro-
mised ‘the vight to recall’. Please in-
troduce it immediately. Failing to
comply with this request, the Chatra
Sangharsh Sam:ti will give a call {o
the youth and students of this coun-
try to paralyse the functioning of
this Government....”

Not only this, they have demanded
President’s rule in Bihar. Thig is the
situation about the student community
800 doctors have been arrested and
detained without assigning any reason.

MR. CHAIRMAN: Please try to
conclude.

SHRI K. LAKKAPPA: Sir, 1 come
to the affiliated colleges. In my State
there are a number of such colleges,
engineering colleges and medical col.
legeg which are run by the private
people and which are affiliateg to the
University. Is there any check or
control over them, gver the malpr-
actices prevailing there? There is
the capitation fee. There is the stu-
dents’ unrest. Even in educational
institutions para-military organisations
are operating. Parochial, communal
and all sorts of chauvinistic tendenci-
es have been engineerg through these
institutiong which are controlled and
patronised by one community. That
is why I have brought a Bill for aboli-
tion of caste system in the country,
Bihar, Uttar Pradesh and evem my
State are among the caste.ridden
States. Under these circumstances,
how can you bring about the sd-called
tota] revolution which you are talk-
ing apout? It is very necessary that
the parochial atmosphere and the
tendencies which are regional in char-
acter ghould pe done away with. In
educational institutions, para-military
organisations should not be encourag-
ed. What happened in the Banaras
Hindu University? There was a stu-
dent unrest. This giving of political
patronages and comnifMercialisation of
universities should be stopped. The
University Grants Commission has
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made certain suggestions, On the
basis of those suggestions, I wani to
know, whether the present Govern-
ment is thinking of giving any guide-
lines about the quality of education,
about the standard of education,
about bringing discipline -among stu-
dents and about appointing good pro-
f:ssors and lecturers. In affiliated
colleges, lecturern; belonging to their
own community have been appointed.
You can make an inquiry into that.
All these thingg are there. There
kave been political appointments of
Vice-Chzncellors, Whether the pre-
vious Government did it o whether
you are doing it, it matters little. We
do not agree with thut sort of thing.
Freedom in the academic sphere is
very necessary; that free atmospnere
is very necessary.

The Kothari Commission’s report
has been by-passed. Nothing has
come out so far. Wil] the Minister
say something on that?

Another point ig about the weaker
sectiong of *his country. They are
having a dual standard in education,

The people belonging to the weaker
sections do not get justice. Only the
affluent class get admission in  the
universities. Universities should be
established in the rural areas. There
has been g mushroom growth of uni-
versities only in big cities. What will
happen if you start universities in
rural agreas? By starting universities
in rural areas, you can encourage the
Harijans, minorities and other people
belonging to the weaker gections. Can
you show me one university where a

. Harijan is the Vice-Chancellor?

I would therefore respectfully sub-
mit that the hon. Minister, who is a
new Minister, should not play a
‘Padmanabha’ role (that is, of help-
lessness) jn the Ministry but ghould
take a dynamic attitude and make a

- dynamic approach and see that the
-guidelines which are there are mer-
cilessly implemented. At the same
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time, if you want to give other gui-
delineg for revamping and restructur-
ing the whole atmosphere of the Uni-
versity, it can be done: it is very
necessary that new dynamic guide-
lines shoulq be jssued by the Janata
Government

I hope the Minister will do all trat
this necessary. With these words, 1
conclude.

PROF. DILIP (CHAKRAVARTY
(Calcutta South): I consider that, in
laying the Annual Report of the U.G.C,
and making any submission oa the Uni-
versity Grants Commission as a very
useful body, mention must be made of
the services rendered by Shri C. D.
Deshmukh and Prof D. S. Kothari.

1 have to draw the attention of the
House to our previous performance. It
seems to me, as a teacher. that educa-
tion, teachers and students often seem
to be a forgotten factor—and this can
be applied to the previous House
which did not discuss the Annual Re-
port of the UGC for the years 1973-74
and 1974-75 and did not discuss the
University  Grantg Commission’s
affairs at all for the whole year of
1976. Of course, this is what can be
expected of the Indira Government:
Possibly they were too busy propagat-
ing to the world outside that Loka-
manya Jayaprakash Narain and others
who were put behind bars were trai-
tors and they had therefore no time
to apply their mind to the problems
of teachers, the Universities and the
students.

Section 12 of the University Grants
Commission Act guggested, amongst
the functions of the Commission (in
fact, these are the major functions)
the promotien and coordination of
University Education and determina-
tion and maintenance of standards of
teaching, examination and research in
the Universities. If one looks at the
functioning of the Universities in this
country, there are two types of univer-
sities in our midst. -A large number
of them happen to be State Universi-
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ties and the otherg are Central Uni-
versities, If one goes deep into the
problem and considers the per capita
expenditure on studentg in the State
and the Central Universities, one
would find an appalling discrimina-
tion going on in educational matters in
this country for the last 30 years. Nc¢
steps have ever been taken nor, I be-
lieve, ever been suggested by the for-
mer government to remove the dis-
parities between the State and Central
Universities. I consider that the UGC
and also the Government of India, in
the Ministry of Education, should ap-
ply their mingd to this situation, The
University Grants Commission’s latest
pay-scales are supposed to be in ope-
ration in this country since January 1,
1973—of course it wag delayed by the
Union Ministry of Education and they
could announce it only tweo vears after
the recommendations were submitted
to the Government of India—but even
today many Stateg are yet to accept
these new pay-scales. Some States
have already accepted them but only
in principle and just a few of the
States in India have started imple-
menting the same.

You will be surprised to hear that
the teachers of Assam were sent to
jail for demanding the implementation
of the UGC pay-scales as accepted by
the Government of India. Some of
them had to spend more than two
years in jail. Prof. Ajit Sharma, who
was my co-worker. while laying the
foundation of the Assam College Tea-
chers Association, was in jail long be-
fore the emergency and he could come
out only in February, 1977. What was
his crime? He had demanded the
implementation of the University
Grants Commission scales as recom-
mended by the Government of India
for the teacherg of Assam., The situa-
tion wag allowed to deteriorate. This
"“wag the position in many States, not
only in Assam,

As regards the recommendations
themselves, while making these récom-

- mendations for the new scales, they
*" made certain innovations. ‘While ‘giv-
" ing some financial benefits, they took
away the right of the teachers, even
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the competent ones among them, to
serve upto the age of 65 years. No
amount of persuasion could work
with either the University Grants
Commission or the Union Ministry of
Education ineluding the then Minister
of Education, Shri Prof. Nurul Hasan
—1 will come to him later—who was
always talking of maintaining stand-
ards. They could never listen to the
logic of the situation, Even in the
case of teachers whop were recognised
as good teachers and who had proved
beneficial to the students, the tenure
of their services was cut to the tune
of five years.

I would algg like to point out the
plight of the teachers amidst us who
were political sufferers and freedom
fighters. In many of the Government
departments as also Public Undertak-
ings, persons who were political suffer-
ers are given an extra benefit of time
in their respective jobs upto a maxi-
mum period of five years. This has,
however, not been done in the case of
teachers all over India in spite of our
repeated reminders both to the Uni-
versity Grants Commission ag well as
to the Union Ministry of Education. I
would request the hon, Minister for
Education to consider this aspect of
the problem also.

I would now like to touch on the
point of security of service of teachers
and non-teaching staff. It is only in
three States in India where the State
Governments have enacted legislation
concerning security of service. Though
these are defective legislations, yet
there are legislations in three States
including West Bengal. I would sug-
gest that similar legislations should
come into being in all the States of
India, if we really mean business, if
we really desire that the teachers
should give of their best to the young-

- men under their care.

“While considering or recommend-
ing the pay-scales for teachers, the

" University Grants Commission along

with the pnlon Mmzstry for Educa-

_ tion were required to consider the pay-

“scales for Librariang and Physical In-
structors, but our appeals to them in
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the past have failed to elicit a clear-
cut positive recommendation uptil now
of new pay-scales concerning the Lib-
rariang and Physical Instructors.

Further, Sir, it is appalling to note
that there are States, where the Uni-
versity Grants Commission pay-scales
which were announced as early as
1957 have yet to be implemented and
the teachers are always in arrears in
getting their dues. There are teachers,_
who do not receive their salaries re-
gularly. I believe the teachers are
the only lot in gur midst -who go with-
out receiving their monthly pay pack-
ets regularly. It is no good to suggest
that people are not aware of these
problems, but as we think of the sol-
diers only in time of war we think of
the teachers only at the time of con-
vocations. Now, one more day has
been added, that is, the 5th September,
the birthday of our ex-President, Shri
Radhakrishan. On that day we invite
to distressed teachers, demonstrate
them from the dais and offer them
some pittance of Rs. 500 or Rs. 1000.
1 would submit to the House
—create a situation go that not a single
teacher is called upon to come for
this type of begging. 1 remember a
tussle with one of the former Educa-
tion Ministers of India. I had come
with 10,000 teachers on the streets of
Delhi demonstrating and demanding
new pay-scales in the year 1966, I
wag told that teachers should not give
expression of their protests through
demonstration asg thig might lead to
indiscipline. I reminded the then
Union Education Minister that a tea-
cher who fails to protest against
wrongs done is a teacher who ig not
fit to educate our young hopefuls, is
not fit to instil character in them. We
are not supposed merely to teach on
the basis of the syllabii proposed but
alsq to teach something else and that
this protest demonstration was in the
context of a firm written commitment
by the then Government of India that
the pay-scales of teachers would be re-
vised. It was not done on the plea of
insufficiency of funds. At the s
time the pay-scales of Clasg I adminis-
trative service-holders in the gowern-

JULY 21, 1977

of U.G.C, 212

ment Were revised. That is an old
story. 1 need not repeat and waste
my time and the time of the House.

Now, regarding the management of
private colleges, these colleges are
there all over the country. There is
one college at least the guthorities of
which spoilt more than a crore of
rupees. There are colleges like that
spread all over the country. Inquiries
in depth must be undertaken so that
we can know and really change the
situation. While the teachers, and
educational workers and the non-tea-
ching staff are allowed to starve, there
are persons who, by taking advantage
of the great traditions of some of our
institutions, have become academic
traders. They are neither educa-
tionists nor academicians. They deal
with academic trading. This should
be given a go-by as the teachers can-
not live merely on a diet of promises.

There is a lot of corruption and
wastage in the field of education, not
emanating from the teachers nor from
the students but from a class of peo-
ple, specially interested in exploiting
education, without doing anything for
education.

Now, I would point out to the con-
djtions of one of our oldest universi-
ties in India. That js the Calcutta
University. You are aware that the
Calcutta University caters to one-tenth
of our student population in the coun-
try. The total student population at
the moment will be around 24 lakhs or
a little more than that. The student
population for which the University of
Calcutta caters is more than 2,30,000.
A few years ago, on behalf of the
University of Calcutta, we came in
a deputation to the University Grants
Commission and also the then gov-
ernment. A committee was formed
with the concurrence of the Govern-
ment of India, Ghani Committee
which went into the problems of the
University of Calcutta. Now, some-
thing remains to be done both from
ihe gige of the University Grants Com-
mission as also from the side of the
Unioyp Ministry of Education. Other-
wise, we cannot stop this morass
which is now enveloping the Univer-
sity of Calcutty, one of qur premier
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universities, and .implement the recom-
mendations of the Ghani Committee.

About the Jawaharlal Nehru Uni-
versity, it is a Central University.
Yesterday figures were mentioned and
it was quoted from this book. 1 also
can gquote them but not tg waste the
time of the House, I am not quoting
them but I should like to mention that
the per capita expenditure of a stu-
dent in the Jawaharlal Nehru Univer-
sity is the highest in India. Figures
were quoted yesterday. I am not
quoting them again but all of us know
how this Universily, the fzvourite
child of the former government of
India is functioning. Before going
into the details, I would refer to clause
28 of the second schedule of the Jawa-
harlal Nehru University Act.

Clause 28 reads—

“Notwithstanding anything con-
tained in statute 27, the Executive
Council may invite a person of high
academic distinction anq profes-
sional attainment to accept a post of
Professor or Reader in the Univer-
sity as the case may be on such
terms and conditiong as it deemsg fit
and on person agreeing to do so,
appoint him to the post.”

It is something like our former Edu-
cation Minister Prof. Nuru]l Hasan
chosen as a Professor of Delhi on a
salary of Rs. 3,000, in a. supernume-
rary post without passing through any
selection committee and this gentle-
man wag presiding over the destinies
of education of India for quite a num-
ber of years. It was through this
Clause 28, nearly 200 appointments
had been given to the Jawaharlal
Nehru University.

My {friend, Shri Mishra, from our
side yesterday pointed out certain
things. He referred about the politi-
cal affiliations of certain persons. I
am not interested in mentioning the
political affiliations of any person.
But I am interested in the capacity of
a person who can deliver lectures
from which the students can benefit.
There should be no other considera-
tion then this.

Jawaharlal Nehru Unjversity, tak- .

ing adviintage of this clause, giving a
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go-by to Clause 27, have appointed
nearly 200 teachers, professors, Rea-
ders, etc. And obviously people with
poorer qualifications have been ap-
pointed. My hon, frienq Shri Mishra
is right. They took into consideration
political affiliations and all that. Shri
Sathe is not here. I brought for him
many more documents. I wish he
should have been here. These things
have to be looked into.

I have great respect for the Univer-
s.ty Grants Commission, but the Uni-
versity Grants Commission also failed
to point this out. They were approv-
ing partners,

There is great corruption in the
Jawaharlal Nehru University. Gov-
ernment of India allotted nearly Rs. 4
crores for construction of buildings,
etc. How have these constructions
taken place? Most of the money has
already been spent. The Xaveri
Hostel, for example, and the Dinning
Hall for the students of the Jawahar-
la] Nebru University collapsed within
one year after its construction was
complete,

A protesting voice also came from
my friend Shri Lakkappa. He is also
abszat. Here is a genuine prievance
of the students. They gave represen-
tation and memorandum to the Gov-
ernment, to the U.G.C. demanding an
enquiry. This is a fit case to institute
an enguiry and the Chief Engineer,
who was incharge of all these con-
structions has built up a big house in
West Patel Nagar. Let the veracity
of thig statement be verified by
making a sifting enguiry. The Chief
Planner of all this ig a notable person:
He is demanded to visif abroad—
foreign countries twice or thrice a
year. Everybody js acquainted with
him—Shri Munish Raja.

I started by saying that I have great
respect for the performance of the:
University Grants Commission. But I
would like to state one particular ex-
perience and then I shall resume my-
seat, '

There is a good scheme of the Uni-
versity Grantg Commission known as
C.OS1P. (College Science Improve-
ment Programmé}. There was a sub-
committee attached to the UG.C-
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known ag College Committee. I was
made a Member of the College Com-
mittee and I had the honour to attend
only one meeting—the first meeting
of the College Committee. Myself
along with some others raised the
question of extending the benefits of
C.0SI1P to Humanities algg in colle-
ges all over the country. And that
wag one of the recommendations but
the College Committee never met for
the second time. This is wastage of
public money. There were many
more recommendations which, I be-
lieve, were never considered. I wish
to draw the attention of the hon.
Minister and, through him, to the
U.G.C. Where there are many cxceilent
officers who have had many problems

and, possibly they would like-to do

many things if they were permitted
to do them. That is how things move.
At least there arp certain aspects of
the problem under their charge.

I started by saying that the students
along with their teachers seemed to be
forgotten factor: the U.G.C. tried to
do something to help our students in-
cluding the weaker sections amongst
them. I know it. But, the same
should be strengthened. =~ Otherwise
no real benefit can acerue to the stu-
dents.

Sir, it is.interesting to note that my
friends from the opposite side were
angry. On the last occasion, when our
Finance Minister stated that the State
Governments squandered away Rs. 400
crores all over the country. And they
became angry when my friend Dr.
‘Subramaniam Swamy pointed out to
them that during the ‘emergency or
during the Indira regime, it had made
little economic progress. Prof Hasan
spoke on the U.G.C. last time as Edu-
cation Minister on 6th August 1975. He
said that he supported the report of
the U.G.C. and informed that the rate
.of admission of students has outstrip-
ped the rate of economic growth
which was very &slow. When Mr.
Sathe from that side Yesterday tried
to make out his case there was gbjec-
tion to the introduction of the new

" mpattern- of education (104-2+3) and
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he was lamenting and asked: where-
from the finance would flow?

It was not this Government which
introduced this scheme; it was not this
Government which promised large
financial allocations to the States.
Many times ¢he former Depuly Minis-
ter, Shri Arvind Netam both inside the
House as well as outside promised
large allocations from time to time
and promised that large funds would
be available to the States if they only
agreed to the introduction of the new
pattern. But, now, we are already in
the midst of it. The hon. Minister of
Education can suggest how tg get out
of this.

MR. CHAIRMAN: I want to tell
you one thing. Here I have many
names with me. But, I am placed
with a difficulty. The Business Advi-
sory Committee recommended the
time for four hours for the discussion
of this Report of the 1J.G.C. We have
now nearly exhausted the balance cf
time. . Also the Minister has to reply.
He has indicated that he will require
about 45 minutes.

SHRI VAYALAR RAVI: (Chirayin-
kil): You can extend the time.

PROF. P. G. MAVALANKAR
(Gandhinagar): May I make a small
submission to the House? When the
discussion on the report of the U.G.C.
was going on, ynfortunately it was in-
terrupted by a number of other things
and so, we could not have a sustained,
good and continuous debate. This is
an important debate. Ang if, the
whole House agrees we may extend it
upto 5 O'Clock. 1 hope the Govern-
ment will be agreeable, this being an
important subject.

SHRI K. S, CHAVDA (Patan): Sir,
the House Committee has already fixed
four hours for discussion of this re-
port of the U.G.C. If he wishes of
the House are to extend this by half-
an-hour. that can be done,

PROF. P. G. MAVALANKAR: No,
No. We want more time for this,

SHRI K. S. CHAVDA: Or else,

fortyfive minutes can be given.
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THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): I will take half an hour and let
them get 15 minutes from my time.

SHRI K. S. CHAVDA: If you ex-
tend this by one hour, the other busi-
ness can be taken up.

SHRI VAYALAR RAVI: Sir, we
may go upto 5.30 P.M.

MR. CHAIRMAN-: Is it the pleasure
of the House that the debate on UGC
report may continue upto 5.30 P.M.?

SOME HON. MEMBERS: Yes,

MR. CHAIRMAN: So, it is agreed
that the debate on UGC report will
continue upto 5.30 P.M. The Minister
wil] reply to the debate at 445 PM.

SHRI C. K. CHANDRAPFAN (Can-
nanore): Sir, the discussion on the
UGC report given an opportunity to
this House to discuss the problems of
higher education. Within the limited
time at my disposal, I would like to
bring some of the important problems,
which I think the higher education in
our country is facing today. If you
talk in absolute terms, namely, in
terms of admission of students in the
universities and the great number of
universities and colleges, I must say,
the performance was good.

One of the very important problem
to which I would like tg draw the
attention of the Minister is that we
have a lopsided approach ip deciding
the priorities in our education. It is
not only in the matter of higher edu-
cation but, I think, the Minister wiil
also agree that after Independence the
country failed to provide any oppor-
tunity of education to large sections
of people who are still ijlliterate.

Then there is the problem of drop-
outs. When you come from the
Higher Secondary stage to University
Stage, you find that a very few
fortunate elites in the society get an
opportunity to have university educa-
tion. This is the reality in our
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country today. I know that some
have-nots get a chance for school
education but if you take the figure o!
such students in the university thewr
number ig very very low. It is in
this background that I want to say
that the Central universities are
squandering public money.

Since there is lack of time I am not
going into the details. I find that on
a student of the Jawahar Lal Nehru
university, the country spends nearly
Rs. 10,000 per student, whereas a
student in Ranchi University i Bihar
gets Rs. 145 only. I do not think this
is a very good distribution of public
money for education and the Minisler
might explain it like this that for the
Central University, the whole ex-
penditure will have to be borne by
the Union Government. That is an
argument he may put forward. But
my point is not against the Centra:
University. These Central Univer-
sities if they become £eats of learning,
centres of academic excellence. th=n
there is a point ip spending money.
But I think, ag it is today, the Central
Universities cannot claim that credit,
So, 1 think a second look is necessary
in regard to the functioning of the
Central Universities. I do not say:
serap them altogether. But make them
centres of academic excellence by im-
proving their standards, ete.

Now one thing which i worrying
me and I am sure the country also, is
the comme:rcialization in the field of
education. I find certain valucs get
distorted. @ For example, a studcnt
who wants to get an admission in the
Engineering College or in the Medical
College learns first to give bribe to
the management and you cannot ex-
pect him to be gentleman after coming
out with a Degree Certificate. He will
try to earn that money—as capitation
fee—by any means. I am not sug-
gesting any drastic step that you
should immediately nationalise all
these institutions, But this commer-
cialisation business in the educational
field should be stopped. Then the role
of the private management should be
gone into in all the seriousness it
deserves.
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[Shri C. K. Chandrappan]

Another problem is that a wide gap
is developing between the education
in the rural areas and in the urban
sector. Perhaps, the example which I
have cited—the expenditure of a stu-
-dent in JNU and that of a student in
the North Bihar TUniversity—indi-
cates that this gap should be bridged.
‘There is another very important
question, that is, educated unemploy-
ed. It shows the purposelessness in
the attitude of the students which
may result in frustration and ulti-
mately it may lead to a lot of proh-
lems in the country. Then, there is
no use of accusing that the students
are indisciplined ang they are irres-
ponsible to the country. So, for the

problem of educated unemployed, a
solution should be found and the
priority in the Government's plan
should be given to this and the Min-
istry should come forward sp that
‘there shoulg be proper manpower
planning and that manpower planning
in relation to the overall planning in
the country.

The other problem is about the

language—the medium of instraction.
It is unfortunate even today in the
higher seats of learning, our mother-
tongue is not getting its proper place.
I am not a fanatic to say tha- stu-
dents should learn only in their
mother-tongue and no other foreign
language or the national language
should be learnt. That is not myv
peint. My point is that if you want
to impart knowledge to a student,
then the best way would be to impart
him that knowledge through his own
language, the language which has the
smell of the earth, where he has been
born—will make him understand the
subject that he wants to learn. But
at the same time we must give proper
place to a foreign language as a
library language and thep the national
language, surelv Hindi, wil] have its
-own place. But the three-language
formula should be implemented with
al] earnestness so that not only it will
improve the quality of education but
it will contribute to the strengthenmg
«of nationa] integration,
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I think university edueation can

play an important role in this
Another thing I shoulg like to
say is about students and their

democratic rights, After the Janata
government came to power ang after
the emergency had beep withdrawn,
there was a fair chance that the
students should be given full demo-
cratic rights in the educational insti-
tutions. I am sorry that it is not yet
being done. So, the students’ union
should be allowed to function pro-
perly. India is one of the countries in
the world having no nationa] wunion
of students. In almost all the coun-
tries there is a sort of a national
union at students. It is pot a union
sponsored by any political party:
unions come together and form a
federation of unions which will repre-
sent the whole =tuden? coramunity and
their interests. I think the govern-
ment will take some steps in that
direction and set up a national union
of students, in our country,

Coming to the last point, 1 know
there is dearth of lands, I necd not

go into figures. What was allotted by
the Planning Commission was much
less than what was needed t meet
the requirements of education. There
should be more funds. There is no
use asking me: where is the fund? It
is the responsibility of the govern-
ment to find funds and we in Parlia-
ment will extend you full support in
yvour fight for more funds for educa-
tion. You should also take into con-

sideraticn the problemg in a place
like Delhi. In the capital itself
students who get themselves pro-

moted from the secondary a schools
find nowhere tg go. There is no place.
This perhaps shows the inadequacy of
the funds for providing more colleges
for the students and so this matter
should receive the hon. Minister’s
attention.

DR. SUBRAMANIAM SWAMY
(Bombay North-East): The country
and the university campuses are in
somewhat greater peace, now that
we have a distinguished and able
Education minister. I am not one of
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those who are easily satisfied but I
must say that the fpnctioning of the
Minister of Education ig cause for
great satisfaction of all of us.

The points I am making today are
to suggest areas where action is need-
ed and I shall not repeat the points
made so far. It is clear that the UGC
caters only for higher education as
most speakers have saig but its pat-
tern of operation has been consistent
with the congress party policy of per-
petuation of privileges, ignorance, ex-
ploitation and tyranny. The UGC has
been part and parcel of this perpetua-
tion and has functioned as its
instrument and that has led to the
situation where a major crisis isloom-
ing in the horizon and the coming
academic geasop is going to be a tur-
bulent one. Facts and figures are
being given sectionally. I should like
to place before you some overall facts
which will bring this ont clearly and
this is highlighted by the allocation of
funds by the UGC for perpetuation of
privileges. There are five central
ovniversities and they serve 1.7 per
cent of the students but they Zet 20
per cent of the amount. Siaie uni-
versitie® serve nearlv 12.4 per cent
of the students and thev get 44.1 per
cent of the grants. And the remain-
ing 48 which account for 86 per cent
of the student population. got only
36 per cent of the total grant. It is
a clear case of a lop-sided distribu-
tion of funds, and it wil] obvicusly
go not only to perpetuate the incqua-
lities that are there in our society.
but alse actuallv to aggravate ihem.
Along with this, instead of higher
education reaching wider sections and
deeper into the rura] areas, we find
the narrowing of this going on. For
examp'e, in the 60’g the rate of grcwth
of enrolment in higher education was
145 per cent per year. During the
Emergency, this growth rate dropped
to 2.5 per cent. Why was there such
a sharp and steep fall in the rate of
enrolment? It may be because
Mr. Sanjay Gandhi never had higher
educaticn. This may have been part
of the 20-point programme. and a
part of a plap to bring the entire
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population to that level. I do not
know, But this ig a serious issue.
(Interruptions) Why this is important
is this: the amount of money spent
for educating one person for a
Master’s degree is equa] to the amount
spent to educate 21 persons through
the primary school. Clearly this
means that higher education is a very
expensive process. Therefore, the
equal allocation between all the sec-
tiong of the population would have
been very important: but yet we find
that the Minister himself has sold in
a number of places that the number
of illiterates has actually gone up,
and has increased to 23 crores. I
know that during the Emergency we
saw a large number of illite~ates
becoming decision-makers; but, un-
fortunately, I never thought that the
rate of growth of illiteracy would be
so high. This lop-sided financial
priority should have meant that the
UGC should have functioned with a
great deal of circumspection. But on
the contrary, on an examinataion of
the UGC, we find that indeed not only
did the UGC not function with cir-
cumspection. but it functioned in a
manner in order to prefer its fa-
vourites ang in a pre-determined
manner. We have already discussed
how supernumerary posts were creat-
ed, ang how UGC’s chairman was
first promoted by the Education
Minister, and then in turn, the UGC
created the post for the Education
Minister to take. This was a glaring
example.

15.00 hrs.

PROF. DILIP CHAKRAVARTY: The
thesis of Mr. Nurul Hasan was on the
courtiers in Moghal courts. He knew
the art of being a courtier in Indira’s
court. He got the prize.

DR. SUBRAMANIAM SWAMY:
This kind of partial functioning was
high-lighteq by the case of J.N.U. My
friend here, Prof. Chakravarty is a
very distinguished professor. He has
brought to light many facts about the
JNU. The question is: what was
JNU conceived for? For education?
Obviously not, because the qualifica-
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[Dr. Subramaniam Swamy]
tions of the professors he mentioned
clearly show that education was not
the primary objective. Obviously, it
was a sanctuary for all discredited
persong with a particular political line
of thinking, those who take their cues
from the holy city of Moscow; and
they were given preference in this
university. Academic integrity and
qualifications never were the factors.

Prof. Chakravarty quoted the
statutes which allowed them to make
appointmentg as professors and
Readers without referrng to or con-
sultation with a selection committee.
44 such professors posts were made—
and about the total number, he him-
self referred to 200 such appoint-
ments. There are other bounties. I
do not know whether the question of
merit wag ever considered; it is .for
the Minister to tell me. The TUGC
chairman’s wife also got appointed in
the process, in the university. It was
a very convenient tool for distribu-
tion of patronage. Of course, we also
know that Maneka Gandhi is a stu-
dent or may be she is a professor; she
is quite qualified to be a profes:ior of
JNU. She is now in the German Ccntre
Dubious characters were assigned Rs.
3.0 lakhs to write the history of
Communist Party of India. This was
done at the suggestion of two people.
Mr. p. N. Haksar and Dr. S. Gopal.
both of whom were appointed in a
special Committee by the UGC. We
know the academic qualificaticns of
Mr. Haksar. We know that Dr. Gopal
is the famous: time-capsule Gopal.
whose time-capsule is giving a lot of
indigestion to the whole nation.

How can you have Rs. 3.5 lakhs to
write a history of the Communist
Party of India? How ecan you spend
50 much amount to write the history
of discredited party which is growing
smaller, smaller and smaller and
which is burning with jealousy at the
growth of the other Communist party,
the CPM? (Interruptions) The voice
of Moscow is always sweet to hear.

SHRI C. K. CHANDRAPPAN: Ig it

-wrong to have a history of the Com-
.munist Party of India written?
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DR. SUBRAMANIAM SWAMY:
This is not a factual point. It is a
question. (Interruptions I do not
want to spend Rs. 3.5 lakhs on the
history of the Jana Sangh at all. The
kind of education given in the JNU
is this; the only book-stall in the
campus of JNU is a book-stall run by
the People’s Publishing House. It
happens to publish only books of inter-
est to people, viz. books on Lenin,
Stalin etc.—I do not know whether
you now publish books on Stalin—and
books on Brezhnev ang Brezhnev's
fiery speeches on Asian Collective
Security. I have myself been io the
book-stall and found not a single
book on Mahatma Gandhi or Jaya-
prakash Narain but oniy books pub-
lished during Emergency on Emer-
gency. (Interruptions) Mahatma
Gandhi was called a traiter by you
in 1942. (Interruptions).

SHRI C. K. CHANDRAPPAN: Your
hands are stained with his blood. You
are glorifying him now.

DR. SUBRAMANIAM SWAMY: The
People’s Publishing House being the
only book-stall is a commentary on the
state of affairs in JNU.

I want to know from the Education
Minister why such discredited peopie
like Dr. Nag Chaudhri should be
allowed as vice-chancellor, The lJess
said about him the better. He is a
man who, on March 12 with other so-
called intellectuals got a petition sign-
ed laying that academicians and intel-
lectuals should vote for Mrs. Iidira
Gandhi, who supporteq the 42nd
Amendment and who is known to
have a reputation for being a man
with an unacademic persuasion such
as being frequently drunk in Embassy
parties. A man like him, of
Paunar variety, such .. person should
n«t be allowed to continue as a vice-
chancellor even for one day. I know
that the present Education Minister is
a person who is very keen to main-
tain proper processes of law; but 3 or
4 months have elapsed; and il Dr.
Nag Chaudhri doeg not have any
shame and does not resign of his own

accord after the public had rejected—
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and the intellectuals by and large had
rejected—his advice to vote for Mrs.
Gandhi and the 42nd Amendment, he
should be told very gently—if not
more harshly; I am sure a person with
a lega) skill, like our Minister would
be able to find a way. The Chancellor
of this university happens to be a
very educated person, viz. Mrs, Indira
Gandhi. She is the chancellor, but by
what right? What gives her the right
of being the chancellor of this univer-
sity in Delhi? It is a Central univer-
sity, totally financed by it. In no
other place in any other part of the
country, with this kind of Central
assistance, does a person like her oc-
cupy the position of Chancellor. I
think that if she does not resign of
ber own accord, the statute should be
changed. She was appointed under a
statute. The statute can be changed
by a law in Parliament; and I think
it ig high time that we got rid of Mrs.
Gandhi, because the students want it;
the teachers who are genuine teachers
there, they want it. The employees,
the non-academic staff, they too want
this. ... (Interruptions).

I would like, in conclusion, to bring
One more thing to the notice of the
Education Minister. Not , only
Jawaharla] Nehru University, but
there are other educational institutions
which are functioning like concentra-
tion camps. Take, for instance, an
institution like the Indian Council of
Social and Scientific Research. Have
a look at the amount of money that is
being distributed by the Indian Coun-
ci] of Social and Scientific Research. I
think this institution needs a thorough
check up. It has allotted g vast sum
of money to a Congress-sponsored
intellectual, and fellow with preten-
tions to learning, namely, a man cal-
led Shri V. P. Dutt, who has been
nominated by the President as a Mem-
ber of the Rajya Sabha, who formed
the Nationa] Forum for Teachers,
which functioned as police infor-

SHRI K. P. UNNIKRISHNAN (Bad-
agara): Sir, he is referring to a mem-
ber of the other House.

1676 LS—8.
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DR. SUBRAMANIAM SWAMY: I
am referring to him as a teacher and
not a8 a Member.

SHRI K. P. UNNIKRISHNAN: Mr.
Chairman, on a point of order. The
hon, Member has beep referring to a
number of people who are pot mem-
bers. Well, if it was relevant and par-
mitted by the Chair, he can. But now
he is referring to a member of an-
other House. I would strongly urge
you to rule whether it is right to dis-
cuss here the memberg of the other
House.

MR. CHAIRMAN: He is not refer-
ring to Dr. V. P, Dutt in his capacitly
as a member of the other House, He
1s referring to him in his capacity as
an academician. So, he can do that.

DR. SUBRAMANIAPJ SWAMY: 1
think he has to ue educated on parli-
mentary rules. . (Interruptions).

MR. CHAIRMAN: Since there is
absolute paucity of time, I would re-
quest hon. Member to cut down his
observations as much as possible and
other hon. Members to cut down their
interruptions.

DR. SUBRAMANIAM SWAMY: I
want to bring to the attention of the
Education Minister the role of the so-
called academician, who formed the
Nationa] Forum of Teacherg during
the emergency which, according to us,
functioned as ap agency of police
informers in the campus as to who is
to be arrested or not to be arrested.
This agency, this person, has been
given a huge grant by the Indian
Council of Socia] and Scientific Re-
search to call an international confer-
ence on China gome time in January
1978. This is not going to be a con-
ference on China. Going by the
names of people invited, it is quite
clear it is going to function as a lobby
for the Soviet Uniop in this country
to create a climate against China, to
create hatred against China in this
country. So, I would like the Minis-
ter to have a thorough probe into this
question of the allocation of Govern-
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ment money for the purpose of con-
vening such a hack conference under
the aegis of a person who was tho-
roughly discredited and who was
thoroughly associated with all the
excesses under the emergency.

We have talked so much of physical
torture and physical excesses during
the emergency, But in the University
there was mental torture and mental
excesses, and this is a much more
difficult area which needs a great deal
of attention. I am quite sure, with
the present Minister, we are going to
get a good deal of justice in the mat-
ter. I have brought these few facts
to his attention so that he can take
action in these matters,

SHRI JYOTIRMOY BOSU _ (Dia-
mond Harbour): 1 would like to draw
the attention of the hon. Minister to
a community whose educational prob-
lems have not been adequately taken
care of during the last 30 years. I am
talking about the minority communi-
ties, especially Muslims. I have been
dealing with this subject recently, and
I find Jthat the cases of Muktabs,
Madrasas and Islamic cultural centres
fhave beem totally: neglected - during
the last 30 years. Whatever they had
till 1947 have been decaying very fast,
and in many States they have come to
the end of the road. Teaching of
Arabic and Persian is today very vital
for the country because we have got
very affluent oil-producing countries
where Arabic and Persian will take
us along way: I know that they
want to reéruit from this country peo-
ple who know Arabic and Persian,
but they are pot getting enough peo-
ple. What sort of educational system
do we have? The thing that was so
prevalent here in this country has
been done away with during the last
30 years. It is a matter of great pity.

It has been mentioned that some
over-energetic Vice-Chanecellors and
executives in the universities during
the emergency connived with the
police to get people arrested and to
unleash a reign of terror in the uni-
versity campuses and among the stu-
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dnts, and J.N.U. in Delhi is a very dis-
tressing instance before us. Can we
afford to allow those Vice-Chancellors
and executives to continue, because
they do mnot command respect from
the students any more? How can you
instal 3 Vice-Chancellor who does not
commang respect from the students?

Again, the gtudents are now agitat-
ing. You are a gentle person. Kindly
give a patient hearing to them, ani
do what they want, After all, univer
sities are not meant for Members of
Parliament or Professors, they are
meant for students. If the students
do not want somebody, please get rid
of him. I do not know how you
would get rid of him. That is your
wisdom.

Look at the crisis that 30 years of
Congress rule has produced., Today
in Delhi boys and girls getting 75 per
cent marks cannot get admission in
the colleges. That ig the information
that T have got. On the other hand,
illiteracy has gone up by leaps and
bounds, 1 can give you the figures,
but I will not give you today.

Two very well known colleges, in-
cluding Miranda House, started ad-
mission before the publication of the
merit list. This is a thing which is
prohibited. I want to know from the
hon. Minister how this was possible,
and what steps have been taken
against them.

There is discrimination between pri-
vileged and non-privileged univer-
gities. . It has been elaborated upon.
I do not want to go into the question.

We have inherited the legacy of
the Pritish colonia] system, of the
Governor becoming a decorative figure
in the form of the Chancellor of a
University. I have seen such Chancel-
lors who will not be able to write
two sentences correctly. We want to
do away with this system. We want
to have eminent educationists as
Chancellors. There are many profes-
sors of merit who can be brought te
the universities as Chancellors. We
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had g very respected Member in this
House, Prof. Hiren Mukerjee. Tlfe
present, system certainly cannot conti-
nue.

In the last 30 years of Congress
rule we have been all the time talk-
ing of the gap between promise and
performance, It is longer than the
Sone bridge. The lowering of stand-
ards in college, university and school
education is something which causes
worry to every right-thinking person
in the country.

On the question of the recognition
of our degrees, the hon. Minister got
away by saying that it was a matter
of opinion, but it is not a matter of
opinion. I want him to tell us pre-
cisely, if possible today, in how many
caseg and the number of countries
and the universities therein where
our degrees, including medical jegrees
have been de-recognised during the
last ten years. I want to know what
value our degrees carry in the inter-
national market. We would like to
have the fullest details about this.
The universities and colleges have
become hotbeds of nepotism and
favouritism and education has become
the Jast object. Fverything is there
excepting education. Therefore, I
leave it in the hands of the Education
Minister to ensure and convince the
House that things are moving ahead
now,

SHRI VAYALAR RAVI (Chirayin-
kii): T was surprised to find that a
tirade has been unleashed against
the intellectuals of this country like
Dr. Nagchaudhari and the Chairman
of UGC and others. They are critical
of them because they want to jnstal
their own men in their places in order
to grind their own axe. The criticism
against the Chairman of the U.G.C.
is that he believes in Marxian philo-
sophy. What is wrong in believing
Marxism? Moreover, the Janata Party
is honeymooning with Marxist Party.

One of the Members objected to
the appointment of the wife of Chair.
man, UGC in the J. N. University,
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She has done her doctorate and she
is first class in her subject. She has
been selected with proper interview.
If you want to criticise her simply
because she is the wife of the Chair-
man, that is unfair. Why should we
drag her name unnecessarily?

Something was said about Dr.
Nagchaudhari. I know him and I can
say that hig integrity cannot be chal-
lenged. This is the House in which
Mr. Subramaniam Swam, represents
a political party, the Jan Sangh, who
were the murderers of Mahatma Gan-
dhi. (Interruptions)

DR. SUBRAMANIAM SWAMY:
Jan Sangh was founded in 1951 and
Mahatma Gandhi was assasinated in
1948. So, please correct your dates.

SHRI VAYALAR RAVI: T stand
corrected. It was the RSS which is
the backbone of Jan Sangh.

DR. SUBRAMANIAM SWAMY:
The judicial commission says that it
has nothing to do with that.

SHRI VAYALAR RAVI: Dr.
K. N. Raj was the Vice-Chancellor
of Delhi University, He is one of the
leading economists in the country.
The same people who have dragged
his name, had forced him to quit.
Dr. Subramaniam Swamy thinks that
he is the only doctor in the country

today.

About the history of Communist
Party of India, I do not know the rea-
sons for objection. Sir, T don’t know
the date of birth of Mr. Subramaniam
Swamy but I may remind him that
Communist Party of India has its own
history in the country even before he
was born. It is a part of history of
India. History of our country of this
century is the history of the Congress
and the history of freedom struggle
is a part of the history of Congress.
I ar proud of that. Many people who
are sitting on the other side, have
made their contributions in thig Party.
I have contributed very little in this.
You may not like it. But it is a fact.
One can write the history of Jan
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Sangh. But it is only post-Indepen-
dence history. You must write the
hlstory of RSS which was discredited
in the country for the murder of the
Father of the Nation..

DR. SUBRAMANIAM SWAMY:
Have you got any evidence? (Inter-
ruptions)

SHRI VAYALAR RAVI: You look
at the history. It is very unfortunate
that even people like Mr. Subrama-
niam Swamy close their eyes at the
history of RSS in the country....
(Interruptions)

SHRI JYOTIRMOY BOSU: I only
ask one question. A person who was
arrested after Gandhiji’s murder and
then released because he had got
money behind him was awarded
Padma Shri or Padma Vibhushan, I
do not know, by Mrs. Indira Gandhi.
I do not want to mention the name.

He was Mr. Hansraj Gupta (In-
terruptions) R

SHRI VAYALAR RAVI: I can only
sympathise. ... (Interruptions)

st IaA7  (Fafaan) Lipgics
garafa Y, & frdzw o W@ g
fF & o fagq o2 @ 1 T TR oY
FN AT FY AT FLRQE A qH
T fF 1942 ¥ wrAEy A gaar e
FAY 7 A AW 1942 F A=A &
gug g frogare s & @ oww
E1 @3 Tt F1 (9% 13 § 17 To4
ar & 7

st g fag (1) : @wmfs
TERT, T 9EY & F9 ¥ ¥ wuy
fagy oz a1, ¥ fagarag w2 @ &)

N gadre fag (Hfwa=g)
gfea ot 7 w71 a1 f7 R =
oY & §, 7 |a b §, 0 o fad
Fog aidy o fawm@ & | (zuweam)
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SHRI VAYALAR RAVI: Coming
to the UGC Report, the Children of
this country have been subjected to
experimentg for a long time, The
most sufferer today is the children of
this country. I am afraid, for the last
30 years we are lacking a political
leadership as regards education in this
country. This is a book which my son
is studying in the IInd Standard. This
is the Mathematics book. My son is
oniy seven years old. Please Iook at
the book. I dp not know how to teach
him. This i what has been imported
by people like Mr. Subramaniam
Swamy who visit America often. This
is an infiltration and invasion to the
academic institutions by the TUnited
States. These systems been rejected
by America. But thig has been copied
for the children of our country....

st S . 3z feara qEe gEw
CIECHE S o S |

SHRI VAYALAR RAVI: What non-
sense is he speaking? (Interruptions)

DR. BALDEV PRAKASH (Amrit-
sar): On a point of order, Sir. He has
said, “What nonsense is he speak-

ing?”. He should withdraw these
words.

SHRI VAYALAR RAVI: All right;
without sense. (Interruptions)

ot I9¥F A A AT ¥ 9T FT
N AL e o aw
T g ? (W) g ag awa
T T WA (WANR) T T
Wﬁﬁfmﬂﬁﬂwg,%:jﬁa
g@T Aga A Ferdr 49y

AN iR fag IR AR
@ aefter wrar wifge | (emwem) ¥
FAF BH AT E |
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st godw g W 14 W AT
feum awr H @ & WX O F IO Q
g1 ¥ ooy ® qUAT AT WWRE §,
&% al A wer ‘AEE’ AE S =gl

& =vgar g F smem @1 wg f
FHfree waEt 98 § a1 SwEw SATEr
W &1 fF gvd § Y@ W owE e
& fFAT & | SATo To HTHE HIEH 99
T F JET | HT AT TS 8
T 9 F BFL &, 994 & | § qwnfy
AERT # WaEeqT Areal g | H A
g fr asomaw aga & o feaft § o
A g WY R = =W fer &
T #1042 F S« H 97

MR. CHAIRMAN: You just now
conclude ‘your speech.

SHRI VAYALAR RAVI: I am
happy that I do not know what they
say. If they object to my speech, I
am not threatening. But the minister
also will find it difficult to reply.
When they criticise ys, let them have
the patience to listen to our ecriticism
also. Do not get upset when we cri-
ticise you. :

This is the book, which I hope the
Minister will see and listen to what
I say because this is a matter which
concerns every child. My point is
that this kind of experiment ig being
made over the children year after
year and two generations have been
spoiled by this experiment. Now, we
are experimenting 10 plus 2 plus 3
system.

Some of the important points are
made in the Report about the func-
tioning of the UGC and other things.
In my aqpinion, there is nothing to
be worried about. There were spee-
ches from your side, from your Party,
with an intention to instal the people
of your own choice, people of your
political choice and so on. That will
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mean that the UGC and other institu-
tiong today subject to politicking and
creating more tension in the universi-
ties.

Look at this important point. Only
2000 colleges get money out of 4000.
It means 50 per cent of the colleges
are out of the purview of getting
more money. Then the Janata Gov=
ernment is emphasising on rural de-
velopment. It means development in
all sphere. What does the University
Grantg Commission Amendment Act
say? On page 2, it says:

“The universities had been in-
formed that wunder Section
12(A) of the UGC amended Act,
no university or college estab- |
lished after 17th June 1972 would
be eligible for assistance from
the Central Government or from
any other organisation receiv-
ing Central Government funds
unlesg the Commission had de-
clared such institutions to be fit
1o receive central asistance.”

This is the provision. You will not
get assistance. How can you start
colleges in the rural area? In
connection, I have to point out one
example of Kerala where we have
started junior colleges for the students
to complete their pre degree and then
get admission in the univefsities for
degree course. But they aré not get
ting aid.

Then there is a point regarding the
selary and emoluments of the staff,
Thig is a very important point. In
Kerala, this is a very big problem. On
page 3 of the Report, it is clearly
stated about the mal-practices. It
says:

“On occasions, complaints have
been received by the Commis-
sion regarding mal-practices in
the payment of gsalaries to teach-
ers, Since the Commission does
not have any authority to inter-
fere in the internal affairs of the
colleges, such complaints have in-
variably been referred to the
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universities cont_!emled for sulih
action as they may like to take.

It means no action has been _taken_..
So the government has to act in this
regard to end this raalpractice.

Then they have considered mea-
gures to improve the standard of 5:01-
leges. It is a hopeless state_ment, it I
quote. This is on the §ectmn IV on

page 37. It says:

«No improvement of stand-
ards in the real sense of the term
is, therefore, possible unless the
conditions of teaching nn'q learn-
ing in the colleges are improve
substantially.”

They further say:
“Nearly 50 per cent of the col=-
leges have an enrolment of be-
low 400. Colleges with small en-
rolment find it difficult to become
viable either financially or aca-
demically.”

Thig is the problem. The standard
is very low in these colleges. Because
they are not better-staffed, because
they are not better equiﬁpe_d, they
have not been able to maintain a pro-
per standard.

Now I come to the introduction of
UGC scales all over the country.
Mr. Biju Patnaik is here. He will not
agree with me if I ask for introduc-
tion of the UGC scales all over the
country. Because the different States
are financially poor, they are not in
a position to implement the UGC
seales: they need Central assistance
to implement the UGC scales, I
would request the hon. Minister to
look into this problem of implemen-
tation of the UGC scales in different
States.

So far as the standard of education
js concerned, it has to be improved.
You have to give education to the
maximum possible extent. Now what
is the pattern of education that you
see today?! For example, if you make
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a study of the students coming to
the IAS, IFS and other cadres, you
will find that 70 to 80 per ‘cent of
the students coming from public
schools get recruited to these all-
India cadres. That means, we are
ignoring completely the other section
of people. There are two sections in
the country today. Ome is the rural
poor, the poorer sections, who get
just ordinary education, which is very
meagre, just to learn reading and
writing, nothing more; and the other
section is the upper strata of the so-
ciety who enjoy the facility of get-
ting a better standard of education.
I do admit that this has been pattern
all these thirty years. This is not the
first time that I am speaking on this.
Whenever I had spoken in the past, I
had pointed this out to the Govern-
ment and the government officials.
We have not been able to make any
change so far. On thig occasion 1
only make this appeal to the Minis-
ter—because the UGC has done some-
thing and it has to be improved—
that he should see that politicking is
avoided—politicklng because of pres-
sure from his own political party;
that will only create more tension and
more problems in the universities.
Hed should try to improve the stand-
ard.

Lastly I come to the three-language
formula. Language is a very sensi-
tive problem. I have got here a copy
of the letter from the Prime Minister
to Shri M. G. Ramachandran, Chief
Minister of Tamil Nadu, on the lan-
guage issue. It has been reported in
the papers. The Prime Minister has
expressed his unhappiness over the
statement of Shri M. G. Ramachan-
dran in the Tamil Nadu Legislative
Assembly—while replying to the de-
bate on Governor's Address—where
he has said that he two-language for-
mula will be continued. The different
States have different problems. The
people who do nat know Hindi have
been surprised and shocked to hear
what the Chief Minister of Bihar,
Shri Karpoori Thakur, said the other
day. He said: ‘T will use only Hindi
and Hindi alone, and no gther lan-
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guage’. We have the three-language
formula, and the three-language for-
mula is the best solution. If you can-
not find a solution to this problem,
then the country's future will be in
danger. The Prime Minister has said
that it was a matter to be discussed
privately. I disagree with him com-
pletely in this. It is a matter to be
discussed publicly; it is a public issue;
without the support and the accept-
ance of the people, we cannot im-
plement any language formula. The
three-language gormula is the best
basis to maintain the national inte-
gration and integrity. N6body should
turn fanatic. The language fanaticism
will only spell danger for the unity
of this country. I am for the three.
language formula. But unfortunately
the South Indian languages like Ma-
layalam, Tamil, Kannada and Telugu
and also Bengali are not being taught
in any of the colleges or universities
in the northern part of this country.
When you are not implementing the
three-language formula in thig part
of the country, in the northern part
of this country, you have no right to
ask Mr, M. G. Ramachandran to im-
plement it in that area, in south. I
humbly make this appeal to you:
piease see that the three-language
formula is implemented in the real
sense of the term and in all its spirit.
That is the only way by which we can
achieve national ifitegration. I only
wish to remind you this: You may
belong to the ruling party here, but
you are gurrounded by States and
people who do not belong to you.

With these words, I conclude,

st amq fag (Mar) @ awefa o,
w7 gt § fF ga dtwre fmerr sl
At formr & A ¥ agy wmrew § AR
IAF A FFRTS Y I G vt
& A, e &Y =Y, sfF QR 2w A
& grar @t feor Ao wrht fR
fsr & & ¥ wferd afads g
Jo Hro dro FY 1975-76 H1 Y frae
ot ¢, JaF wow g ¢ & fear v
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¢ v @ af favafraragy i< @l &
aga wifa & 1 FfEw @ ‘wifs &
Wk 9T qH FIIT AA(A § AR T @
¥ fgrar s wfgr | Wit a®
wifr fow fwa o @ 7 g fan-
gt wit fsl #1 d«l & W9HC T8
mifs & | TRt aF & feawfaemedi
# #% gfgwfal ¥ 3¢ qHarar |

faeett Favafaarrera #1 €y arq Hifsd,
g ¥ 230 foerwl &1 d« § I F
fear mar ( faefadt & @emw @1
gl ® Y | g7 faenfaat e frrt
# F ¥ drawt & aeFH §@ (O F
forar war & fF T@ @@ wifs & AR
T 9T FAT Hrata & s wmew  fE
fareAr Y oY T O eATA 3 AR AT
T9F ¥ feTe ag ®, 9@ @ &
fasrad | FditE ag fade 1975-76 %1
forg oo ¢ 3 IF gug FaAA fmew
et farem A ¥ 0z AL @ afew W
A srdee §, g I§ auad Fuw aEf
% foer gl d ) @ z@ fo@ A
A ¥ wez farr R fad, @g o
qTET AT AT FT G g |
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[+ vy ferg]
oY, Tod § agwa g g 1 AL wEA W
areat a7 ¥ FF foers 0% @ afed
it ffrrgeate dafad & and,
T A A AR [EEEA qeA & |
w3 fimaal &1 favafaaeml & cade
fegr ST =fgm

T w@E?
A, 70 guw § Ad wan, fF W
oTF wicg duea 4 W AS
g dwax 4 wits favafaem
# W oe Fewar 7 faefaai &
TERATE A AT IAE g HK A
@ A 5 T IR F TN &
frr s=Em @ & fEar
WA OF e A omowl av g |
w favafqaem & =i Co wd@o wE
fagre 9@ # »ff weelt wARR fows &1
AT F F ey w1 a1 €
o =ZEq daeaT o aq ¥ fearfadi
FT AHAT FIL W@ 4 | TH A9 F1 FY
FW S A & A |

T guTE ag § fF 9 are w@dm
FAFAT FT TR F (WAL T F&F I¥
arg-Rwa fFar s =wfgd @ @™
& famafaammt & #fax wida Q0
F T g Ay WX TEETEHE
FREIA 0T gEEwEisw Al Ft oA
E-TqT 9 TIOAT g ATy |

T foant & T ¥ @
fo & a8 v & a9 w77 T ¢ R
afen faew WX qdwde A @EEm 2
A FT F 5@ wa" F agg  wfwwra
gfeadr sar maT & 1 S s
SATHETH  ATEW F A & qrvAwT
fownt & wrarw & F19 www gU Wk
FHU-AHT 9 Jo WMo Hle W gETA
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o ¥% 0% | ¥ o saswTw TR
#t sfafemardr o8 < 97 geml @
fowre 7 fr wr 0 ¥w

2 5 37 gurl = fe e o
e

A wew, o @, ¥ g
¥ favfrrmemt = fas fmr &0
To Yo HYe & grr ¥ty favafaaremi
1 HA €9  yie 7 & I —F
afrafedt #1 aga wfaw o &0 #t
‘wga FW; & 919 ¥ avm A dE
favafaemedl & wiwe @ wRAT E )
feeht fawafaaew § o faendf ox
UF ¥ H a9 383 T @Y U
st & o fr sefire favafoerem &
5221 ¥99 HRX SEEW@NE Ag®
afrafadt & 7,013 wa &% f/y
s § 1w o FEfe mE
¥ #gr a1 fv v 3w | FwTSER AT
wga g | forear & S| & S gumER
AT AT R, TH FT AWAT A9 F AT

g1

TATRLAT g€ gfAafadt #Y 3gE
&« F A7 o< ghRa S & 7 9E faAr
te € 9w gfrafedt f:r* swos
AT q1E FgT AT § | S W JE
frak, g g

T & e s fawafeae
oy § 99 ¥ o feumdf ox aga ww
gw fFar smr gvm 1 wiee @
wawT § 5 g fwafeaeai o &
& WA ATET WY WX I w9 €9
¥ wET fear sy

Eo STo ﬁnﬁﬁﬁé% ﬁ
T & wgr mar g fF oweni W]

*Expunged as ordered by the Chair.
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Freafaemerdt & fog R & 7ot e
T g 1 e fawafreat Wik
Tl ¥ arfest F agaw ot & o
T wmar § R v W wEe @
frwafaaem & waw 7@ faw qmr @,
wa fir dwoe wm =i %t yaw 2 fean
wET g2 1 At sy Shfaafw
FTOW, T FT 0F e & % 70
el g faarft oy o arfesr &
fear aar 1 @ AW & W o
a® & Jergw foF o g § 1 feelt
# fz 15 Fow W NEEIE 31D
Frowr # WY BrEl & gaw & e § T4
TE F 99 g F

s fig § w9 aga &0
FEFA R AT FE AL | T
mr g 5 32 fevafaeradi sk 85
Fot ® gw4g ¥ faww ¥ fAg
mrarr wE g | e 3@ aEwr
fresmarg 7 gamr @l #1 @
fe-afa-fem frer om wr & 1 R
qHT TIE & &9 F |6 9§ gar
F9T W 4T | FfEA HS gET AR
“Tere T AT gem ¢ 7w fey ot
g9 ¥ gw Wi F a9 FEEEE
T FFFA & | Aol § gW oF
At &« # gfvar & s o A A O
@t @ fo o aiw g wifeg fe
TaT 41 T W 5@ TR s e amr
Tfgg 1 AT R GE gEE g %
T #% fefase oovwm &
TTEATE TF N F a<ra< gHY srfey
aifs ag va¥ afus &9 & 91X &%
Y A FT D)

15.45 hrs,

[Surt SoNU SmnGH PATIL in the Chair]

foie & w57 T § fr ey
w1 o q% o ¢ sad wwe< g
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#t gt ferafafer s @& ¢ ok
T I aw s e d
W aei @ e T den @ 2 e
NIRRT &1 Sfe
TR A 90T W F o o ey
TR A B A 2 W, Iy o wx
am T e aw, 9w fg gw
=FeT g1 Afey WR A7 ga  fr
T TGS FT ST 17 2w & gy
g 9 qE W W o e
fer o7 =12 /Y ot s Y oy
¥ 45 T I INW T gwar &
&mmmuﬁg‘ﬁ‘rm&qmw
&9 918 34, F AR K aga ard frar v
yaFT AR 3@ fr wmd g g9 7
TG 9T | T AT 9 EqT AT A1fEw
AR AT Ffrafae) gamk 3w & eqrfog
# AT ATCEY |

HO AT Fo ST A F grer v
&4 F75 A AT #Y 2w § For wrar
& Iudt a%E # a1 feamr Amg A g
TF EHIR T8 g6 ATed & a8 w8 firg
& ot =7 St 1 I Frafe e
gER FA AR A § oW A A
ux g% o @Y # fRe e
T & F A1 A @R fiee ar o
TGa 78 Y @ & fomar dar 2
won T @1

% AMEIR AT 0 T AwY v
ar e ?

=it 7na feg : fore awg sffear ot
& FOT qT qF AWR ¥ |

U wAwa ag & fF Y we-fafo
gAafadt ¥ s ¥ ot g & #
TR AW CAlhed B OF fear wav
F99 ag F $L {6 AR IT w &)
T ot ol § T i g wifgn
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gt oY 5@% foe T qr O AR
zve fafra &1 & fasmr wfge ) Faw
faraar & w1 T g afeF IF
zue ¥ fa=AT =TT

ot feft & ot @ o fowr =
w Wz e W, e fag dd
Gefog & ot 81 7 S g R
s fag @it § afFa w1 =
FGTAT AT ALY ATF F SR 9T JTe-
fas T FI A ITTT ATAT T F2 |

1947 ¥ O7 I99 @Y TAR O
FiErT 1 g4 F g 5% a ww=
frar & 7@ 9 AT W S99 TR
¥ oY o il # @w & fag
BT @6l F1 WA F&T faAT W) I
g faar | 7 farware @ Ff st arét
#Ft g g2 favataaes ok #1991 |
BIA-KET 1 TIAT FLETIIN, 78 BT
o @ F TO B q | WIS ST
R EY a4 O qq ¥ I VAT & |
92— 2 TIX AT 5-5 TIA THF Y TheaT
F@ &1 AU faeT & fF gosfodto
#1 AfTw i F &9 & 50 Swa ==
Fe o & wfe S g fafesw
zegrfe qAar & fou agmar & s
Sutdl

farear #t smqe-g afaas @1 @
aga M S ¥\ G W A FEE L,
gosfrodo W Fgar & T IR H
FE ax fqe o @t v AfF i
aF #15 qfcaae farem # 78t fovar mam
... (uwem) | & qa¥ ST §6g
qeeT § WX qaW T IT F § Wi
W 2-1 fawe sumr % e

farerr & ofaaws & fag & forer
#aY ft & 7w w0 F & A
AN sHwW asd Wt f§ gEH
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AN qfada F4 Jawem o
%t wify o o gy WY § O ) A
= fagr s | 6 WEN & "L SuwT
fedie wr o o) fRR sest Fraifag
faFar 3y
T TRl & g oA ¥ ¥ ag
fraes wew f& Fosftodto & FT
o qF forae ot aodr 5 v § ST
q.F FEE 9 w1 O i w
gfoea fomar s w1 it e Frferrant
favafaamemt & #v of & o7& at &
forem Wt Y A FNww dord W
W a1 9w F fF I fafa
fFrae I o | o ¥ favafaaemt
H Far &vr g Sy § v et qw
T & 98 gerwe  usfafie T &
@iz ow @ ¥ frafeat 7 &
gaefrs @réz ww g ¥ feafea
N o A AT g &1 O qW
a7a fear so% fog g=ae |
SHRI J. RAMESHWARA RAO
(Mahboobnagar): I did not wish to
interrupt my hon. colleague because
he wag making a maiden speech., I
followed his speech very carefully.
There is @ particular phrase which he
used. That is an un-parliamentary
phrase. I would request you to have

the speech examined and have that
particular phrase expunged.

MR. CHAIRMAN: What is that
phrase?

SHRI J. RAMESHWARA RAOQO: I
shall repeat it provided that is also
expunged.

TR g

qg AF-afeaTaEY B9 97| "TE
#ifod, & fet qwman g, F1or wer
FHEar g1 ow s = g )
o § a4 e & ot e wwar g
M ag oo oW fear @ ww-
afarit &1 9fF awie se

*Expunged as ordered by the Chair.
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qget X A @ ¥, @ oy & g
T 7@ F@T =rgar ar 1 § Swgar
§—ag %v Wt W fe aid s
Far ot s Fadie foa &, g o g
foar o

faam s (st wew fagrd
Aot ;T W HqE fAaeT w1 w0
At @ & Fg =g fe ogw oA
z@ faame & 7 o7 fe 9@ wee wfear-
¥ a1 A7 ATy 9T AW
fraen & fr gag o O woan &1 s
g =feg o felt & e &1 gEr
FFT | H Ao faa 3@ Fgwa g
wx & 97 o FE fF 3 we aw
T F

oft g fag : & oY w2 w R
Iq @vEg § W AQ wiEEs &
guET FT AT FL

quIfa WEET : SUH WAATH] FT
g TE 8!

sft aryg fog : ¥ waew ar & @
% e T & G @ frar smar g—

# I w3l Y qT9" HaT

MR. CHAIRMAN: That may be
expunged.

SHRI J. RAMESHWARA RAO:

What I have said may also be ex-
punged.

MR. CHAIRMAN; That also goes
along with it. That may also be ex-
punged.

PROF. P. G. MAVALANKAR
(Gandhinagar): This discussion on
the U.G.C. Committee’s Report is
valuable. I feel it must lead to some
healthy and sane action with regard
to reforms in the universities in our
country. Reform in education, parti-
cularly higher education, is crucial to
a developing democracy like ours.
Unless we have a university pattern
of education on the right and healthy
lines and in the right direction, I am
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afraid, we shall not be able to get ad-
vantages and benefits of a number of
developmental projects which we
may otherwise have because of the
industrial advancement of our coun-

try.

At the outset I may also gay that
I find in this discussion which is
about to conclude, a few individual
references have been made to this
and that scholar, I do understand
that the feeling is very high, and
some people do deserve to be criti-
cised. But my friend Dr. Subrama-
niam Swamy need not have been
harsh on Dr. S. Gopal—the dis-
tinguished son of his late distinguish-
ed father, Sarvapalli Radhakrishnan.
I know for certain that he was harass-
ed in times of emergency. If we be-
have with or talk about, the scholars
like this, it is not going to do us good.

I want to ask this House as I am
asking this question tp myself—what
ig the U.G.C. for? After all, why do
we want the University Grants Com-
mission? As I understand, its role is
that of a bridge between the Univer-
sities on one side and the Govern-
ment on the other. If the U.G.C. were
to become a Government Department,
it defeats the purpose. If, on the other
hand, U.G.C. becomes only a univer-
sity and does not have a governmental
administrative, financial bearing on
the affairs and functioning and ma-
nagement of the universities, then alsg
U.G.C. is not doing its functions.

U.G.C.s function is therefore a kind
of bridge between the universitieg on
the one hand and the Government on
the other. By Government—I have used
it deliberately—] mean Central Gov-
ernment mainly. If that is so, then
Mr. chairman, I feel that the U.G.C.
must be like a helpful and cementing
bridge between the two. It must also
see that it makes available jarger and
larger funds to the various univer-
sities according to the priorities set
by the national needs as fixed by
Parliament, The U.G.C. cannot arbi-
trarily decide that a large share will
Bo to a minority of universities even
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though they may be doing good work.
I am not saying &nything at the
moment about the working of the uni-
versities as such. Even if they do
good work, the national needs demand
that the money will be spent more
equitably and not one or two univer-
sities getting a lion's share, Of course,
funds must be made available, The
U.G.C. must go on stressing it before
the Education Minister that unless
the U.G.C, getg more funds every year
it will not able to disburse the
amount to various wuniversities ade-
quately and properly in our country.

1 want to say one thing at the outset
before I go to some broad and impor-
tant points. The U.G.C. must remem-
ber that it is not bureaucracy. I am
sorry to say this. But my feeling is
that over a period of years, the U.G.C.
in our country is functioning more and
more as g bureaucracy. That is part-
ly because of the fact that there is
bureaucratisation everywhere in our
country. We are doing everything
and asking everything to be done by
the State, The moment it is done,
what happens is that everything leads
to more bureaucracy, and . then the
bureaucracy gets an upper hand, I
do not want the U.G.C. {o become an-
other bureaucratic department of the
Government of India. I want that it
should function as an independent,
vigorous and critica] institution or
agency which will act as a meaningful
bridge betweep the universities on the

one hand and the Government on
the gther.

Having said that, I feel that the
functions and responsibilities of the
U.G.C. are very important, About the
pattern of higher education in our
country, particularly, in the last
three decades, We have seen that it
does give rise to a number of trends,
stresseg and strains. What one sees
and witnesses in the university cam-
puses in the last thirty years is of
course very disturbing. That is par-
tly because of this fact that our
wniversities have been established so
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quickly and they have expanded also

very quickly jn a short time.

In 1857, we had only three univer-
sities in Calcutta, Bombay and Mad-
ras; in 1887 we had the Allahabad
University; in 1916, we got 2 more
univergities—Banaraz Hindu Univer-
sity and Mysore University; when
Independence came in August 1947,
we had only 16 universities, and now
in thirty years’ time, what is the pic-
ture that we see? We find 102 universi-
ties plus 9 institutions deemed
to be universities, and many
more are in the offing. I
am not saying that we should not de-
velop more yniversities. I am not un-
mindful of the regiogal claims
for more colleges and universi-
ties; their claims are to some extent
legitimate and justified for the es-
tablishment of new colleges and uni-
versities, although I am happy that
the U.G.C. has put a stop to
further growth of new univer-
sities for the time being, Even if
you want one new university, what I
am pointing out to this Hon. House is
that for the last thirty years we have
seen the number already rising from
16 to 102. These universities which
are under the auspices and supervision
of the U.G.C. have led fo a tremendous
burden on the U.G.C. and that has also
led to certain problems. I will only men-
tion a couple of points one by one in
one sentence or two, because my time is
limited, As regards the number of
colleges in India, I find that upto at
least the report of the U.G.C., it comes
to 4,508 and the student population
comes to 24,26,109.

Of course, we see that there are
more colleges, and that more stu-
dents are going to the colleges. But
I must ask the question. One must have
the courage to ask: in the interest of
democracy and education both, are
we to have merely more colleges or
are we to have better and more col-
leges? In our enthusiasm we want
to have more and more colleges; so
we are also getting more and more
sub-standarg colleges, There is a mu-
shroom-growth of colleges. As a pro-



249  Annual Report

fessor of a college in Ahmedabad for 19
years and as a principal for 8 years,
I know how difficult it ig to run a good
<ollege efficiently and how much time,
talents and resourceg are required for
raising the standards of education, the
quality of education for producing
scores of young men and women stu-
dents for the betterment and future
of the country.

I feel that the sub-standard colleges
and the mushroom growth of the col-
leges must be stopped. I am glad
that the U.G.C. has got a scheme what
is called, a College Development
Council.

16.00 hrs.

Then coming to the teachers, I feel
that their salary-scale, their self-res-
pect, their service conditions—all
must be properly looked into and im-
plemented honestly and fully. That is
not being done, As an ex-Professor—
as I do not have a formal position, so
I call myself an ex-Professor—I do
teach at wvarious places including
some colleges and universities occa-
sionally, ang I find that the professors
need good salaries and good condi-
tions. These are two things. One is
the freedom to teach and the other the
freedom to experiment, the freedom to
do research, and may I say also that
the U.G.C. must be more generous in
terms of book allowances, etc. for
the professors and the teachers. They
shoulg have their own private or home
libraries. As regards students, I feel
‘that studentg must start 5 campaign of
“teach well” because they must expect
their teachers to teach them  well,
not just teach but teach them well,
and not dictate notes but talk and
lecture in such a way that the stu-
dents are able to think independently
and depend ]ess and less on their tea-
chers. The examination fees and the
tuition fees, library fee, laboratory fee,
etc. which the students have to pay
chould not be too high. In the U.K.
there were in all 17 universities in
1945. Today it has got 44 universi-

* ties. The U.G.C.—the University
Grants Committee as they cal]l it in
the UK—makes it a point to see that
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the student; fees are pot proportiona-
tely raised to such an extent that it
becomeg impossible for economically
poorer students to get into the colleges
and universities. Therefore, the fees
in terms of revenue must not be pro-
portionately high. In other words, the
Centra; Government must come for-
ward to give funds to the universities
sg that the students fee does not be-
come an attractive sum or a tempting
proposition to get revenue for the
colleges. Then, of course, admission
problems, attention to students’ needs
and the students personal gervices are
also the areas which have to be im-
proved. Looking at the reports and
looking at the various journals of the
U.G.C., I find they have also got
quite a few publications, quarterly
journals, bulleting and many other
publications which are good, and can,
of course, be improved, while some of
them are good, they are of good qua-
lity and substance. I am glad to know
that the University Grants Commission
has got plang and programmes, and
have been implementing them, about
the examination reform, continuing
education, seminars, etc. They had
seminars in Hyderabad and Pune
recently. They are very much con-
cerned about the syllabi, revision and
strengthening them. They are doing
a Jot regarding the capita] develop-
ment projects, buildings, laboratories,
Libraries, Hostels, residential units for
teachers; they are also active about
students’ participation, summer
schools, centres of advanced stu-
dies, research programmes, faculty
improvements, etc. and also in using
the services of experienced retired tea-
chers by offering them visiting teach-
ing fellowships, ete. So far go good.

I want to conclude by saying that
unless you have the wider horizon in
the whole thing, you cannot do well
in the university educafion in this
country. Here T have two guggestions
to make. One is: let ug have an gpen
university as early as poasible. 1In
Britain, during Prime Minister
Herold Wilson's Administration, Lord
Robbins and others had taken the ini-
tiative in having what is called the
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Open University which was set up
in 1971 at Milton Keys.. The gtudents
and the genera] public, Were thrilled,
they were more joyful at learning
again, and they came back to the
open university through corres-
pondence courses, through radio,
through TV and through other media.
That kind of open university must
come in a country like India where
formal education through university
colleges is jmposible for many, and
it must therefore be conducted
through the open university. So the
open university is one thing which I
would suggest.

Secondly, we must also have some
thing very quick, something very con-

centrated with regard to the-raising .

of the standards of college education
by encouraging a few jnstitutions as
autonomous colleges. TUnless we
have a few autonomous colleges, we
cannot do much by way of college and
university education improvement.
Therefore, Sir, what we mneed in
education is direction and dedication,
Leadership, is lacking That lacuna
must be removed by having good Vice
Chancellors good Principals, good
teachers, not politicking but teaching
the students. If that is done, I am
quite sure that the education as an
instrument, education as an end, will
be used purposefully and meaning-
fully so that we can survive the
future, no matter how dark it may
lok at this moment. Thank you.

*SHRI P. S. RAMALINGAM (Nil-
giris): Hon. Mr. Chairman, Sir, I
am grateful to you for giving me an
opportunity to participate in the dis-
cussion on the Report of the Univer-
sity Grantg .Commission for the year
1975-76. On behalf of my party, the
All India Anna Dravida Munnetra
Kazhagam, I would like to express my
views on this Report of the U.G.C.

At the outset I would like to raise
certain posers. Thirty years after
achieving our Independence, what do

JULY 21, 1977

of UGC. 252

we witnesg in the fleld of education?
has our educational policy enabled us
to solve the manifold miseries of our
maszes? Has our educational policy
created additional job opportunities
in the country? Unfortunately, to our
dismay, we find that we have not made
any appreciable progress in educa-
tion; in fact, I should say that we
are slipping back into primitive
period. So far education has been
confined to bulky pooks and the edu-
cated youths have not proved useful
to the society. What ig their contri-
bution to the evolution of modern
society in our country? Sir, it has be-
come a matter of dispute and discus-
sion. The graduates are gropping in
the dark. Their education has
proved futile 4o the needs of
the nation. They have not been
able to contribute substantially
to the social, cultural and
economic growth of our country. The
utility of higher education in India lies
in its utter futility. I would like to
emphasise R4t education should be
a potent instrument for bringing out
the latent talents of the blossoming
budg of humanity for the very survi-
val of human society.

In this background we should have
a look at the 1975-76 Report of the
University Grants Commission. Even
a superficial scrutiny shows that there
hag been inequitable distribution of
grants among the Universities in our
country.You know, Sir, that there
are 105 Universities in our coun-
try, out of which 7 are under the
aegis of the Centra] Government, eup-
hemistically called the Central Uni-
versities. Qut of the total amount of
Rs. 36 crores available at the disposal
of the U.G.C., five Central Universi-
ties were given a sum of Rs. 17.21
crores in this year, The remaining
hundred Universities were to remain
content with the balance of Rs, 18.79,
crores. I would like to know from
the hon. Minister of Education why
such a step-motherly approach should
have been adopted by the U.G.C. to=
wards the 100 Universities.

*The original speech was delivered in Tamil
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Sir, we go about bragging that India
is an agricultural country and agricul-
ture contributes 70 per cent of the
national income. It is indisputable
that the majority of our people are
dependent upon agriculture for their
livelihood. Yet, we have done very
little for the progress of agricultural
education in our country. I have to
painfully point gut that in the exist-
.ng scheme of thingg lion’s share of
money is allocated to educational in-
stitutions imparting arts and science
education, and agricultural education
is to rest content witp Lilliputian
share. I have to bemoan and bewail
that, in al] the Five Year Plans that
have gone by, agricultural education
received very scant attention in the
handg of gur Government. The agri-
cultural Universities are the distant
cousine of the U.G.C. I am cons-
trained to quote from page 150 of
the U.G.C. Report for 1975-76 that
the Agncultural University in Tamil
Nadu got a pzttance of Rs. 2083 as
plan allocation. I hope that at
least in the coming years the Janata
Government would give the prime of
place for agricultural education and
allocate adequate fundg for Agricul-
tural Universities enabling them to
produce agricultural gradutes ~and
scientists Who can take agriculture to
the commanding heights of our eco-
nomy.

I have to regretfully point out that
partly sums were spent during this
year for Library Books and Scientific
equipment for laboratories. You can-
not contradict me if I say that educa-
tional standards would be only be-
low par in Colleges which gp not have
good libraries and laboratories. In
1975-76 a sum of Rs, 2.42 crores was
allocated for librar? Bookg and Rs.
3.63 crores for gcientific equipment.
As library ang laboratory are the es-
sential ingredient of higher education,
the U.G.C. should not be stingy In
allocating funds for this purpose.

I would like to recall that the father
of our nation, Mahatma Gandhi and
our late lamented leader Arigner Anna
used to emphasis repeatedly the
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necessity of teaching the young and
the youth of the country in mother-
tongue. Even after three decades of
our Independence, we do not have
text books for higher education in
mother-tongues.  Consequently, the
standard of education has gone down
steeply. It is of paramount impor-
tance that text books for higher edu-
cation must be prought out in mother
tongues. Here, the U.G.C. has a
vital role to play. Sir, the Univer-
sities alone can be entrusted with thise
onerous task of bringing out collegiate
text-books in regiona] languages. It
is a fact that the Universities do not
have unlimited resources to undertake
this work. The U.G.C. should for-
mulate a plan of financial agsistance
to the Universites for this work of
national importance. In 1975-76 the
U.G.C. has not allotted any money
for translating the collegiate text-
books in regiona] languages. Sir, ths
hon. Minister of Education known for
his dynamism must ensure that the
U.G.C. works out a scheme for ex-
tending financial assistance to the
Universities for the purpose of trans-
lating text books for higher education
in regional languages.

With these words
speech .

I conclude my

o Tt fag (wrrerg)
wseT gal fF @2 ama = a7 §)
IEA FodToHTo &F ak ¥ Fa 7g
Fe1 a1 fF 1975-76 F71 90 HAwTHA
FT a9 9T gHIX 99 qgr-rma‘r
fogir wes & weme #1 s
94 FET 9T IAH! qg AT AT A11EQ
fF ag ad weemes 1 av adt ar afexw
TEF T q6 a7, GATEA F1 TG AEA
#1 aq ar | favafaaeat & sfogre &
I FAT o 9@ 1 g e fF
AT WTAF oAt AT gy 1 fwar ge
A ¥ it woy qwaem ¥ aaran § e
o o ¥ @ &Y frew foet ¥
uF favafremen & =& @ M@ A
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M TG FT A1 ST §9O7 § IR TF
foe ot 7ér o w®F W gw A
feq a1 1w AW F A grew gl
EIT SR WTT THHT FgH § HATA M
wwr &1 & 13 AgE ¥ FgAr AT §
f& & vt vofaw oo @1 gaer =d
TEE | WE WAT § AT AT FATH |
¥ qg frers ar1 g F&T 5 gosito
o &1 FaE 7 7g v foed o way
mar g fr owfear &1 a9 91 gamw ¥
facger g § wwgar 1 78 wyemEw
# T oAEs AR faFT g w0
af 971 37 aTR GofTodre Y frars
¥ GUTT FT ATIIEHAT 4T |

ag Y #g1 W41 § fF ag < gosfre
dre &1 foile § #g w=da fede &)
# wg qrg g BF g9 ad A wreqad
#t faur oz foraan s garomme g
# AT agr TEgN FAr TGN gw ) fawr
F vy ¥ g9 9 g ‘ot famm o
faqaa” | At FIUMTE 3@ 9T T4
T FHT IH TFIL FT TF FlY A8 2o |
o &= o awfa & e @ R
Tt ag faeaw o fadfd & amdy 2
T 1975-76 & a9 ¥ wrm #r
fem wgft ol A T gfa
FTA F4ET 4 W) gAfA T faer
frer 7t <r afer s@FT ar I o
a1 32 &Y THTS &1 M)

ded am @ § fF godrodtto
aUT § Wi aw #1 o ogfa &
g WX AIEAS FY OSAET F 9rd
favaeara w7 @1 &1 1650 T
T § {37 d A1 FA€ 7997 wrafaw
fer o = g & w T 91
farraframdy foar = @9 = &3
S § §EE ¥ ag AW QR
T & aT T e {1 7 fafre
T ¥ fau & wix fafoe o a7 7
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o% Fawa § aw ¥ @y 0 anw
T & arer @ foer gfrafafeat
" a9 @ § e s g @
@ & ¥ daw FeTdl A A @@ wy
¥ oFrEe g AR gENd ¥
Fodfrodte ax S @aT A @ ¥ |
F ¥ T AT TR |

ey St ¥ gfeafedr & fawr &
T FgT 977 WA s FoTHoFHo
& gmdr afg ¥ Al ® ¥ 3@ FT
firg am | IA TET St FT AW
fegr | Wiy S ¥ wyvE wgr a1 fF
Foa forerr o W FT I FT IO A
T 2w # TE faar smar =nfgw ) =
forerr & @¥ OF faamdt g™ anfgd sy
YA qEETd ¥ FO FAT FL L qD
e IV o 1 I ¥ Sy @ma-
TEET TEY AT RA A1 AR F FSAT HI
wfofers @ #% ¥, T F @A O
B 7 2 ¢ ¥ firer % favm #7 9w
FTAT I & AT CF TH F7 v
g1 v aw ¥ 70 sfawm awr sfofa
@ a9 go Ani w1 fmen T AR
FAFT FFTC T@AT g forar fagrw &
foegw faem® &1 e @wm g ar
a1Y & I I I AIIF GTAT T@aAT
foud 3= 71 £ 5 == fr ax
W YFR FT awC @ai agd  gen
Tifgn, ok s FT o &=l
fregr aoRTd FY9 ¥ A AT & AG
9Tfew |

oF an T q\eﬁ'oﬂ'ﬁ'o ¥ al
Ig AT FHUA &, T qAAA
afe wET ¥ fraw sEgE WRH
st & forat &, S foredt ¥ it foeam o
T e § fif SR W JgE fam-
faamera wix feedY favafanem =1 &
qTa a7 2 fear S | w4 g 2 -
frarergt ¥ § wwqw Wi W frw
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Fanfaar d? cformmE S wr &
fr ot eR-eR fawafarea & ag w
® & wEW ¥ wwia § | wiway
%ﬂ?ﬁ?@ﬁﬂt?o@o{o ¥ S T
& 1 iy wEe s w@ #
e wTAT AgaT g v agfem wEm
2| wagfea e e @ @ @y
¢ @ sigfoa e o A @ awar
4

@ A WY FAT TT AR F
forerer vt & frwafaemerg e s
& grag ¥ §9 WeorEdi 2@l | rar
2 57 farerr &1 wawi g @, fe frer
i wifa & e 7 g ¥ wrw
g =rfgn f& wrmaw § @ g
forer & oo & @y wwE AR
fae #1 oo &, wR Aiefrafrs
fier & St ® & 1 @ Fefaas
oo #Y 2 &1 G o & o @
29 7% e ar s T
frm= g 8, &fe o9 awouo e
FH FIE EEAET A g1 AHAT |
aEr faerr o7 @rEesT & forer 7 2
4% 9g IFT 2| Tfaq AW o9
mwlfi g R Earan
FtFrar &1 ¥ fa=re w7 =Ry,
AR wufrafos ggfa # st Stwwe
51T dfee ¥ foem vgfa & @@ 5=
AW H 99 qTel AGI & | 9@ qHa-
ary am Fv forer agfa @ | gwTL =
65 FUT Jar 2 foraw & 13 02 7
FaR § W oEy foafa & gw mr
HHHIE WX SfFqwr @ foemr ¥ &%
gut afg &1 feawr fear ® #
wivr @ fak & T=a § fadt
afe fiiy & A & § 55 78w
g ot FBra F quEE T TT qH,

1676 L.S—9.
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W ARAAY § IR A ST @Y
TH Q¥ &% AW OF oF gfatadr §
@ ) T A ff e v
atfeaw,” ag @ aoer ¥ frfie o
JIR A, AR A W I e
T A, W T IR N e ¥
fomm frar ) ey oo faww &
FE I A forers 7 wowey @ F
AT | TG AT F I 4,
g W I & WA ¢ fn favafaaragy
§ gaaw sfew & owdEaT w5 afc-

_ aftsa fear s 1 o a@ s @ f

@ o fafrer & gy,
TR ¥ f@R ¥ 0w ow gavfa
=T F 20 g T w1 SqEw
QA Q| AT A3 w2 § fr mi
a9t 1 & gordam S ¥ 4, ST
fawafaarsa & sest 7 #gr oF FAv=A
Jo< & ey # 6 7 v wrIz A
qqE W, S F91 5 gw aden
T & A 4 TR R AT A
HTAT 4T | TEH WX AT qifqy gy
2 a1 &7 wege 9 wifa ¥ fegmmm
T @I Aear | gfar www g
famafaaem w=zm gww o fave-
faamerdt & mawa ¥ |=AT 8

st awva @ (wFren) o fafaas
AT AT ATew ArEAd A1, . (cqawe)

To Tt Tag ;g9 ;T FEA
ared &, T W LA A AT Aew Y

gfrafedy ameg s &1 foe
# uF rg 9 forar € % a8 s amg
g | & s =g § B agwgiE
ame 7 |y avdr favafareat £
Fgl o g, WA ¥ fawafememi ¥
fad g a7 T R & 7 afww g &
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[zre Twsit fag )
A qEE X T9T &Y g @, AT F
famafeamat #, ardor &&t F fasm,
Fy favafaameml ¥ fa=wre sfe $ fad
FE 319 Faw AE IS T\

Iy 7Y a7 a1 78 ¢ v favafaen-
99 FAET HEAR WG FT a1 TS
aar € 7Y ¥ 1 ferr &7 e Wi
FOOT 7 T A IW FT ATIFH
TE 1 ahW AR W @ ¥ | W
7 o oy fFT & @ /A | 5
fa7 fawafaarea staw saw £ a8
fove swwa § wrehasoon & fam
¥ faorda & |\ ¥ g9 @@ v wiw FEO
f& ot s areh favafaaem o
g # e wrefas @ faan
# g wfgy

W famfqorsw &7 fomr & N
ey T Ny fagadt &, fowwr &
fas Wt fiemr @, 7 ¢ a0wwQ | W@
Fqerd ferafafer saft s €
T w0 wonn fawefearEt g2
X FI® WA AFTA q@A § a1 a@
¥ 1 faegper wwa ¢ 1 g WA A
¢ fr oz fod wroaY €Y ¢ | a8 fam-
feramew sz oW & foé sAa
qref & sqqrET F s 9 gf AR €
*fF oF stemferar 3, wfed @
T I FIAT & | TR FATC AT TF
gar gawfaa § | fawafraea
TAE A #) T oA A ol
fedr & Y g wxdr §, ST s
qrEf #Y T8 g Fwar & 0

TN, 7 o gz gATe AT forer
7=t it ¥ Fg fear a1 fi ofess ==
TEA | g AR A ZqET =1 F7 47, gEIR
YT WY § wrvasq fhar gw SR &)
T I F wwfasrd A gfafsar-
I FIH F W AR @I\ T FT
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a5 | &fw ag &% & 5 o aw foe
9gfa # facgw dfia@a A ¢ &, qaaw
ag Jodt | wfFT wwa: ofes @
TE 9 TFT | T gH FAIAATE FHT T
FW § @t qfeqs & 61T sTEdT @A
TE 9 §%a ¢ | ofa ¥ fage & w==l
F WA TATR AT TATT AT ST AT
¥4 g, 3O¥ IPN g wEe
frar 21 sofod gt g fawame & 5
gaTe farear wwdy oY, <Y oF wrew fmas
T 8T ¥ ag Tm Ak AW & F
g fF g7y A F A wf
FHAT G | WAL F FTOEEAW @Y
forar s & gAY srsan o faer
FIE @ A4 | WIKd | Faemdt @wTer
F ATTHEY J@ wfY, a9 AN AT
AT g AT |

o framam aw@T (FErawi)
A gRrefa wEEd, 16 WEA a®
Fo Aro HYo FT FIE ITTHA 7 4T 1
28-9-74 F1 To ww femz gu
¥ A1 R afvre aRE W R
% | I Fgr v a1 fF ag Jar
W F | 21-1-76 1 16 TEA AT
I Yueha T fear man, ol 16
T aF 2E JuT A @, A
wwfad fr Y 95 gaa & wwwr A 5
qdres o & Yaha @ 9@ (| §
aaaaT § % ag aga & woa @ o e
TR ¥ TN ¥ 9T @ aw
JTLHT I FAT qgd a0 AT oY, T
qd At | g FA ATEE AT ARG
TR A fHT ot I go Sfvo e T
JTTET T Fear | g g ¥ W
ITH AR § w7 mv g s IEE wwr
N F AT FgE gftEtedr §
YA qar faar §, aga awm 4@ §
o 9 faasrew & | & oo Fw
g i 9o aftoes wd & W T
W, 78 A 37 qvg= w20 =fgw
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g%t udigEe aar g 7 9wy
ofigiz a7 § 5 3w & T 46 @Y
ifsfefes woeT 1 5@ @« 3. 60
F3g vy # g &Y € §, 5@ 7 wvo
FEEO & qUT ¥ 8. 24 FU, 8,39
FUT 9.96 FUT AT 12, 15 FUL
T HT ACH IAF S & I AL A
& g 41 )

THEY AT H 1976 § ARG
age ofmfedt #1 2,19 FAT Wy
FT A AT AT 1 FOT TqY #Y A19-
e A & T § ) Moy afrafed
A s 59mﬁ§‘{¥r'ﬁ&§.3:§
IR fod T TER ¥ 11
Y W YT WX Jo fo FATH 5
e WY FY qre & aE T, wafF TEwe
A wge gfrafedr ® 3.19 Fe
wy gy af §, ot fow & g
weea wad | & fragw w€w fr wwiy
R T T LEwAw A fedh-
sw faeew w1 wfaers &w w30

TR W # afmfede ik
Fafad  ® gAQEHE 24,26,109 £,
forg ¥ 113 afrafedia § 3,67,581
M T 46 At ofafemiz mafeg
¥ 20,58,528 § | ¥ 113 frafeda
FT TAOWHE A FH T gQ WY IF
AT 24 T TG WA AT HIT 37
FUT Y AR FT, 7AW FA 62
FT o e M, @ fF g
o 3. 60 T v Wy §
W T AT X g WHAE § w7
wro F¥ar § & mdar dan Wik e
7@ gnm

FHYA ¥ W T FT gwe § o
TEY T WE WY w1 FW o AT
@ T A A ) F iy A
T A § | g g aw e § o
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IEF! WETEr FA4 32 A9 & | A
FRATGH § TWT 11 T
F WA g, WX T/ FAT AR
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16.58 hrs.
[MR. SPEAKER in the Chair]

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): Mr. Speaker, Sir, when I
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moved this Motion, I did not take any
time in any introductory speech be-
cause I wanted to listen to the obser-
vations of the hon. Members. In
fact, this report is for the year 1975-78
and it does not relate to the period
that thig present Government has
been in power and I have been in-
charge of the Ministry of Education.
In fact, I am holding somebody else’s
baby; the baby may be good, beautiful
or it may be ugly, but it depends on
the attitude of the onlooker. Every-
body looks at his own baby as good and
beautiful and not at the other’s.

Anyway, there are certain matters
in this report, which actually deal
with certain principles which have to
be scrutinised by this august House
and through this scrutiny, the present
Ministry may find some guidelines.
That is why, I consider this report to
be very important and the discussions
that have taken place are certainly of
a great magnitude.

In course of the discussion, I am
rather gorry to find that some extrane-
ous matters have been brought in, but
as they are of somewhat important
nature, I should like to deal with
them in brief because I do not have
much time to deal with the problems
of the universities in general, angd the
university Grants Commission parti-
cular. For instance, one hon. Member
vesterday pointed out thaty Maulana
Azad’s book had some confidential
portion; this portion was located in
the National Archives and their con-
fidential portion is missing. Now I
got it checked up through the Direc-
tor of archieves and the reports to me
that this allegation is not true. He
sayg that the packet with the seals
intact is still there in the perbonal
custody of the Director of Archives
himself. In fact he rushed to the
Archives 1ast night to find out whe-
ther the allegation which was made
here was true or not and he found
that the seals were intact. So I as-
sure thjs hon. Member that the sesls
are intact.. .
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SHRI VAYALAR RAVI: It was
Mr. Janeshwar Mishra. He is not
there.

DR. PRATAP CHANDRA CHUN-
DER: .. . and the confidentia] portion
is there.

I would only request hon. Members
that whenever they make such allega-
tions concerning my Ministry, they
may kindly bring these matters before
me first so that I can personally re-
quest the officers concerned to check
up the point and if they are not satis-
fied with the answer, only then that
matter may be brought before this
House. That will certainly save much
time for this House and embarrass-
ment for the officers.

Another matter was very forcefully
placed before this House by hoa.
Member, Shri Lakkappa. He was
telling us about the difficulties, cor-
ruption- and other matters concerning.
the Indian Institute of Management.
In fact he was annoyed with me
because I had attended the convoca-
tion meeting of that institution. Of
course, convocation ig meant for giv-
ing proper honours to the students.
It has nothing to do with the internal
management of the instiution. So, I
wanted to meet the students and take
part in the convocation. No, while
the ceremony was going om, there
were certain- demonstrations by some
outsiders. I am glad to say that I
did not find any student participating
in that demonstration. So, I met their
representative and I have assured
them, as ] assure this House, that
whatever points have been raised are
being looked into. In fact, the points
whith have been raised by the Acco-
nuts Department of the Karnataka
Govertirherit and the discrepancies in
accounts which have been found have
been réferréed to the management of
the Institute and thvey are gending us
their reply and if we find that any
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proper case has been made out, suit-
able steps will be taken.

I am not in favour of passing judg-
ment against anybody without giving
him a hearing. Mr. Speaker, Sir, you
have been adorning the Bench of the
Supreme Court. You know that we
believe in the rule of law and nobody
can be punished without being given
an opportunity to him of being heard.
So, we are going through that process
and I hope after we get the reports
from the management there, proper
action will be taken.

Now. as regards the report itself, we
notice that it has given not only the
various aspects of the Commission’s
working during 1975-76 but it hag al€o
indicated certain guidelines which are
being continued in subsequent years
and at the end also we find a large
number of appendices from which
the condition of university education
in general and of certain institutions
of higher learning in particular can
be obtained.

Hon. Member Shri Mavalankar was
right in pointing out the nature of the
University Grants Commission. He
correctly stated that it will be like &
bridge between the government and
the universities. In fact, when fthe
University Grants Commission was
established, in the preamble we find
that its object will be to have co-
ordination and determination of stan-
dards in the universities and in Sec-
tion 12 of the University Grants Com-
mission Act we find the functions of
the commission very clearly defined.
But if we are to judge the success or
the faflure of the University Grants
Commission, then we are to relate its
activities to the objects which have
been laid down in the = statute.
When we compare this, We come to
the conclusion that by and large the
University Grants Commission ha$
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succeeded in discharging the duty
which has been allotted tg it. I know
there is much scope for improvement.
In fact the previous Government also
Was not satisfied fully with the work-
ings of the University Grants Commis-
sion. Therefore, a Review Committee
was set up. That Review Com-
mittee has completed its deliberation.
The report has been prepared and this
Report has been placed before the
House. If occasion arises, on that
report some discussion may be there
if the House so desires. It clearly
shows that there is certainly scope for
improvement in the working of the
University Grants Commission. But
that doesg not mean that we should
denigrate whatever it hag done. _It
has certainly done much good for our
country in bringing up the standard
of education at the university level.
Of course, there may be some diffe-
rence of opinion.

Hon. Shri Jyotirmoy Bosu question-
ed my observation which I made the
other day regarding standard of col-
leges and univergities. 1 gaid that it
simply depends upon the opinion of
the individuals concerned. But even
then we find that there has been a
large advancement in the fielg of
higher education. Appendix I itself
shows that upto 146 we had 18 univer-
sities and now we have 105 universi-
ties (102 universities and afterwards
three more were there) mentioned in
the list and 9 institutiong are deemed
to be universities. So, there ig a
great enlargement of the scope of
higher education. Of course, many
hon. members criticised that there
is a great deal of imbalance. To some
extent we may agree with that view
that there ig imbalance. ‘"In fact
in the first statement that I made
before this august House, I stated that
we ought to change the priority to
some extent and in course of our dis-
cussion in thig House on the guestion
of adult education, we noted that now
there are about 23 crores of people. I
am talking of adults above the age of
15 years who are illiterate. So, that
is a very staggering problem and we
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should consider it to be a shame on
our democracy. If we are to remove
this shame, this calumny, then greater
emphasis will have to be laid on adult
education.

SHRI M. RAM GOPAL REDDY:
On family planning.

DR. PRATAP CHANDRA CHUN-
DER: We shall certainly try to look
into this if this matter was so simple
as Shri Reddy suggested. We could
then remove all the population and
the problems will be changed. We
have to looked to the realities of the
situation. We have, therefore, deci-
ded to set up National Board of Adult
Education and I am glad to inform
the House that I have been having a
dialogue with the Planning Commis-
sion. This morning I met the Vice
Chairman of the Planning Commission
to discuss, the question of priorities
in the coming Sixth Five Year Plan.
This is not the first meeting that we
would have. We shall certainly have
more meetings to find out the priori-
ties and allocation of funds and other
matters will have to be dealt with at
an appropriate time. So, we have to
plan ahead so that proper emphasis
might be laid on the parts where the
need is the most.

It is also true that there is imba-
lance between the rural areas and
urban areas. It ig something of =a
part of history—historical traditions
which we cannot get rid of.

Some hon. Members suggested that
we should have rural universities.
The suggestion is very good no doubt.
But, are we able to have such rural
universities in the present socio-eco-
nomic context?

We are not able to have rural
schools in every wvillage not to speak
of rural universites, If we have to set
up schools in every village or a cluster
of villages so that these schoolg are
within the walking distance for our
children in the rural areas, that
would require an enormous gum
and that will certainly have to
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be provideq by this House when,
perhaps, the Sixth Five Year
Plan will be discussed at some future
date. But, we are no going within
the constraintg of the Fifth Five Year
Pian and, under such constraints, we
have to plan our action for the com-
ing one year or a little more than one
year. That ig the position,

1 have already pointed that out ear-
lier, that is, last year, the Standing
Committee of the Central Advisory
Board of Education clearly mentioned
that roughly Rs. 3,300 crores in the
Fifth Five Year Plan had been deman-
ded if the present gystem of education
had to be improved. In fact, Ilittle
more than Rs. 1200 crores only had
been allocated so that the Standing
Comittee had to conclude or admit
that the state of education in our
country at the end of the Fifth Five
Year Plan would be worse than what
it was at the beginning. That is the
position that we have to face.

In future, with all such constraints
we have to note that we are to make
the best out of What We have. In that
connection, I should certainly try to
bear in mind some of the wvaluable
suggestions that have been made.

Hon. Member Shri Ramji Singh
wanted that the allocation of funds
fcr universities should be cut down
because it is somewhat of an elitist
education. I do not know how far
that is reflecting the socialist view, T
had visited many socialist countries
like China, Soviet Union and similar
other countries which are ruled by
democracy—governed by Labour
Party. Nowhere I have found that
higher educational institutions have
been gtopped. In fact, when I visited
China, I found that the admissions to
higher educational institutions were
absolutely limited; they were related
1o the capability of the gtudents as
wel] as the possibility of getting jobs
in future.

Therefare, there is complete man
power planning and on the basis of
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such man power planning, the admis-
siop in universities ang higher educa-
tional institutions are restricted.
Now, nobody can say that China is
not a socialist country because it is
restricting the higher education and
allowing only a limited number of
students to study in the higher edu-
cational institutions.  Similarly, in
other socialist countries of the demo-
cratic type, as in the case of Great
Britain, we find that there are higher
educational insfitutions, there are
universities and, in recent times
many new universities are being set
up. We cannot stop the higher edu-
cationa] institution because that is not
real socialism. .

According to my comprehension of
socialism, it is not a complete egali-
tarinism, it is not the steam-roller
equality that is desirable for the
country, It really-means equal oppor-
tunity to be provided for the people
who are capable of going through a
particular form of education. Now,
if we have that idea of equal oppor-
tunity, then, even in the university
stage, equal opportunity should be
provided for the people who are com-
ing from the backward communities
or poorer sections of the community.
We find in the pattern of University
Education, that point is kept very
much in view because we find that
provision for scholarships has been

made. I know that adequate provi-
sions for scholarships has been
made. Perhaps more provisions

could have been made. But,
visions could have been made. But,
still, certain provisions have been
made. Similarly, a reference has
been made to the scheduled castes and
scheduleq tribes. (Certainly, we find
that in the matter of admissions, the
topic has been taken up and discussed
in greater detail and it has also been
examined by the proper authorities
and ultimately, we find that the
limits have been put to 20 per cent.
When the matter was taken up at the
forty-second meeting of the Com-
mittee on Welfare of Scheduled Castes



283 Annual Report
[Dr. Pratap Chandra Chunder]

and Scheduled Tribes, it was noted
that the principle had not been com-
pletely followed,

So, the University Grants Commis-
sion in the light of these observations
took up this matter in April 1976 and
dgain requested the universities to
intimate the present position regard-
ing reservation of seats in the light of
instructions jssued by the Govern-
ment of India. Now the position as
obtaining in 110 universities from
which replies have been received is
as follows: .

49 universities are observing stric-
tly instructions issued by the Gov-
ernment of India in the matter. Of
these, 19 universities have indicated
the provision for relaxation of
§ per cent marks for students belong-
ing to Scheduleq Castes and Sche-
duled Tribes. In 45 universitizs the
reservations of seatg for studentg be-
longing to Scheduled Castes and
Scheduled Tribes vary from 3 per cent
tp 33 per cent. So, you see the
average is somewhat caming nearer,
but as has already been indicated, 16
universities have not provided for
reservation of seats for candidates
balonging to Scheduled Castes and
Scheduled Tribes. But they have also
indicateq that ng (gifficulties are
being experienced by students be-
longing to these categories for ad-
mission to various courses in these
universities. So, the University
Grants Commission is very much
conscious of this fact and it is trying
to impress upon the universities that
proper . facilities must be given to

students belonging to Scheduled
Castes and Scheduleq Tribes.

SHRI VAYALAR RAVI: The hon.
Minister has mentioned about the re-

presentation of the Scheduled Castes
and the Scheduled Tribes. I believe
that is not satisfactory. Do you
agree?

DR. PRATAP CHANDRA CHUN-
DER: 1 have said that there is al-
ways scope for improvement. In fact
sometimes we find the difficulties even
in regard to the allotment of seats.

Yesterday, Shrimati Goswamj in
Bengali cited certain statements and
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findings of somebody in the Tata
Institute. She spoke in Bengali and
many hon. Members possibly did not
understand. But that is also a serious
problem. The problem is that where
in such technical institutions and
higher institutions provisions made
for students of Scheduled Castes and
Scheduled Tribes, anq this particu-
larly relates to the Institutes of Tech-
nology or such institutions of techni-
cal education, we find that these
students are not coming up to the
standards prescribed for them, There-
fore, even when they are admitted,
they canwot keep pace with the
method of teaching. So, this gene-
rates a sense of frustration, and just
to avoid that, I had calleq a me=ting
of the representatives of the Sche-
duled Castes and Scheduleq Tribes
Commissioner and the Directors of
the IITs the other day and we are
just thinking as to how to meet this
problem. So we are thinking of
giving special instructions to these
students and find out some other
remedy whereby these frustrations
can be removed. I am citing these
institutions to show that the provi-
sion may not be quite satisfactory,
but there are some backlogs in our
learning process which cannot be
cured only in a few years time; it
will take some time and this sector
will have to be fostered and nurtured
with the greatest degree of care that
is available both at the hands of the
UGC and at the hands of the autho-
rities of the different universities and
colleges.

That is with regard to the Sche-
duled Castes ang Scheduled Tribes.
1 agree with the hon. Members that
the position may not be very bright,
but at least the problem is known and
the problem is sought to be attacked
from all angles possible on the part
of the Government, I would certain-
ly expect that the hon. Members will
give us suggestions as to how to
tackle the specific problems which
arise with regard to this category of
students.

SHR] B. RACHAIAH (Chamaraja-
nagar): The Scheduled Castes and
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Scheduled Tribes students are finding
it difficult in following fhe courses
in which they are admitted. In cer-
tain universities they take the total
number of seats available and they
make some reservations and then
they admit the Scheduled Castes and
Scheduled Tribes candidates to the
courseg for which they do not want
,to get admission. There are re-
search workers, there are trained
workers who can train them and
make them suiable to enroll them-
selves for these technical courses,
When you have higher qualification,
for educating them as staff members
naturally they require some training.

DR. PRATAP CHANDRA CHUN-
DER: 1 have understood the pro-
blem of the hon. Member and I have
already told the House that special
care is being taken so that they may
be given special coaching. I am sorry
I will not be able to meet many of
the important points that have been
raised; my time is running out and
kindly pear with me for only ten
minutes more because at 5.30 I have
to close. We had general comments
on growth of student enrolment.
Many hon. members have made the
point that there is reduction in the
process. When we have noted that,
some hon. Members think that it is a
type of elitist education. Others say
that there should be expansion of
its scope. We should like to have a
via media between the two. Instead
of having more burden on the uni-
versities and colleges connected with
them, efforts have been made to in-
troduce non formal education and to
make use of modern mass media and
instruments of mass communication.
We have correspondence courses.
Some hon. Members rightly referred
to the increase in the number of stu-
dents in correspondence courses. In
some universities radio ang television
are being used for this purpose. The
idea of an open university is being
examined for this purpose. We may
eome to a point when such an open
university may be a reality. At least
some steps are being taken in one
university, Karnataka University’ and
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you, Mr. Speaker, know very well
that certain latitude had been given
to the students who did not fhave
their examinations in the earlier
stages. We are examining the possi-
bility of having open universities. At .
the present moment we are laying
great stress on correspondence courses
and through that we can reach a
larger number of students.

In this connection the problem of
Delhi University had been raised.
The problem of admission is ‘ot a
new problem. We have this problem
every year but this year perhaps the
problem has been acute. Before uni-
versity admissions started, I had a
meeting with the Vice Chancellor of
the Delhi University in the presence
of some hon, Members of this House
who represent the Delhi constituen-
cies and also the chief executive coun-
cillor of the Delhi Admihistration. We
discussed the problem and we have
indicated the guidelines to accom-
modate the large number of students
who try to seek admission in various
courses for this year. It has been
indicated that there must not be any
reduction in actual admission. The
target was put at 33,000 last year;
this should remain. It has also been
decided to admiit 10 per cent more
students over and above fo cover the
dropouts. Additional 1000 seats have
been provided in the regular colleges
by permitting some colleges to start
additional honours and pass .ourses
in popular subjects. Seats have been
increased by 1500 in the school of
correspondence course and by 500_ in
the non-collegiate women's education
course. The question of starting
B. Com. (Hons,) course in the school
of correspondence course js under
consideration. After having provided
additional seats as mentioned above,
if it is found that still more seats
are needed for more admissions, it _is
proposed to open eveninz classes in
the existing colleges. The real pro-
blem is that perhaps after two years
there may not be so much pressure
for admission; because of the 10 plus 2
plus 3 system the number of students
seeking admission in Delhi colleges
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may be reduced and if we open new
colleges immediately they may not
be viable. That is why it has been
»proposed to open evening classes in
ihe existing colleges to meet the
immediate problem,

About colleges in rural areas, un-
fortunately the picture is somewhat
‘bleak because there are already exist-
ing colleges in rural areas in many
parts of the country, but they have
not been viable. The other Jay I
had a discussion with the Maharash-
tra Education Minister ang I bave
also been getting reports from the
States through the newspapers. We
find in rural areas there are certain
intermediate and other colleges where
the admissions have been so low that

they are not able to make both ends
meet.

SHRI M. RAM GOPAL REDDY:
So far as rural area is concerned,
please go to Manipal and see how it
has developed economically.

DR. PRATAP CHANDRA CHUN-
DER: There are exceptional cases.
Exception only proves the rule, The
difficulty is, in some cases the system
is not viable. The main difficulty has
been created by the sudden imposi-
tion of the 104213 system. We have
noted that the Kothari Commission
wanted this to be spread over 20
years, but the previous government
tried to impose it all of a sudden.
‘That has created some difficulty in
large parts of the country, Many
‘States have not adopted it. Others
have adopted it in principle, but
they cannot properly work it out.
‘The result is, the +2 stage is located
in schools where they do not have
laberatories and other_ facilities,
whereas the colleges which already
have such facilities are starving for
want of admission. Therefore, we are
reverting to the suggestion of the
national policy on education, which
was adopfed by this House in 1968,
i.e. 42 stage may be locateq either
in the school or in the college or in
both according to local conditions.
That will somehow solve the imme~
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diate problem, but it will not be a
long-term solution. So, we are now
having an exercise in looking into this
system as a whole. As I said daring
my speech on the budget demands, a
high-powered committee has been set
up for looking into the content.

An hon. member referred ty new
mathematics, the gyllabus etc. I am
quite aware of it and I have been
myself fighting against thig particular
new mathematics subject. It may be
made optional. It was said by him
that it had been borrowed from the
USA. I might inform him that the
USA more or less borroweq it from
Soviet Russia. In the USA, now
there is second thinking and they
are trying to avoid new mathematics.
We are alsp having g new look at the
problems of new mathematics. It
may remain as an additional subject.
A specia] committee ig looking inte
the matter.

Similarly, in regard to the <&
stage also, we know that there 18
the problem of the 2 year degree
college, 3 year degree college and so
on. It will have to be looked into
very carefully and we have therefore
called # meeting of the Education
Ministers of the different States. This
meeting will be held for 2 days, on
10th and 11th August next. Problems
retating to education in general will
be discussed. Naturally, problems of
university education and higher edu-
cation also will be discussed there.

I would conclude by appealing
to the hon. members not to con-
fuse the issue when we are discussing
the problems of education, Each one
of us has sworn by our Constiu-
tion, under Which Education is still a
State subject, although in the 42nd
amendment, it has been brought into
the current list. As 1 explained
earlier, the Janata Party is committed
to do away with the 42nd amend-
ment. What will happen then 1 do
not know. We should consider that
later. But for the time being, unless
and until, we pass any law here, we
cannot deal with a topic which comes
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within the scope of the States. There-
fore, we have to take the States into
confidence. In whatever improve-
ment we would like to make in the
field of education, we have to get the
support of the States ang their will-
ing coeperation. And there cannot be
arry quarrel befween the State and
the Centre, whether in the case of
language, university education or
sehool education. We have, there-
feve, called a meeting of the Edica-
tion Ministers to discuss the matter.

Before 1 conclude, I would like to
mention one point with regard to the
so-called imbalance in provision of
grants between the Central universi-
ties and State universities, Hon.
Members must remember . that the
Central universities are wholly iinanc-
ed by the University Grants Commis-
sion. Their day-to-day expenses as
well as development expenses—every-
thing—will have to be provided by
the UGC, whereas in respect of
State universities, there is a provi-
sion for matching grant, and then
again, UGC gives development grants,
but the recurring expenses are either
met by the funds of the university
and by those provided by the State
Government. So, what is mentioned
in the report here, does not actually
reflect what amounts are 'being
spent by the universities at the
State level, Much more is being
spent there, because States are pro-
viding funds to these universities.
That should be borne in mind. Then
again, the figureg with regard to
JNU or to the Delhi University may
not be very correct, in their reflec-
tion of the real state of affairs. Much
of the expenditure which has been
criticited by the hon. Members was
for the establishment of the umver-
sity itself, and the construction iof
its houses, hostels etc. If we Jdivide
this by the pumber of gtudentg it
would not really refleot the proper
state of affeirs. So we should not
make that comparison.

I would like to draw the attention
of the hon. Members to Appendix
XII of this report from where it will
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be found that under the tentative al-
locations indicated te the umivaersities
ang institutions deemed to be mniver-
sitieg for the 5th Plan, many of them
have been clubbed together with
State universities. In one column
we get Rs. 50 lakhs for Kashi ¥idya«
peeth, K, S. Vishwa Vidyalaya at
Dharbanga, Sampeernanand Bans-
krit Vishwa Vidyalaya and so on.
Similarly we find allocations of
Rs. 75 lakhs and Rs. 1 crore for
Agra and Annamalai universities,
and A. P, Singh institution &t Ber-
hampur. In this way, it is shown
that some of these universities were
receiving amounts

MR. SPEAKER: You have already
encroached upon the time of the
Half-Hour Discussion.

DR. PRATAP CHANDRA CHUN-
DER: I would like to sit down now;
I thank the hon. Members for the
suggestions that they have made.
They will have utmost consideration
on our part.

PROF. DILIP CHAEKRAVARTY:
Before the Education Minister con-
cludes, I would like him to say some-
thing about the implementation of the
UGC pay-scales in all these cases and
about ensuring monthly pay-packets
to the teachers, without which educa-
tion becomes meaningless, He has
mentioned nothing about it. This
problem was raised, as alsp the pr?-
blem about corruption going on IR
some ef the Central universities.

——

\/r.-.aa hrs.

RESIGNATION BY MEMBER

MR. SPEAKER: I have to inform
the House that I have reeceived a
letter dated the 2lst July, 1977 from
Shri N. Sanjiva Reddy, an gleeted
Member from Nandyal constituency
of Andhra Pradesh, resigning his seat
in Lok Sabha. Although it is not the
practice to inform the House of ﬂ'l_e
reasons for resignatiom, in thig parti-
cular case, I am happy to inform the
House that he has resigned his seat
in Lok Sabha in view of his election
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-as President of the Republic: I have
accepted his resignation with effect
from to-day, the 21st July 1977, after-
noon.

17.35 hrs.
HALF-AN-HOUR DISCUSSION
RuraL Poor

SHRI CHITTA BASU (Barasat):
Mr. Speaker, Sir, I rise to raise a
discussion on the question relating to
the rural poor in our country.

(M1ss ABHA Marr in the Chair)

Madam Chairman, rural poverty has
got many facets of its own. As 1
have got very little time at my dis-
posal, I think you will agree with
me that all the factors cannot be
discussed in a proper way, and in a
proper manner, Therefore, I ghall
limit myself to certain facets only so
that 1 can bring to the notice of ihe
House the immensity or the alarming
proportion of the problem.

~ But my first endeavour would be
to really locate or rather identify the
dimension of the rural poor. In this
effort, instead of marshalling facts
and figures and statistics from other
sources, I woulg like merely to rely
upon the editorial today in the Eco-
nomic Times. In that editorial it has
been succintly pointed out:

“According to the National Sample
Survey of 1975 one Indian .ut of
every five is a severe destitute,
one in every three is a destitute
and nearly half the population of
the country is below the poverty
fine. The poor number over 245
million.”

It goes on further to state:

“In rural India nearly 200 million
people could spend less than 92
paise a day on bare necessities.”

It further continues to say:

" “The poorest rural householde
" with assets less than Rs. 500 are
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eoncentrated in Tamil Nadu, in
Andhra, in West Bengal, in Karna-
taka and Maharashtra in that
order.”

Therefore, it is quite clear, the
nation should know, this Parliament,
this august House should know, what
is the actual dimension of the poverty
of our country. I am thankful to
the Speaker, beeause he has allowed
us to raise this very very important
question on the floor of this House.

As I have mentioned earlier, rural
poverty has many facets. 1 only
want to take some of them, One is
rural indebtedness. Let us try to
identify the magnitude of the rural
indebtedness. In that respect, I again
rely on a statement made by the Re-
serve Bank of India. I shall say
nothing from memory or sources
which have no governmental autho-
rity. This is from the All India
Debt and Investment Survey conduci-
ed by.the Reserve Bank of India zs
on 30th June, 1971. There is a long
list, State by State. In view of the
shortage of time, I do not like to
mention the figure of rural indebted-
ness for each State, bat I certainly
want to mention certain States. For
example, I will mention Tamil Nadu,
where the total indebtedness is
Rs. 447 crores, and Andhra Pradesh
Rs. 444 crores. Then I come to UP,
where it is of the order of Rs. 475
crores. As I belong to West Bengal,
1 shall not do any injustice to my
State also and to the poor people of
my State. There the figure is Rs. 122
crores. If you total it up, it comes to
about Rs. 4,000 crores.

Even a casual glance or a bird’s
eye view would reveal that the total
liabilities of the rural households
amount to a staggering figure of
Rs. 3,921 crores, to be more exact. It
further reveals that UP have a share
of Rs. 475 crores, Tamil Nadu Rs. 447
crores, Andhra Pradesh Rs. %44
crores, Karnataka Rs. 400 crores and
West Bengal Rs. 122 crores. On
On futher scrutiny it is found that out
of total liabilities of all the rural house-
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hold, the share of liabilities of landless
and those owning land upto five acres
was estimated at 48.72 per cent mean-
ing thereby that this weaker section of
the community owns a debt uburden of
about 2000 crores approximately. That
is the report as on June, 1971. There-
fore, I would urge. up on this House
to really understand the magnitude of
this problem. These statistics pose a
very gigantic problem as to how liqui-
date rural indebtedness. 'This is the
biggest problem which the Janata Gov-
ernment has to face today. It is not
only the Janata Government but the
entire House, the entire nation has to
face this problem. I would not say
that the matter has not been received
the attention of the Goverpment all
these years. Certain actions were
taken and I want to mention them, Buf
what We ~mphacise is that the actions
which have been taken are too ade-
quate to meet the challenge, to fight the
monster of poverty.

An inter-ministerial group consisting
of reoreseniatives of the Ministry of
Law, Home Affairs, Finance, Reserve
Bank ot India and Central Statisical
Organisation recommended the follow-
ing guide'ines jn July, 1975:

1. Suitable legislation for impositicn
of moratorium on debts due from land-
iess latourers, mareinal farmers. small
farmers or rural artisans for a period
of one year,

2, Legislation to cover total relief in
the case of marginal farmers, land-
less labourers, rural artisans whose
house.hold income does not exceed
Rs. 2400 per annum.

3. Levislation for the liquidation of
rural debt by stages.

On the basis of these guidelines,
jezislations were enacted in various
States but thev were not adequate to
meet the challenge. I merelv want to
point out that the object of the guide-
{ines was very much limited. The
phiject was tg declare meratorjum for

ASADHA 30, 1899 (SAKA)

(HAH) 294

one year or merely to scale down the
debts, the object was not there to can-
cel the debt. Therefore. I want to
point out to the hon. House that if we
want to properly tackle tne problem,
Government will have to take measures
to see that all the debts of the rural
poor agricultural labour, rural artisans
with Rs. 5000 income per annum, mar-
ginal farmers with 5 acres of land—
shouid be immediately cancelled.
Therefore, I say that this should be
the new  guideline. Because of the
changed conditions of the country, the
Janata Government should frame new
guidelines immediately. :

AN HON. MEMBER: Will this in-
clude Government Joan also?

SHRI CHITTA BASU: As far as I
have understood the guidelines, these
does not include the¢ debt from Govern-
ment, from cooperatives. I think, in
the matter of computing indebtedness,
debts taken from the Government,
from the cooveratives, should also be
taken into account,

In this debt is cancelled, that does
not mean that the present-day rural
population will not need further loan.
Momeylenders have been abolished com-
pletely by legislation. But no substi-
tute source of providing credit has keen
created as yet. In this matter, an ex-
pert committee has been appointed and
that Committee has estimated that
Rs. 175 crores will be needed to meet
the consumption needs and they have
limited their study to those persons
who have 5 acres of land. 'The Gov-
ernment should not accept the recom-
mendations of this Committee and new
guidelines should be formulated so that
consumption lnan should be extenge_d
to all the rural poor go that the mini-
mum needs of the entire rural poor
can be met.

Now. the question of rural unemploy-
ment comes. Here the crucial question
of land reforms comes. Unless you
clearly bring about land reforms, the
question of providing employment to
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the rura] population cannot be guaran-
:teed. In this respeet, I want to tell the
House the serdid performance of the
erstwrhile Congress Government. 1
have got these figures with me. It
says that the total area which was de-
elaved surplus as on 30th April, 1977 is
37,608,641 and the number of beneficia-
ries is B,16,544 all over the States. I
have got the figures of all the States
but due to paucity of time. I do not
want to quote them. According to the
Mahakanobis Committee  Report, the
total surplus land available was 630
lakh acres. In May, 1966 it was said
that the total declared surplus was only
is lakh acres. Of this 16 lakh acres.
Government has taken possession of
only 10 lakh acres and distribution so
far hag been made of only 4 lakh and
23 thousand, etc. The House will re-
member that the Mahalanobis Com-
mitiee estimated that the available
surplus would be 630 lakh standard
acres. In 1970-71, the Dandekar and
Raj Committee. estimated it to be 4
crores and 20 lakhs. In 1972, accord-
ing to the statement made by the Agri-
culture Minister. the available surplus
was estimated to be 4 crores. Now. we
have come to 37 lakhs out of which
only 10 lakhs have so far been under
fte possession of the Government.

80 far as the rural employment is
concerned, I can give another startling
figure to you. The Government says
that they have made certain rural em-
ployment schemes. From  1972-73 to
‘1974-15, the total amount spent or re-
teased was Rs. 992 lakhs. What is the
employment generated? This amount
dae generated employment for man-
days of 181 lakhs. I do not know whe-
ther you are aware of the fact that
IMwere are at least 5 crores rural un-
-smployed persons today. Of course,
e Government has not come out with
any figure in that respect.

1 have merely described certain as-
peets of this problem. I want to know
from the hon. Minister whether he is
prepured 10 aceept somse of the sugges-
Sors T am going to make. Having re-
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gard to all t{ese facts, I suggest the
following measures to be taken up by
the Government. Firstly, a high-
powered committee should be set up
to make an in-depth study of the prob-
lem in its comprehensive nature, to
recommend measures on long-term
basis and also, by way of short-term
measutns, to take immediate steps to
review the guidelines framed in July,
1975 by the inter-Ministerial group. Se-
condly the Government should review
the St:Ve legislations made in this be-
half with the objective in view that all
debts of the rural poor beginning from
the ‘agricultural labourers to poor
peasants owning upto 5 acres of land
and artisang whose household income
does not exceed Rs. 5000 per annum.
They should see that legislation shall
inelude al] debts including those of the
Government departments and coopera-
tives. Lastly, they should take such
measures ag are required for augment-
ing the rural employment potential.

In conclusion, I  say, if the hon.
Minister replies to the suggestions
made, whether he accepts or rejects
them, I think he will do a service to
the nation and, thereby, fulfil the elec-
toral promises which his party made
during the election campaign.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Madam Chairmam, this half-
an Hour discussion, strictly speaking,
to tackle the problem of rural poor is
in fact adding insult to injury.

The United Nations report on per
capita income shows that after 30 years
of Independence, under the congress
rule, of course, we are in deplorable
condition. If you see the international
figures, you will find that ours is not
only the lowest per capita income but
in the matter of consumption of cater-
ies or proteins, we are one of the low-
ast in the woprld. They talked abeut
rehabilitating the bomded labour. By
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their own admission. although they
identifed 75080 suck hended labour—
it 5 mot really the full figure—they
were able to And alternative occupa-
tion for enly 3,000 people.

The expert committee on unemploy-
mrerrt, that is the Bhagwati Committee,
was set up on my resolution. Mr. Lak-
kappa knows all about it. That Com-
mittee Irad given a final repert, but that
Y“as met been found its mention in the
plan document, it was not mentioned
in the plan document and there are
no figures on rural unemployment to-
day. There are no reliable figures on
rura] unemployment today.

After the Third Plan, the Planning
Commission has religiously avoideds
giving figures. Today, we have about
120 million people who do not have
enough money to buy cereals regularly.
Fifteen per cent of the cheap cloth does
not reach even 15 per cent of the poor
people put of our total population be-
cause of poverty. On crash programme
for rural] employment. Mrs. Ganchi
hag got Rs. 120 crores. I was just going
through one of the documents which is
under my signature, that is the Public
Accounts Cemmittee’s Report on ‘Crash
Programme For Rural Employment’
(1974-75), 117th Report. Rs. 150
crores were taken out simply to feed
certain political elements in the coun-
try and we have rehabilitated them.

Similarly, there is also a programme.

called EAPP (Emergency Agriculture
Production Programme). 'There also.
money was taken out to feed certain
political elements. I do not want to
say anything more.

I want to know what is the think-
ing of the present Government with
regard to tackling poverty in this
country, which is so very acute. - I do
not have to ask anything more
because this is a futile exercise.

SHRI K. LAKKAPPA (Tumkur):
This is a very interesting, useful and
important subject. My friend has
raised this issue. Do not sec, it from
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a political angle because I know that
every political party, when it comes in-
to power in this country, one way ot
the other, has miserably failed to
tackle this important problem. You
cannot trade any more on these rural
poor people. This is a very difficult
situation. There is an article written
by Mr, O. R. Krishnaswami. It says:

“Deterioration in their conditions.
But the causative factors were not
studied. With a view to filling in
this gap, the present author mede a
comprehensive empirical study eof
the factors affecting economic cen-
ditions in the context of the agra-
rian changes during 1971—73. M
showed that agricultural labourers
in general are iiliterate in the rural
part belonging to the iower castes
and are landless. They suffer from
many soclo-economlc prublemg such
as unemploymmt lower wage rate,
low income. no income, indebted-
ness, lack of any kind of organisa-
tional set up or association. The
extent of their average umempley-
ment is 183 days per year. Their
average per capita annual inrome
from wage and non-wage sources
of income is Rs. 327. They spend
more than 80 per cent of their in-
come on their food which shows
very low standard of living” let
alone rehabilitation problem, hous-
ing problem and their health con-
ditions.

I think one-third population of
this country are suffering from
these things. Even in Karnataka,
we brought a series of legislation on
bonded labour removal of bonded
labour. I think, Mr. Rafhaiah would
agree with me that we have brought
a legislation on liquidation of imdeb-
tedness.

18.60 hrs.

What has happened in the last three
or four months? We had nationalis-
ed the banks so that they could be-
come involved in helping the poor, we
had introduced this socio-economic
measure to help the poor. But now
they are not coming forward to help
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the poor because the policy of the
present Government is coming in the
way of helping the poor, in the way
of bringing any far-reaching and
revolutionary changes in the society.
I can gee the thinking of the present
Government. They are not for the
poor people; they only pay lip-sym-
pathy and shed crocodile tears. I
want to tell] them that these things
will not work. It is no use appooint-
ing only committees and commissions
because the present Government is
very famous for appointing committees
and commissions. I would like to
know what is their comprehensive
plan to help the rural poor, as a short-
term measure, immediately, without
loss of any time, what is the thinking
of the Janata Government in eradi-
cating rural poverty once and for all,
by what time they are going to do it,
what is the time limit that they are
going to fix for the purpose—because
they have fixed ten years to tackle the
unemplovment problem. I want to
know whether the Janata Govern-
ment is coming forward with a com-
prehensive programme, as a short-
term measure. and hy what point of
time their Ministry is thinking of
bringing such a measure—to eradicate
poverty from this rountry.

SHRT KRISHNA CHANDRA HAL-
DER (Durgapur): You know. Sir. the
rural poor consists of agricultural
labour, share-croopers and poor pea-
sants. The situation hag become so
erave and horrible that the hon. Prime
Minister—this news has appeared to-
day in the newspapers—has written a
letter to the Chief Minister of Uttar
Pradesh. Shri Ram Naresh Yadav, and
to the Chief Minister of Bihar. Shri
Karpoori Thakur., to -ave the rural
poor from the attack of the landlords
and bir land-owners: he has urged
upon the Chief Minister to take urgent
ang proper stens to save the rural
noor. As vou know, the agricultural
labourers are not getting the minimum
wage fixed by the Government. The
share-croppers are prevented from be-
ing recordeq as share-crcppers and
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they are evicted from their lands.
Even the poor agricultural labourers,
who had been distributed the Govern-
ment—vested land, are being evicted
from those lands. Under these cir-
cumstances, we find that the feudal
land relationship, the feudal exploita-
tion, the feudal mentality, is the main
cause of rural indebtedness and rural
poverty So, I would like to know
from the hon. Minister what steps
Government are going to take to end
this feudal exploitation. If Govern-
ment wants to end this feudal exploi-
tation, is there any proposal with them
for radical land reforms? Is there
any proposal with the Government so
that the agricultural labourers will get
their minimum wage? What steps are
Government going to take to save the
share-croppers from evicticn? To all
these questions, I want enswers from
the Government,

SHRI SAMAR GUHA (Contai:
1 know this is a fantastic problem for
the Janata Government {v tackle—
even to reduce poverty. let alone re-
moving poverty: such is ths extent of
poveriy of the rural population. 1T also
know that it cannot be tackled by the
Agriculture. Minister alone but that it
has to be done in cooperation with the
Minister of Finance as the policy of
banking is also involved. I would like
tn tell my friend Shri Lakkappa that
there is a 30 years' backloz and the
exploitation of rural people has become
worse in the 30 years' rule of the erst-
whils Congress Government. (Inter-
ruption).

Now, I would like to ask the Minister
a few categorica]l questions. Firetly.
in reply to one of my questions earlier,
as to whether the Central loan given
to agriculturists in the drought-prone
areas ran be immediately remitted. 1
was fold that the State Government
can do it. I woulg like to know
whether this policy will be pursued.

Secondly, I would like to know
whether the Government will take cer-
ta’n adequate measures to see whether,
bv single stroke, it is possible to com-
pletely abolish rural indebtedness by
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bringing in a new type - of banking
policy so that the rural people, instead
of going to landlords and money-len-
ders, can derive benefit from the rural
banking system. That is the crux of
the problem and only if we tackle that
can we remove poverty.

SHRI S. KUNDU (Balasore): Be-
fore the Minister replies, I want to
draw his attention...

MR. CHAIRMAN: There is no time
please, Only four people have given
notices and they have been called.
Please don't waste time.

SHRI S. KUNDU: That is why, I
want only to say that in regard to
the¢ problem of backward States, I
think he should also make some sort
of a policy announcement.

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): Though
the time for discussion wag very
limited, it has been a useful discus-
sion and I am thankful to the hon.
Members.

This problem of rural indebted-
ness has been a very serious one for
the last many years. This was so
during the British regime and after
that, also, it has been so far the last
30 years. Only in 1975 some action
was taken ip this direction and, consi-
dering the magnitude of the problem,
certgin guidelines wére issued to the
Statel As my friend Shri Bosu has
stated, the guidelines were issued to
all the States. Certain States passed
legislation in accordance with the
guidelines while certain others have
not complied strictly with the guide-
lines. Probably Mr. Bosu did not
have all the facts with him. Guide-
lines regarding redemption of debt in
the case of the weaker categories and
scaling down in the case of  other
categories were issued. The total
amount of rural indebtedness was to
the tune of Rs. 3,921 crores. It was
calculated that up to the extent of
five acres the indebtedness was Rs.
1,910 crores, covering about, 78 per
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cent of the families living in rural
areas. So, it was a big problem and
the States started passing legislation
according to the guidelines and most of
the States (I have got all the data with
me) passed legisiation mainly for
giving maximum benefit to the poorer
sections of society. For example, in
Assam the As.am Rural Indebtedness
Act was passed in 1976 which was for
the benetit of categories like margi-
nal farmers, landless labourers and
artisans. The object was tota] dis-
charge of debts of ‘scheduled debtors’
and moratorium on debtg due from
marginal farmers and agricultural
labourers with land-holdings upto
eight bighas upto 8-11-77. The
relief was: tota] discharge of debt to
artisans with land-holdings upto 2
bighas and income limit of Rs. 1800/~
per annum and of “scheduled debtors”,
The weaker sections of the society
were cared for in the first instance.
In West Bengal, the Act was passed
in 1975 and then there was some
amendment in 1976. The categories
covered were: marginal farmers,
smal]l farmers, share croppers, land-
less labourers and artisans. Total
discharge benefit was given to margi-
nal farmers, whose land js unirrigat-
ed, share croppers, landless labourers
and artisans with income upto Rs.
2400/- per annum. In the case of
small farmers, marginal farmers with
irrigated land, the debt was scaled
down to 20 per cent of the estimated
gross value of agricultural produce,
multiplied by 7 repayable in seven
years. In some States, legislations
have been passed already. The Gov-
ernment of Bihar has taken action in
respect of total discharge of debt of
all categories having land upto 4
acres. The State Governments of
Tamil Nadu, Karnataka and Andhra
Pradesh have passed legislations in
respect of total discharge of debt of
categories having land upto five acres.
This is what has been done. .. (Inter-
ruptions) but we cannot remedy all
the ills that have been left by the
previous Government in a short
period. We are, however, trying our
best to do it.... (Interruptions).
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SHRI SURJIT SINGH BARNALA:
The question posed was not raised
initially in the discussion. The dis-
cussion relates to the question of
rural indebtedness.

1 would, however, like to mention
that there have been some questions
in this House regarding eviction and
it was mentioned by my predecessor
that they have not received any com-
plaint of any such evictions. If
particular cases are brought to the
notice of the Government, necessary
action would be taken gccordingly. 1
have enquired from the office, and so
tar no significant complaint hmas been
received regarding eviction from any
particular area. ... (Interruptions)

Some mention was made of the
difficulties that the previous debtors
are now facing. They have been
absolved of the previous debts, but
whenever they need money at occa-
sions like marriage, or some other
occasion in the family like birth, or
some death, they have to incur some
expenses. Previously, the poor people
used to get money from the village
money-lenders, Now, for that, it has
been provided that consumption credit
will be given. ... (Interruptions),
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MR. CHAIRMAN: Will you please
hear the hon. Minister first?

SHRI SURJIT SINGH BARNALA:
As 1 was telling, for that purpose con-
sumption credit is being given to the
poorer gections of the society. The
institutional societies have been asked
to help them at the time of such
needs.

Madam Chairman, every effort is
being made to give more and Imore
facilities, cash credit and consumption
credit to these poorer sections and it
will be our endeavour to help them in
every possible way. "

With these words, I thank you.

MR. CHAIRMAN: Now, the House
stands adjourned till 11 A tomer-
row.

18.16 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Friday, July
2, 1977/ Asadha 31, 1899 (Saka).
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